
t e & l L T . M  O ) 

810

INDEX
lo

p a r l ia m e n t a r y  d e b a t e s
( P u t  I — Q o e s t i o l U  a n d  A n s w e r s )

OFFICIAL REPORT

1 I
V tO m im  V .  n S f i  ' '

( l& h  N cm m btr to S S M  D eem ber, 1950)

THOU) SESS109(F1B8T PABT) 

ottte

PABLUUBBarr o f  i r d i a

(M»)
Price Rs. 2 or 30t.

Thursday, 21st December, 1950



CONTENTS

Voliuiie V.—15th November to aand ■* 19S0.

Columns

Wednesday»15th November, 1951 -̂ 
Membew sworn . . i
Oral Amwert to Questions i— ajB

28— 5̂0
Written Answers to Ques­

tions , . .

Thursday, i6th November, 1950—
Oral Answers to Questions 5 1 ^ 7 6

Written Answers to Ques­
tions . . . 7 6 — 516

Friday, 17th November, 1950—
Oral Answers to Questions 9 1 — 1 2 0

Written Answers to Ques­
tions . . 1 2 0 — 3 0

Monday, xotfa November, 1950—
Oral Mswers to Questions 1 3 1 —5 6

Written Answers to Ques­
tions . . . 1 5 6 — 7 4

Tuesday, aist November, 195<»—
Member sworn . . 175
Oral Answers to Questions 175—99
Written Answers to Ques­

tions . . . 1 9 9 — 2 2 4

WedneMlay, aand November, 1950—
Oral Answers to Questions 2 2 5 — 51
Wdtten Answers to Ques­

tions • • • 2 5 2 — 6 6

Thursday, ts r d  November, X950—
Oral ADMmtrs to Questions 2 6 7 — 9 4

Written Answers to Questions 2 9 4 — 3 0 8

Saturday, 25th November, I95<^
Oral Answers to Questions 309—39
Written Answers to Questions 339—52

Monday, 27A November, 195* -̂
Oral Answers to Questions 3 5 3 —8 1

Written Answers to Ques­
tions . • • 3 8 1 — 9 0

Tuesday, 38th November, 1950-
Oral Answers to Questions 3 9 1 — 4 1 8

Written Answers to Ques­
tions . • . 4 1 8 — 3 6

I Cciumns

Wednesday, 29th November, 1950-
Oral Answers to Questions 437—63
Written Answers to Ques­

tions . . . 463—78

Thursday, 30th November, 1950—
Oral Answers to Questions 479 511

Written Answers to Ques­
tions . . . 5 1 1 — 1 8

Friday, 1st December, 19SO—
Oral Answers to Questions 5 1 9 — 4 7

Written Answers to Ques­
tions . . . 5 4 7 — 6 0

Monday, 4^ December, 1950—
Oral Answers to Questions 561— 9 8

Written Answers to Ques­
tions . . . 5 9 s—6 1 0

Tuesday, 5th December, 1950—
Oral Answers to Questions 6 1 1 — 4 5

Written Answers to Ques­
tions . . . 6 4 5 — $2

Wednesday, 6th December, 1950—
Oral Answers to Questions 653— 8 1

Written Answers to Ques­
tions . . . 681— 7 0 2

Thursday, 7th December, 1950—
Oral Answers to Questions . 703—31
Written Answers to Ques­

tions . . . 731— 38

Friday, 8th December, 1950—

Oral Answers to Questions 739—67
Written Answers to Ques­

tions . . . 7 6 7 — 7 2

Monday, nth December, 1950-
Oral Answers to Questions 7 7 3 —8oi
Written Answers to Ques­

tions . . • 8 0 1 — 1 2

Tuesday, i»th December, 1950-
Oral Answers to Questions 8 1 3 - ^ 3

Written Answers to Ques­
tions . . .  &43-46

(«)



CONTENTS

Columns

Wednesday, 13th December, 1950-
Oral Answers to Questions 8 4 7 — 7 9

Written Answers to Ques­
tions . . • 8 7 9 - ^

Thursday, 14th December, i95^
Oral Answer Questions 8 8 7 — 9 1 2

Written Answers to Ques­
tions . . • 9 1 2 — 2 6

Mbonday, i8di December, 1950-
Oral Answers to Questions 927— 63

Written Answers to Ques­
tions . . • 9 6 3 —IM6

PnhimTMi

T uesday, 19th  D ecem ber, 1 9 5 0 -
Oral Answers to Questions 1 0 1 7 — 4 5

Written Answers to Ques­
tions . • • 1 0 4 5 — 7 0

W ednesday, aodi D ecem ber, 1 9 5 0 -
Member sworn . •
Oral Answers to Questions 1 0 7 1 —97
W rit^^A m w erstoQ ue.-

-nranday. *i»» ***»-
O ld  Answers to Questions 1125— 32

I ^ y ,  aaad  D ecem ber, i « * -
O i«l Answers to  Questions 1133— 3«

lii

pe—14-M3—MO.



THE
PARLIAMENTARY DEBATES 

(Part 1—Questions and Answers) 
OFHOIAI. EEPOET

1126

PARLIAMENT OF IND IA
Thursday, 21st December, 1950

The House met at a Quarter to Eleven 
of the Clock.

[ M r . S p e a k e r  i n  the Chair^
ORAL ANSWERS TO QUESTIONS 

Short Notice Questions and Answers
T u b e r c u l o s is  A s s o c ia t io n  o f  I n d ia  

T ic k e t s

Shri Bhatt: Will the Minister of
Health be pleased to state:

(a) whether the purchase of Tuber­
culosis Association of India Tickets
has been made compulsory for Ration 
Card, Permit or quota holders and
others dealing with Government
departments;

(b) if the answer to part (a) above 
be in the. aflftrmative, what circum­
stances led to adopt this course of 
collection;

(c) how and what amount is thus 
being realised, from whom and from 
what date;

(d) whether this compulsory
collection is made in the State of Delhi 
or in other States of India also and if 
so, in which States; and

(e) what amount of collection is 
made till today. State-wise on 
voluntary and compulsory basis?

The Afinister <a Healtii (Bajknmarl 
Amrit Kaur): (a) The purchase of the 
seals of the Tuberculosis Associa­
tion of India is a
voluntary matter. It has been 
expressly stated everywhere that no 
compulsion must be used. So far as 
Delhi is concerned the instructions 
have been repeated.

(b) to (d). Do not arise.
(e) No figures are available in re- 

g a ^ to collections yet from any^i^iere 
but it is uj»lerstood that the country­
wide response has been good.

1126

^ ^  TRPT ^
TO- t TK ^ 3T R ^r^ iT
^  55̂ TRT ^ t  ?

[Shri Bhatt: Is the attention of toe
hon. Minister drawn to such ration
cards in respect of whicha ticket
worth at least one anna has to be 
purchased?]

anpf ^  ^  W

t  I ^ ^  ^
^  s fk  ^  ^ ^
^  ^ afk  ^
m r m  ^ ^m r  t  i t i w
^  ^

irnr «ft I ^ %
3m; 3tV?: ^

^ I ^  q r
^  I ^  ^  ^
^  f t  t ,  ^  ^

^5^ ?  ^  arrf I  1

IRajkamari Amrit Kaur: I  was
informed that one anna was being 
charged compulsorily from the ration 
card holders when they go to purchase 
rations. On receipt of this information 
I conducted a detailed enquiry and 
personally sent persons secretly also,  ̂
but I ^ v e not come across any such 
case. The ration dealers were 
addressed in this connection. Tickets
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were kept with them on public de­
mand. People had approached the 
Chief Commissioner with the request 
to make £hese tickets available at such 
places from where people could easily 
purchase them; hence they were kept 
for \vith the ration dealers. As 
far as I am aware no compulsion has 
been exercised in connection with their 
sale.]

% 3R5Tm' 3^?:
^  % f̂ 5TT ?

[Shri Bhatt: In addition to post 
offices and the OflRce of the Chief 
Commissioner have these tickets been 
kept for sale at other places also?]

^  vfhft ^  ^  I

F̂fcTMt 31^ ^  ^  ”W r
t  3rh: ^  ^  ^

siH+l n̂ 4|T ^  I

[Rajkumari Amrit Kaur: Yes. Many 
private persons are keeping them for 
sale. They are also being kept in 
many local shops, hospitels and dis­
pensaries and many individuals have 
taken them to sell them personally.]

^  f^^TT^^TT t

^  ?
[Shri Bhatt: Do the sellers receive 

any commission on the sale of these 
tickets?]

XRaSkmiiari Amrit Kanr: No.]

: WT fW < R

2TR t  ^  #  9TN ^

SfTjf ^  t  1̂  ^

^  ^

W  ?
fShri Bhatt: Have you s ta t^  any­

where in your advertisements that

these tickets would be available at 
places other than post offices and the 
Office of the Chief Commissioner?]

TntWnct 3R?f ■ -̂sq t i l

^  ^  I

LRakumari Amrit Kaur: No such 
thing has been mentioned in the 
advertisements.]

Missing of an Air India Plane

Shri -Jnani Ram: (a) Will the 
Minister of Communications be pleas­
ed to state whether it is a fact that an 
Air India plane is missing after its 
take-off from Bangalore on the 1.3th 
December, 1950?

(b) Has the plane been traced?
(c) If so. what are the casualties?
(d) Has any enquiry been made into 

the incident?
The Deputy Minister of Communica­

tions (Shri KhuTshed Lai): (a) Yes
Sir.

(b) Yes; after prolojiged and exten­
sive search. the wrecked aircraiJt 
was found on the 19th December, 
1950, in the Reserve Forest near a 
place called Kilkotagiri.

(c) All the 16 passengers and crew 
of 4 were killed.

(d) Investigation of the accident has 
been ordered and is in progress.

Shri Jnani Bam: What was the 
weather condition at the time of the 
accident?

Shri Khurshed Lai: The plane was
perfectly all right when it took off.

Shri Jnani Ram: I said weather.

Shri Khurshed Lai: Oh, weather?
Well, I have got all the information 
which was given to the aircraft at the 
time. It will take quite a long time 
of the House to give all those details, 
but if the hon. Member wants I w ill 
show it to him later.

Mr. Speaker: What is the total out­
come of the details?

Shri Khnrshed Lalt It was cloudy 
weather.

Shri Jnani Ram: What other reaspns 
are anticipated for the incident?

Shri Khniahed LaU I am not at aU
in a position to say the reason for the 
accident at the present moment. I 
said, an enquiry is going on and it la
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hoped the reasons will be known very 
soon.

Shri PiNAacha: For how many years 
has this particular aircraft been in 
service?

Shii Kharshed Lai: I cannot say that 
at the present moment.

ShTi Kamath: Does the report
received say that the log-book is in­
tact?

Shri Kharshed Lai: We have not 
received any report so far.

Shri lyyuBni: May I know whether 
the pilot, of the aircraft was one 
familiar with the route or whether he 
was recently transferred to that route?

Shri Kharshed Lai: I don’t know 
anything about the antecedents of the 
pilot, but this was a service plane on 
a scheduled service of Air India.

Shri Kamath: Who will hold the 
enquiry?

Shri Khurshed Lai: Our Director 
who is stationed at Bangalore has been 
ordered to undertake the enquiry.

Shri Rathnaswamy: May I know 
whether it is the first accident on this 

-particular route?
Shri Khurshed Lai: I don’t know of 

any other accident on this particular 
route.

Yarx\  to H andloom  W eav ers

Shri Bharati: (a'i Will the Minister of 
Industry abii Supply be pleased to 
state whether the attention of Govern­
ment has been drawn to the acute 
shortage of yarn to the handloom 
weavers of the State of Madras?

(b) What steps have the Govem- 
meni of India ti^ken to relieve the said 
shortage?

The Minister of Industry and Supply 
(Shri Mahtab): (a) Yes.

(b) The shortage of yarn is not only 
experienced by Madras State but by 
other States also, in view of the fact 
that the production of free yam has 
fallen from 85,000 bales to 62,000 bales 
per month. The following steps have 
been taken to relieve the general 
shortage which wiU enable C ^von- 
ment to give a larger share of yam to 
Madras and other States from January 
next:

(i) Export of yam  of counts 32s and 
below, 80s and 100s lias been totally 
banned.

(ii) Export of yarn of other counts 
is restricted only to l/4 th  of the pro­

duction.

(iii) the question of totally banning 
the exports of all kinx^ of yam is 
under active consideration of Grovem- 
ment-

(iv) 66,000 bales of American cotton 
have been allotted to purely spinning 
miUs at subsidised rates for the pro­
duction of yarn for distribution to the 
handloom industry only.

(v) Provision has been made for 
import of yarn of counts 80s and 
above.

(vi) Arrangements for the distri* 
bution of yarn are being revised so as 
to enable the S ta t^ to secure equitable 
share of the available supplies of yarn.

Shri Bharati: What is the total 
monthly production of mill yarn in the 
State of Madras and what is the 
monthly requirement of the handloom 
weavers in the State of Madras?

Shri Mahtab: The total production of 
j^arn not only in Madras but in all 
States is taken into consideration and 
then distributed. The total handloom 
requirements of M adras are 22,500 
bales per month as it was calculated in 
1948. This amount was reduced to 
about 9,000 bales per month for the 
last three months. But this month an 
increase of 2^000 bales per month has 
been given and I can straightaway say 
that this will be further increased by 
about another 2.000 or 3,000 bales from 
next month.

Shri Bharati: The hon. Tvllnisier has 
answered with reference to the 
requirements of 2948. Tvlay I know 
whether the Madras Gos^emment has 
made a n y  representation regarding the 
actual requirements of the handloom 
weavers per mouth?

Shr? Mahtab: The IMadras Govern­
ment iias made no reoresentation at 
all. ■

Shri Bharati: What was the export 
of yarn from Madras during the 
months of August and September?

Shri Mahtab: That figure is not 
available here. We don’t take into 
consideration the yam produced in 
Madras only. The total production a  
yam  in Madras, Bombay, Cawnpore, 
and all other places is taken into coxi-
sideration together.

Shri Bharati: With reference to the 
ban on export, is it a fact that it does 
not affect contracts already entered lia-
to by the mUls which will last tlU 
March. 1951?

Shri Mahtab: These forward con­
tracts have to be fulfilled. We cannoA 
ban fulfilment of forward contracts.

Pandit Munishwar Datt Uiiadliyay: 
What a tiie ' number of handlooma
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working in Madras State and how 
many of them have gone out of 
employment on account of yarn short­
age?

Shri Mahtab: Supply of yarn has 
been reduced by 50 per ceirt. From 
that one can easily imagine that about 
50 per cent, of the looms have gone out 
of work-

Pandit Mnnishwar Datt Upadhyay:
But may I know how many there 
were?

Shri Blahtab: The total number is 
lakhs approximately. -

Shri Rathnaswamy: Is it a fact tlmt 
there have been hunger marches by 
weavers who have been thipwn out of 
employment? ^

Shri Mahtab: That is the newspaper 
report, but I do not see how hunger 
marches can produce yam.

Shri Khandabhai Desai; What steps 
have Government taken to make yarn 
available to weavers m sufficient 
quantities?

Mr. Speaker. This question h ^  
dealt with by previous 
and even during d ^ a ^ .  I 
this particu lar Short Notice QuesUon, 
because it alleged a special case lor 
Madras State. I thought t o a t ^  
be admitted, so that ^ m b e r s  may 
have information about Madras.

Frof. Ranga: The fact is that the 
whole country is going through a 
special crisis on account of shortage or 
yam.

Mr. Speaker: Had it been for the 
whole country, I would hot have been 
inclined to admit it, in view of the pre­
vious answers and discussions. Other­
wise, there would be repetition of the 
same matter.

Prof. Ranga: If you had rejected it,
I am afraid it would have been unjust.

Shri Bharati: May I point out toat 
the Hindu of Madras has written 
a leading article about this matter only 
two days ago?

Shri Mahtab: The attention of Gov­
ernment has already been drawn to 
this problem long before the Hindu 
editorial or the Member’s pomting it 
out. The question is one of prcH 
duction of yam. If more y a m  could 
be produced, then alone would this 
problem be solved. Otherwise, I may 
say that perhaps Government are m a 
better position to realise the conditions 
than any of the Members here.

Some Hon. Members rose—
Mr. Speaker: I do not propose to 

allow any further discussion on this. 
Otherwise, this wUl be an endless 
business.
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PARLIAMENT OF INDIA 
Thursday, 21st December, 1950 

The House met at a Quarter to Eleven 
oj the Clock. 

[MR. SPEAKER in the Chair] 
QUESTIONS ~ ANSWERS 

(See Part I) 

10-58 A.M. 

PAPERS LAID ON THE TABLE. 

THE FIRST. REpORT OF ESTIMATES CoM-
MITTEE ON MINISTRY OF INDUSTRY AND 

SUPPLY 
Shri M. A. Ayyangar (Madras): I beg 

to lay on the Table a copy of the report 
of the Estimates Committee on -the 
Ministry of Industry and Supply. 
[Placed in Library. See No. IV 0.1. 
(97).] 

With your pernussIon, Sir, I would 
like to make a short statement on 
the work that has been done so far 
by the Estimates Committee, and I 
am sure that hon. Members would ~ 
interested in knowing what we have 
done so far. 

The Estimates Committee was 
elected on 10th April 1950 and held a 
preliminary meeting on 1st May 1950, 
at which it framed its rules of pro-
cedure. You, Sir, initiated it under 
your guidance. 

The Committee has been working 
all along. At its first meeting, the 
hon. the Finance Minister also was 
present and told us what work has to 
be done by the Committee, namely, 
economising consistent with efficiency, 
and demarcating the functions bet-
ween the Standing Finance Com-
mittee, the Public Accounts Committee 
and the Estimates Committee. -

The Committee held five sessions 
from July to November 1950 and 
examined the estimates of the Minis-
tries of Industry and Supply, Com-
merce and Works, Mines and Power. 
The procedure adopted by the Com-
mittee in examining the estimates was 
as follows. Each of the Ministries 
referred to above forwarded to the 
268 PS 
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Committee memoranda and statements 
in respect of the estimates in accord-
ance with the rules of procedure 
formulated for the purpose. The Com-
mittee also heard orally the represen-
ta ti ves of the Ministries concerned. 
Questionnaires were prepared and 
sent to the Ministries in advance in 
order to appraise them of the possible 
points on which the Committee would 
want further information. In the 
Committee itself, each subject was 
entrusted to a group of Members for 

. intensive study by them, so that each 
Member or group of Members con-
centrated on those particular as~ts 
of the working of the Ministry. On 
the basis of the oral evidence and 
after study of the ·written material, 
the Committee formed certain con-
clusions. These conclusions and the 
facts on which they are based con-
stitute our report, which the Com-
mittee has just presented. As the 
report on each section was- finalised. 
it was sent to the Ministry concerned. 
copies thereof being forwarded to tlle 
hon. the Prime Minister, the Ministry 
of Finance and ~e other. Ministries 
concerned, for the necessary action. 
11 A.M. 

The Members of the Committee 
also studied the, working of the Minis-
tries and their offices by paying 
personal visits to the offices in Delhi. 
and during the inter-session periods 
to their subordinate offices at variouil 
places outside Delhi. The Committee 

will. in due course, present to the 
Parliament a statement showing the 
number of meetings held, the duratioa 
of each meeting, the number of Mem-
bers present. the subjects discussed 
at each meeting and the total cost 
incurred by the Comrr.i1tee. A brief 
record of the proceedings of eacla 
meeting has been kept separately and 
will be issued as minutes of the Esti-
mates Committee in a separate volume. 
A statement showing the summaq: of 
the recommendations of the CommIttee 
and the' economy likely to accrue as 
a result of the acceptance of our 
recommendations is appended to this 
report. . . -

The Committee wishes to express itli 
thanks to the officers of the Ministr1e8 
of Industry aDd Supply, Co~ 
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Works, Mines and Power, Communi-
cations, Defence, Rehabilitation, Rail-
ways,' the Planning Commission 
and the Cabinet Secretariat for 
placing before it the material and 
information that' it wanted in connec-
tibn with the examination of the 
estimates of the various Ministries. 
The Committee also appreciates the 
pains which the representatives of the 
various Ministries took in explaining 
in detail the various aspects on which 
the Committee wanted further infor-
mation for making its enquiry as 
complete as possible. The Committee 
particularly wishes to express its 
gratitude 'to Shri V. T. Krishna-
machari, Member of the Planning 
Commission, for the information he 
gave to the Committee regarding the 
execution of various multi-purpose 
projects. The Committee has received 
c!Klperation and assistance from all 
concerned. for which it is grateful. 
We must also acknowledge the great 
assistance we received at every stage 
ot our work in preparing the question-
naires in gathering information from 
the Ministries and in preparing our 
memoranda and report from the 
Parliament Secretariat, the Officer-on-
Special Duty and the staff. We shall 
be failing in our duty if we do not 
express our deep sense of gratitude to 
you, Sir, who initiated this Com-
mittee. You are practically the father 
of this Committee and you advised us 
from time to time and later on you 
took the pains to lead everyone of 
our reports. Last time, you' addressed 
us on all the reports which we have 

'so far framed. We expect to present 
the report of the Commerce Ministry 
tomorrow, and in the next session of 
Parliament the report on the Works, 
Mines and Power Ministry will be 
presented. 

CORRESPONDENCE ON 'No WAR 
DECLARATION' 

The Prime Minister (Shri Jawahar-
1&1 Nehru): Sir. on the 28th of 
November. I laid some papers on the 
Table containing the correspondence 
that had passed between me and the 
Prime Minister of Pakistan in regard 
to a proposed 'No-war. Declaration' 
and other matters. The House will 
remember that just the night before I 
received a letter from the Prime 
Minister of Pakistan which was not 
included in that set of papers. How-
ever. I had circulated a cyclostyied 
copy. Some days later. I received a 
reply to that letter and I had made 
a promise to the House to place that 
reply before the House So, I am now 
Jaying on the Table a copy of that 
,'eply and also a copy of Mr. Liaquat 

Ali Khan's letter. [See Appendix IX, 
annexure No. 23.] 

CONVENTIONS AND RECOMMENDATIONS 
ADOPTED BY I.L.C. 

TIle Minister of Labour (Shri Jagji-
van Ram): I beg to lay on the Table-

(i) a copy of the Conventions and. 
Recommendations adopted by the 
International Labour Conference at 
its thirty-second session held at 
Geneva in 1949; [Placed in Library. 
See No. Iy R. 01(213)/./1..] , 

(ii) the statement indicating the 
action which the Government propose 
to take on those Conventions and 
Recommendations. [Placed in Library_ 
See No. IV R. 01(213)/B.] 

ELECTION TO COMMITTEES 

(i) INDIAN COUNCIL OF AGRICULTURAL. 
RESEARCH; 

(ii) STANDIN9 FINANCE COMMITrEE; 
(iii) STANDING COMMITTEE FOR THE 

MINISTRY OF HOME AFFAIRS. 
Mr. Speaker: I have to inform the 

House that upto the time fixed for 
receiving nominations for the Indian 
Council of Agricultural Research, the 
Standing Finance Committee, the 
Estimates Committee and the Standing 
Committee for the Ministry of Home' 
Affairs, three nominations in the case 
of the first and one nomination for 
each of the other three Committees 
were received. As the number of 
candidates is equal to the number of 
vacancies in each of these Committees, 
I declare the following Members to-
be duly elected: 
I. The Indian Council of Agricultural 

Research.-
1. Shri Hussain Imam. 
2. Ch. Ranbir Singh. 
3. Shri U. Srinivasa Mallayya. 

II. The Standing Finance Committee.-. 
Shri S. Nijalingappa. 

III. The Estimates Committee.-
Shri Jaspat Roy Kapoor. 

IV. The Standing Committee fOT the' 
Ministry of Home AfJairs.-

Shri H. C. Heda. 

STATEMENT BY THE PRIME 
MINISTER ON NEPAL 

The Prime Minister and Minister of 
Enemal Allairs (Sbri Jawaharlal 
Nehru): In the course of the debate on 
Foreign Affairs in the House, on the 6th 
December. I made a' reference to 
Nepal. I stated then that we would 
not only respect her independence but 
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wanted her to develop into a strong 
and progressive country. I explained 
DOW our interest in the internal condi-
tions of Nepal had become greaterj 
and more immediate, as our' o~, 
security was affected by the recent 
developments there. 

We were anxious that there should 
be peace and stability in Nepal. At 
the same time, we felt that the intro-
duction of substantial political reforms 
was essential for this purpose. It was 
on this basis of respect for Nepal's 
independence, combined with an 
urgent interest in political reforms 
there, that we carried on our con-
versations with the representatives of 
the Government of Nepal who were 
recently in Delhi. We explained our 
position fully to these representatives, 
Generals Kaiser Shumsher and Bijaya 
Shumsher, and, at their request, we 
gave them, on the 8th of this month, 
a memorandum defining our aims and 
proposals. For the information of the 
House, I shall read out this memo-
randum. 

"The Government of India's 
primary objective is that Nepal 
should be independent, progres-
sive and strong. For this purpose, 
they regard immediate constitu-
tional changes, which will satisfy 
popular opinion and be acceptable 
to important non-official organi-
sations of Nepalese nationals, as 
urgent. In their view, it is neces-
sary-

(I) That a Constituent Assem-
bly, composed entirely of properly 
elected members, should be 
brought into being as soon as 
possible to draw up a Constitution 
for Nepal; 

(2) Pending the meeting of the 
Constituent Assembly mentioned 
in (1) , an Interim Government," 
which will include persons re-
presentative of popular opinion 
and enjoying public confidence, 
should bE' established. Apart 
from an adequate number of 
popular representatives, this 
Interim Government should include 
members of the Rana family, one 
of whom should be Prime Minis-
ter. Members of the Interim Gov-
ernment should be formally ap-
pointed by the Kin£(. on pr?p.osals 
submitted by the Prnne MInIster. 
This Government should function 
as a Cabinet, on the princiole of 
joint responsibility and should 
frame its own rules of business. 

(3) In the interests of peace as 
well as stability, His r.1aiesty 
King Tribhuvan Bir Bikram Shah 
should continue to be King of 

on Nepal 
Nepal. During the King's absence, 
he may appoint a Regent to act 
on his behalf during that period. 

2. These suggestions are made 
in a spirit of sincere" friendship 
and with the sole object of ensur-
ing the stability and progress of 
Nepal. They are necessarily sug-
gestions of principle. Once the 
principles are "accepted, details 
could easily be worked out. The 
Government of India will be glad 
to give any assistance that the 
Government of Nepal may need 
in working out the details of a 
Constitution and on connected 
matters. They wish to emphasise 
that, in order that the changes 
now made should work smoothly. 
it is of paramount importance that 
the present authoritarian regime 
should be liberalised in spirit as 
well as structure, and that the 
changes should satisfy all progres-

'sive minded Nepalese nationals." 
The proposals contained in this 

memorandum aimed at a peaceful 
settlement in Nepal and, therefore,. 
provided for substantial reforms 
which, at the same time, would pre-
serve continuity and involve no sudden 
break with the past. 

On the 19th December I received a 
reply from the Prime Minister of 
Nepal which reads as follows: 

"Our representatives who had 
been to New Delhi have brought 
with them the Memorandum con-
taining friendly suggestions and 
advice offered by Your Excellency 
and the Government of India 
with the sale object of ensuring 
the independence. stability and 
progress of Nepal. I need not say 
that any advice and suggestions 
given in a spirit of friendship by 
our great neighbour have always 
been received by us with the 
attention they deserve. My Cabi-
net has been actively considering 
the matter, but as mo:nentous 
changes are envisaged, they are 
naturally taking some ffiore time 
to consider the matter than was 
originally anticipated. Careful 
thought is necessary before we 
actually decide on steDs whiclrW"ilI 
bring about far-reaching changes 
without jeopardising the stability 
and peace of the country. Never-
theless we are workine; on thE" 
matter with as much speed as is 
possible and I am confident that 
we will be able to prepare a 
proclamation addressed to the 
people of Nepal announcing the 
Constitutional Reforms and other 
matters before the end of the 
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month. I shall send an advance 
co~y of it, as soon as it is re.ad,y. 

I should like to take this 
opportunity of expressing to the 
Government of India and to Your 
Excellency in particular, sincere 
thanks on behalf of my Govern-
ment and myself for the kindnesg 
and courtesy with which our re-
presentatives were received in 
Delhi, which enabled the dis-
cussions to be carried on in an 
atmosphere of friendship and 
cordiality. 

Witli warm p~rsonal regards." 
We appreciate the friendly tone of 

thIS reply and have no desire to hurry 
the Government of Nepal. At the 
same time, we cannot ignore the fact 
that delay in a settlement is likely to 
make the situation worse. The world 
situation, unfortunately, has grown 
darket since we discussed inter-
nationl affairs earlier this' month. It 
IS o~r lirm conviction that the longer 
pohtlcal reforms and a satisfactory 
settlement are delayed in Nepal, the 
greater the danger to Nepal's security 
and internal tranquility, 

The suggestions that we made in our 
mem,orandum ~ere I?ade in a spirit 
of SIncere friendshIp and with the 
sole object of ensurillg the stability 
and progress of Nepal. They were 
formulated after great care and in the 
hope that these suggestions will be 
examined and dealt with by the 
Government of Nepal in the spirit in 
whi('h they had been offered. 

As I have stated previously, we 
have continued to recognise His 
Majesty King Tribhuvan Bir Bwam 
Shah; we feel that, in all the circum-
stances. this is the right course, and 
any discontinuance of recognition 
would produce many complications 
and would corne in the way 
of " pc"celul s~ttle·ne!lt. Any other 
arrangcm2nt. such as the replacement 
of the nnstitutional head of the 
Kingdom by a Council of Regency, ap-
pointed by the Prj me Minister to act 
in the name of a child King. would 
make the introduction and smooth 
\vol';:;:ing of Rrogressi ve c:Jnstitutional 
changes Il1Jre difficult, 

As the HOllse is aware we have 
observed the strictest neutrality in the 
internal struggle in Nepal. Our officers 
in the border areas have been 
instructed accordingly, and they have 
carried Ollt tljese instructioDs. In some 
of these areas within Nepal, some of 
our offtcers and men are .carrving out 
pubh,' works in which both the Gov-
ernment of India and the Government 

of ~epal ~r.e. in~re!lted. One of these 
maJor aCtiVitieS 18 m connection with 
the Kosi River Project. The work of 
our men there. has been considerably 
interfered with on account of the 
disturbed state of the country. In 
strict accord with our policy of 
neutrality, we have asked the Nepal 
Government to take necessary measures 
for· enabling this work to be carried 
on and have taken no other steps to 
protect our personnel or property. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL 

The Prime Minister (Shrl Jawahar-
lal Nehru): I beg to move for leave 
to introduce a Bill further to amend 
the Code of Criminal Procedure, 1fW8. 

Mr. Speaker: The question is: 
"That leave be granted to in-

troduce a Bill further to amend 
the Code of Criminal Procedure, 
1898." 

The motion was adopted. 
Shri Jawaharlal Nehru: Sir, 

introduce the Bill. 

APPROPRIATION (RAILWAYS) 
NO.2 BILL 

The Minister of Transport aild Rall-
ways (Shri GOllaJaswami): I beg to 
move for leave to introduce a Bill to 
authorise payment and appropriation 
of certain further sums from and out 
of the Consolidated Fund of India for 
the service of Jhe year ending on the 
31st day of March, 1951, for the pur-
poses of railways. 

Mr. Speaker: The question is: 
"That leave be granted to intro-

duce a Bill to authorise payment 
and appropriation of. certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the year ending on 
the 31st day of March, 1951, for' 
the purposes of railways." 

The motion was adopted. 
Shri GopaJaswami: Sir, I introduce 

the Bill. 

FINANCE COMMISSION (MISCEL-
LANEOUS PROVISIONS) BILL 
Tbe MiDister of Finaace (Sbri C. 

D. Deshmukh): I beg to move for 
leave to introduce a Bill to determine 
the qualifications requisite for ap-
pointment as members of the J'inaDCe 
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Commission and the manner in which 
they shall be selected, and to pres-
cribe their powers. 

Shri B. Oas (Orissa): Sir, may 
enquire whether the Bill will be 
passed in this session or whether it 
will be postponed? The year is over. 

Shri C. O. Oeshmukh: It is very un-
likely that this will be proceeded with 
after introduction. 

Mr. Speaker: The question is: 
"That leave be granted to 

introduce a Bill to determine the 
qualifications requisite for appoint-
ment as members of the Finance 
Commission and. the manner in 
which they shall be selected, and 
to prescribe their powers." 

The. motion was adopted. 
Shri C. O. Oeshmukh: Sir, I intro-

duce the Bill. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS FOR 1950-51-contd. 

DEMAND No. 9-CABINET 

Mr. Speaker: The House will now 
proceed with the further discussion 
of the following motion moved yester-
day, namely: 

"That a supplementary sum not 
exceeding Rs. 1,05,000 be granted 
to the President to defray the 
charges which will Come in course 
of payment during the year end-
ing the 31st day of March, 1951, 
in respect of 'Cabinet'." 
Shri B. Oas (Orissa):' When 

Mr. Chairman adjourned the Budget 
discussions yesterday, the impression 
that some of us got was that this 
House should be given an opportunity 
to discuss the Supplementary Demands 
that are introduced by the hon. 
Finance Minister to the tune of Rs. 68 
crores. The House may remember 
that in August last the hon. Finance 
Minister had Supplementary Grants 
from us to the tune of Rs. 43·88 
crores. it excludes the Demands for 
our Railways which is a commercial 
proposition and I therefore do not 
include the sums demanded for Rail-
way grants in these Demands. In 
March last the predecessor of my han. 
friend Mr. Deshmukh, Dr. Matthai 
got this House to agree to Supple-
mentary Demands for 1949-50 to the 
tune of Rs. 118 crores and at that 
time,' various Members on the floor of 
this House expressed that Govern-
ment should be cautious and that they 
should not make such heavy demands 
and that too at the end of the year. 

1950-51 
I do, not find any caution in tp.e pre-
sent Finance Minister or ill the 
Finance Ministry in spite of ali the 
advices th:t we gave on the floor of 
this House. In December they have 
asked us to give them supplementary 
grants on the deneral Budget for 
1950-51 to the tune of Rs" 104 crores. 
I must admit that when Dr. Matthai 
demanded Rs. 4·38 crores as supple-
mentary grant in April 1950 that was 
due to the inclusion of the Vindhya 
Pradesh in the General Budget of 
India 30ld that was a' necessary item 
and then Dr. Matthai took the earliest 
opportunity and took the sanction of 
the House for that lts. 4·38 crores. 
The Finance Ministry-I would rather 
say that the hon.Finance Minister 
was not responsible for fr.aming of. the 
Budget for 1950-51-have taken sanc-
tion of Rs. 44 crores and now they 
want the sanction for Rs. 63 ·99 crores. 
Sir. there is something very, very. 
wrong with our Finance Ministry. I 
may acquaint this House that the 
Finance Ministry has been much more 
strengthened today than at any time 
before. Every Ministry has got a 
financial adviser. The Finance Minis-
ter has got the benefit of the economie 
section which contains some of our 
best financial experts. but with the 
array of experts which my han. friend 
has got his budgetary figure is out 
bv Rs. 104 crores now and it may be 
out bv another 10 or 15 crores on the 
31st March 1951. . 

The Minister of Finance (Shri' C. 
D. Oeshmukh): On a point of iritor-
mation. may I know how the Rs. 104 
crores is made up? 

Shri B. Oas: Rs. 43 ·88 crores was 
sanctioned in August Session of this -
House and this time it is Rs. 63'9~ 
crores. 

The point is that yesterday in your 
absence some of us argued and sought 
to establish a convention that when 
heavy demands of such magnitude as 
Rs. 101 crores-which is. I think the 
total Budget estimates of the Pakistan 
State-are asked to be' sanctioned by 
this House and that too in a period 
of 2 or 3 hours. the Finance Minister 
should make a statement in introduc-
ing such Supplementary Demands of 
a heavy magnitude as it is today to 
the tune of R.. 64 crores and the 
Finance Minister should state that 
during the interim period circum-
stances have so arisen necessi ta ting 
heavy financial demands. I feel. Sir_ 
that the Finance Minister is under an 
obli~ation to explain as to how he is 
going to meet this Rs. 64 crores of 
expenditure. what are his earnings. 
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whether his revenues have gone .up 
and how he expects to meet the 
revenue side of the expenditure of this 
Rs. 63 crores which he has asked us 
to sanction. If we do not do that, then 
in the end, we will find that there will 
be a heavy deficit in the Budget and 
then the Government may take shelter 
in the fact that the House have sanc-
tioned such huge expenditure and the 
House cannot grouse in· the next 
Budget discussions which will come 
up again in March 1951. 

Sir, yesterday some of my friends 
and particularly my hon. friend' 
Mr. Sandhi raised a question that th~ 
Finance Minister bas no right to ask 
us to sanction the new Supplementary 
Demands when the Finance Minister 
has not explained what steps Govern-
ment have taken in respect of economy 
m~asures. whether. the Economy Com-· 
Duttee of the Cabinet have examined 
this additional sum of Rs. 104 crores 
of expenditure and whether the new 
staff that will be employed under 
these Supplementary Demands are 
"ery essential. What steps did the hon. 
Finance Minister take over the econo-
my measures. over the reduction of 
staff in the light of the Gopalaswamy 
Ayyangar Report? Has the Finance 

. Minister done anS'thing to curtail the 
'arge number of Under Secretaries, 
now employed in the Government of 
India under the Ayyangar recommen-
dations? Formerly, Sir. smaller Assis-
tants of the Secretariat when they 
became Superintendents and Assistant 
Secretaries contributed their maximum 
experience to the administration of 
the Government of India. With all 
due respect to myoid friend, 
Mr. Gopalaswamy Ayyangar, he 
introduced a novelty the other day 
and in reDly to a question he said that 
some 184 Under Secretaries were to 
be recruited. Most of them do not 
possess the experience of the Office 
Assistants of the Government of India. 
We do want further explanation wher-
ever new staff are going to be employ-
ed. I also want to know what steps the 
hon. Finance Minister and his col-
leagues are taking to utilize the surplus 
employees of the Government of India 
to fit into those posts which are vacant 
so that there may be no unemploy-
ment. There should not be retrench-
ment of certain experienced men in 
one Department and new employment 
in another. We find that no explana-
tion is given. I being an old Member 
of the House. would not like a general 
debate but the Finance Minister is the 
care-taker of the public finances of 
India. He being an ex big banker 
wants us to believe that Rs. 104 crores 

Supplementary Demand by ~ember 
is nothing. But he must tell us what 
are his receipts, whether the income 
tax receipts have gone up and whether 
other customs revenues have gone 
up. I read in the papers the other day 
that the customs revenues have gone 
up. The House must be taken into 
confidence and there ·should be set up 
the practice of another Explanatory 
Memorandum whenever the Supple-
mentary Demands exceed an amount 
of ten crores. During the British 
regime. they were very much afraid 
if the Supplementary Demands ex-
ceeded a few crores. But, the Budget 
was for a very much lesser figure 
whereas my hon. friend is budgeting 
for 300 and odd crores. At the same 
time, I feel that if my own National 
Government does not take the House 
into confidence on an occasion when 
it demands 100 crores from the public, 
and -people talk of dark days, there 
will be darker days! Take Defence. 
We gave 187 crores in the General 
Budget. My hon. friend comes for-
ward and asks us to give 16 crores 
more. We have heard enough of Pakis-
tan troubles and other troubles. But the 
question is whether the revenue pay-
ing capacity of the people. the taxable 
capacity of the people will allow 204 
crores for military expenditure in 
peace times. They say that India is 
on the peace front. We have a Leader 
who always takes us to peace--World 
Peace. But. if it is a peace front, it is 
alarming that we have to spend 200 
crores in 1950-51 for preparatory 
defence. The hon. Minister for Defence 
is not here: but the Deputy Minister 
is here. But. the point is whether the 
Defence Ministry has made any effort 
to make retrenchment. It has not. I 
have been watching it and it is going 
on in the same extravagant way as the 
Defence Department of the former 
Government of India. It is no pleasure 
to me that while in 1946 Rs. 100 crores 
were thought of to be spept on 
combined Defence expenditure of India 
and Pakistan. today, India's defence ex-
penditure is 200 crores and we know 
what it is in Pakistan. something in 
the neighbourhood of 100 crores! 

People are not happy. They cry for 
more food and we have made provi-
sion for 150 crores for the import 011 
2~ million tons of food grains as an-
nounced the other day by the hon. 
Food Minister. The price Index has 
risen very hil!h. This morning, I 
noticed in a paper that the official 
whnlesale index price is 412·8. It has 
declined by ·3 per cent. from last 
December, but it is higher by ·4 ner 
cent. ever that of the corresponding 
week last month. It is 8·2 per cent. 
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higher than the wholesale price index 
<>f this week last year. The hon. 
Finance Minister has no opportunity 
to take us into confidence about his 
financial outlook. He is conservative 
because he belongs to the Reserve 
Ban~ school of economics. Let him 
tell this House and the world, "Never 
mind my asking you this amount 
now; I may ask for some crores in 
March next year by way of Supple-
mentary Demand; I will meet it off 
from the taxation that you have sanc-
tioned; it is all for the welfare of the 
people and welfare of the State." But, 
DefencE' expenditure is not for the 
welfare of the State. The drink and 
dance in which the army people delight 
in the cantonments is not for the good 
of India; not for the good of the tax-
payers. 

I do not wish to criticise every one 
of the other 25 items which we are 
asked to sanction. But, I do think as 
we are. an independent Sovereign State 
and there is no more control from 
Whitehall. our Finance Minister must 
make a reasoned statement on 
revenue receipts for nine months and 
expenditure for niJle months. We know 
that he could not know what expendi-
ture has taken place in two months. 
But. he should make a statement 
taking the House into confidence, and 
take our advice and guidance before 
he !sunches forth on further heavy 
Supplementary Demands. I give a 
warnin,;. I will not tolerate in 1951-52 
a Supplementary Demand of such a 
heavy nature unless it is for security 
purposes or any unforeseen call for 
calamities. 

It is now three years since we at-
tained independence; next year we will 
be in the fourth year of sovereignty. 
The Finance Ministry was always sup-
posed to be most accurate in its esti~ 
mate and survey of the financial posi-
tion of the country. But, if the Finance 
Ministry leaves the calculation of price 
index to the Ministry of Agriculture, 
which makes us. self-sufficient in food 
by 1951 or 1952. my hon. friend can 
never know the accurate wholesale 
price index of India. Personally, being 
an orthodox financier like him. I hold 
the Finance Department and the 
Finance Minister responsible for the 
accuracy of the wholesale index price. 
Since the days price and index went 
into the hands of the Ministry of 
Agriculture. India has not been happy. 
National credit has gone down because 
index prices are not estimated accu-
rately. and p.ational credit depends 
upon that. On that also depends the 
industrial prosperity of India and the 
balancing of the budget of the Govern-
ment of India which my hon. friend 

control~. I say nothing against IllJ" 
hon. frIend; I say nothing against the 
Government of India. We are in 
difficult times. If the Finance Minister 
should throw up his hands and say 
that he cannot balance the Budget, 
that he cannot prepare an accurate 
Budget, woe be unto us· ! 

. Prof. K. T. Shah (Bihar): r would 
lIke to support every word that has 
fallen from my friend Mr. Das in this 
regard. I find, Sir, looking at the total 
SIze ,?f the Supplementary Budget, 
that It amounts to something like 
a fifth or nearly one-fifth of the 
Budget that was presented about nine 
months ago, and this too, I imagine, 
o~ly represents the experience of the 
Fmance . Department up to perhaps 
half year or a little more than half 
&. ~ear, so that there is still the possi-
bIlIty that by the time the Budget 
comes to be presented next year, 911Y 
three months hence, we shall ha~. 
perhaps, another similar excess to 
which the revised estimates will bear 
witness . .I do not pretend to know 
whether the Demands have been fuII;y 
accounted for. But judging from these 
notes that have been added-and 
they are very slight indeed, however 
illuminating the Finance Minister may 
consider them to be-judging from 
these notes. there is no guarantee that 
we may not have a still further excess 
four months hence. 
. My point, Sir, is that though those 
m charge of the finances of the coun-
try may be. aware of the hardships 
through WhICh we are passing, and 
though they may be making every 
e~ort to face them, in the figures sub-
mItted to us now, one finds no evidence 
of any such attempt being truly and 
effectively implemented. We are told 
for instance, that the increase in the 
Defence expenditure is something like 
10 per cent. over the estimate, and 
that too relates only to the effective 
charges-one does not know what are 
the non-effective charges and how 
much increase there will be in thoSe. 
But the increase here is accounted 
for by ';ery vague reasons. One reason 
given is that there were circumstances 
over which they had no control. I 
would like to know what those circum-
stances were over which it was not 
possible to have any control. So far 
as one can see, all the factors, includ-
ing th~ world situation, may have 
('hanger! in degree, but they have not 
changed in kind; aCId therefore, if you 
did not make adequate allowances 
you were either deliberately under-
estimating at that time and indulging 
in hopes for which you had no grounds, 
or you were very badly advised. 
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Sir, we have had experience in this 
House, lime and again, of asking 
questions and Ministers taking refuge 
either by demanding notice or .by 
giving evasive answers or simply say-
ing that it is not in the public interest 
to give the House the information 
asked for. May I venture to submit 
that in a democratic system, the only 
thing that is not in the public interest 
is the not giving of information. 

Prof. Ranga (Madras): Question. 
Prof. K. T. Shah: !i.ly hon. friend 

here haJ the right to say so; but that 
is my opinion and I think I have as 
much right to present my opinion as 
he has the right to question. But even 
granting that at any given moment, 
the giving of certain information may 
not be in the public interest, the 
HQUse can certainly wait and on some 
other occasion the information might 
be given. But they should not take 
refuge under such generalities as cIr-
cumstances over which they· had no 
control. 

In this particular item, there is the 
statement that deliveries have been 
more than were anticipated. There 
again. r must point out that you must 
have placed orders some time before, 
and if deliveries have come more than 
you expected. I submit that it is bad 
budgeting or defective estimating. 
These orders. so far as I know, are 
not executed immediately, and there-
fore, there must some time lag bet-
ween and that is always allowed. You 
ought to be able to tell us, or you 
ought, at least. to give us some 
particulars in respect of the items 
which have exceeded your budget. 

Certain allowances have been in-
creased. Certain prices have increased. 
These may be factors which perhaps 
might not have been foreseen at the 
time the Budget was being prepared, 
and therefore, you may not be in a 
position to give them. But we should 
like to know how much of the total 
Ilmount is due to such genuine factors 
which you could not have known at 
that time. Surely, you cannot lump 
up all of them under one cause. 

Take again another instance like 
the Ex'.ernal Affairs Ministry. The 
charges have been steadily increasing 
ever since these figures are brought 
before the House. They may be neces-
~arv: I will not disoute that. But we 
find that they have -been steadily rls-
rng. They were Rs. 2,25.00,000 in 1948-
49, Rs. 2.59.00,000 in 1949-50 and 
Rs. 3.10,00,000 in the revised estimate 
and Rs. 3,43,00.000 in the Budget of 
thi~ year. to be added to by another 
Rs. ~3 lakhs-sometblng like 11 per 

1950-51 
cent. I would like to know what this 
mcrease is due to. As I was looking 
through the figures, I find that the 
largest item is what is called "ather 
charges". But the House is e.ntitlea to 
know w.hat these "other charges." are, 
When these charges amount to some-
thing like two-thirds or nearly three-
fourths of the total extra demand now 
demanded. then the case for an enquiry 
become~. in my opinion, much stronger. 
It is not enough merely saying that 
there were unexpected' circumstances. 
that the pay and allowances of officers 
and staff have been increased, that 
more staff has been appointed, and s() 
on. We should know how much of this 
is oue to these, and how much of 
these to the "other charges", which 
in the Demands here. amount to some-
thing over 66 per cent. When that is 
the case. then the case becomes very 
much .;tronger for a proper enquiry 
and scrutiny of these items. 

I am sure the Finance Minister and 
his assistants are exercising proper 
watch over the charges. But the in-
formation placed before the House 
does not give evidence that they have 
been very successful in their watch-
dog functions. My friend Mr. Das was 
good enough to say that if they would 
place this information before us, we 
would perhaps give them advice and 
guidance. For my part, I wonder if 
our advice or guidance is valued at 
all. I dare say they would be very 
loud in their professions and in a 
democratic system and for a govern-
ment claiming to be a responsible 
Government, there is no other alter-
native except in general terms, at any 
rate to say that they will accept our 
guidance. But judging from these 
figures as they are, I for one cannot 
help wondering whether advice or 
guidance from this quarter, from this 
House is appreciated as much as it 
ought to be in a really democratie 
system of responsible Ministry. 

The House has shown itself-this 
House cannQt do otherwise-that it is 
always willing to agree 10 demands 
made of this character. Last year It 
was on the very last day of the year. 
This year there has been an improve-
ment and ·the Finance Minister has 
been good enough to place them before 
us some three months before the end 
of the year. And so there is reason 
to believe that some advice is taken 
to heart. But at the same time, as 
Mr. Das has pointed out, as to the 
ways and means, and the where-
withal with which this extra expendi-
ture is to be met, no indication is 
given. Therefore, we feel that the 
financial position of the country. 
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viewed in accordance with other 
economic factors that affect the pros-
perity and wellbeing of the people is 
not aU that one might desire it to be. 
Under these circumstances. while 
there is no alternative but to accept 
these Demands. I would suggest that 
better and fuller explanations should 
be given to the House and the House 
should be taken more into confidence 
by the Government and the co-opera-
tion of the House and all sections of 
it should be invited in all that can 
be done to make the financial position. 
on which rests the general prosperity 
of .the people, as sound and as satis-
factory as possible. 

Shri Kamath (Madhya Pradesh): 
With regard to this particulat Demand 
before the House. that is to say, the 
Demand for a Supplementary Grant 
not exceeding Rs. 1.05.000 in respect 
of the Cabinet. while I am content to 
abide by the ruling of the Chair given 
yesterday that the policy behind the 
appointment of 'Ministers is· outside 
the scoue of the discussion. I wish to 
wholeheartedly endorse the cogent 
observations· made by my friends 
Mr. Das and Prof. Shah about the 
need for economy and for exercising 
an effective scrutiny over public 
expenditure. I do not wish to repeat· 
what has been so forcibly stated by 
them. I only wish to ask for informa-
tion on two items with reference to 
this particular Demand. A similar 
Demand for Supplementary Grant 
was presented to the House and passed 
by the House in the August Session 
of Parliament. and there in a foot-note 
to Demand No.9 which was presented 
to the House during the last Session, 
there is a reference to the appoint-
ment of one more Minister of State. 
But now coming to the present Demand 
for this Session. we find that in the 
foot-note it is mentioned that the 
Demand is mainly due to the appoint-
ment of one more Minister and four 
Deputy Ministers. May I know 
whether there is any error. any print-
ing error or whether there has really 
been any new appointment in respect 
of Ministers, after the last Budget 
Session. and before or after the 
August Session? I say this because 
the foot-note to the last Supplementary 
Demand refers to a Minister of State 
and in the foot-note here. there is 
reference to one more Minister. I do 
not know Wbich Minister is referred 
to here. Four Deputy Ministers have 
we know. been appointed, but I do 
not know whether this is a discrepancy 
or ..... . 

Shn SoDdhi (Punjab): This refers 
to Mr. Biswas. 

Tile Prime Minister (Sbri Jawabar-
lal Nehru): It is Mr. Biswas, I think. 

Sbri Kamath: That is all right. 

Then again. last time there was no 
reference to the item of." Allowance" 
which finds a place this time under 
item A. 2 where there is a sum of 
Rs. 3,800. I do not know why allow-
am'es were not asked, for in the last 
Session. and why this new item is 
now inserted under the head-
"Allowances" ... 

Sbri JawaharIaI Nehru: May I 
correct myself? The Minister referred 
to here is Shri Rajagopalacharl. 

Shri Kamath: There is a separate-
Head for the Minister without Port-
folio and ... 

Shri lawaharIal Nehru: The salary 
is included here and the Departmental' 
expenditure Is mentioned elsewhere. 

Shrl Ka.ma&h: And so this refers to-. 
Shri Rajagopalachari? 

Shri JawaharIaI Nehru: So I ~ather. 
Shri Kamath: Sir. there should be' 

some definite information. It is hardly 
just to the House to be told that the-' 
Prime Minister gathers that this is so. 

Shri Jawaharlal Nehru: The hon. 
Member put the question and I 
thought this to be very definite and 
so I said so. Anyway, the point is, 
th~re is no new Minister to be ap-
pomted for whom this is provided. 

Shri Kamath: Sir. the difficulty is 
about the Minister referred to here. 
The Prime Minister certainly ought 
to know to whom it refers. because 
it is on the advice of the Prime 
Minister that Ministers are appointed 

. by the President. 

Shri Jawaharlal Nehru: Not only 
the Prime Minister. but the whole 
House knows who the Ministers are. 
The question is under which head this' 
item is being put. 

Shri R. K. Chaudhuri ,Assarri): May 
I know whether any new Minister 
will be appointed? 

Shri Kamath: Sir. we may be 
enlightened on this l)oint before this 
day's sitting is over~ The H6use is 
completely in the dark about the" 
Minister referred to, and whether 
there is to be one :nore Minister or ... 

Mr. Speaker: How can it be said'" 
that the House is in the dark about 
the Ministers? The House knows who," 
the Ministers are. The poiRt is who-
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[Mr. Speaker] 
the Minister is for whom this parti-

,cular provision is made. It does not 
mean that the House does not know 
who the Ministers are. 

Sbri Kamath: But the Prime 
Minister said thaL.,., 

Mr. Speaker: The item relates to a 
small sum of Rs. 3,800, The whole 
mattEr is now before the House and 
we need not take up any more time 

.. of the House over this matter. It is 
a small sum and we know that one 
minute of discussion here "osts about 
Rs. 50 at least. 

Shri Kamath: Parliament is meant 
'for discussion. 

Mr. Speaker: Let us have dis-
, ,cussions on more substantial matters. 

Shri Kamath: It is a small amount, 
no doubt. But the point is, here is a 

"provision made and we do lIOt know 
why under this sub-head this expend i-

'ture is being asked. especially as in 
the Supplementary Grants in the last 
Session there was no reference to this 

'item, the House would like to know 
, what.,. 

Mr. Speaker: The han. Member may 
now proceed to his next point. if he 

. bas any. 

Sbrl Kamath: I have none, Sir. 
Prof. Ranga: At the very outset I 

wish to condole the Cabinet upon the 
loss of its strongest pillar of strength 
Jlnd also the House upon the loss of 

"one of its strongest and ncblest 
leaders. We miss the presence, Sir, 
day after day, as time passes, the 
august presence and the revered , 
presence also, of our Sardar Vallabh-
bhai Patel in his usual seat. When 
I think of the Cabinet. I cannot but 
think of him. because the first time 
that India came to have her own cabi-
net. he was there in that place 
which has become more or less pre-
cious and holy to us. and ever since. 
he has given us strength, inspiration 
and guidance. Sir. I r.an easily 
understand the difficulty. the special 
responsibilities that have now come 
down upon the shoulders of our 
J>rime Minister and I am not sur-
prised that the Prime Minister is 
oblilled to take some time in order to 
make up his mind as to the perma-
nent incumbent of that Ministry or 
rather of those Ministries which were 
led. guided and organized by' our 

, Sardarji. But I do hope and trust 
that the han. Prime Minister will be 

,able to come to an early decision so 
·'that the country as a whole \\ill be 
,assured that the place that has been 
'vacated by Sardarji. has come to be 

occupied if not by an equally strong, 
wise, powerful and able leader and 
Minister, at least as good a leader as 
India can, under the present circum-
stances, make available to our Prime 
Minister. 

Having said that, I wish to come to 
some of the criticisms made by my 
han. friends-Mr. B. Das and Prof. 
Shah. They made much of the fact 
that these Supplementary Demands 
come to nearly 25 per cent. of the total 
budget that was presented to us and 
rigptly they have drawn our attention 
to two very importal),t and big items 
of expenditure viz., on Defence and 
on External Affairs. But I am rather 
surprised how it was that such an 
industrious and patriotic friend as 
Prof. Shah could have ignored the 
essentially difficult and iangerous 
times through which not only the 
world but also India have come to 
experience during the last 4 or 5 
months. He asked the Finance 
Minister or the Finance Ministry and 
the Government ~hether it was 
impossible for them to ,have lUlticipat-
ed the troublous times that we are going 
through at the time when they were 
making the budget estimates last 
year. But I wish to ask him myself 
whether he, if he had been a Finance 
Minister. could have anticipated the 
emergence or the occurrence of the 
Kor~an struggle. the Tibetan episode, 
what is happening in Nepal and the 
various additional responsibilities that 
India is obliged to shoulder at the 
U.N.O. and in the World and the day-
to-day-indeed hour-to-hour-con-
sultalions that Indian statesmen and 
ambassadors are obliged to carryon 
at different Chancellories in difIerent 
countries of the world and naturally is 
there any wonder if to-day the 
Finance Minister comes to us after 
having consulted our own ~olleag\les 
and our own comrades on the Stand-
ing Finance Committee, with these 
Demands for Supplementary Grants 
so far as External Affairs and the 
Defence Ministries are concerned. My 
han. friend complains that not enough 
information is given in regard to 
Defence expenditure and I was oblig-
ed-though I do it very rarely when 
he is on his feet-to question the 
judgment with which he began to 
accuse our Government of hiding itself 
behind that answer at question time 
'in public interest'. Is it certainly 
not-I wish to ask him.·-in public 
interest that we should nlJt expect our 
own Finance Minister and the Cabinet 
as a whole to flood us with too much 
details in regard to Defence expendf-
ture to-day? What is happening in 
Arneric'a? Our Prime Minister be-
cause of his passion for world peace 
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does not wiSh to do the same thing 
that President Truman has done in 
America-of declaring a state of 
emergency and asking us to grant 
him more powers and money arbi-
trarify Rlmost L-1 regard to various 
matters that pertain to Defence 
and Civil Defence of our ~ountry. But 

.at the same time from different 
ql1arters of this House have not "oices 
been rais.ed only recemly in the 
Foreign A.ff~irs debate that the Gov-
er:1mcnt should pay greater attention 
to the C1efe~)('€ oj this country. It is 
the>e "nd similar reasons that justify 
my support to the Government in 
having .brought forward the Supple-
mentary Demands for Defence Forces. 
Now these Supplerp.entary Demands 
account for more than 16! crores out 
of 29 crores they have asked for. 

Then the next one is the Supple-
mentary Demands for the External 
Affairs. I have had the privilege'of visit-
ing some of our Chancelbries abroad 
and I can assure my hon. friend Prof. 
"Shah that even if he were to go there 
and see them and compare our 
establishments with those of not such 
countries as ours which ace oblige<:l 
10 play such an important role-but 
of coentries of murh smaller 
importance ..... . 

Shrl R. C. Upadhyaya (Rajasthan): 
Can you quote some countries? 
12 Noo",. 

Prof. Ranga: I can quote Holland 
and even Denmark:"-they are the 
smallest. There are others like 
Luxemburg, Belgium and Switzerland 
btlt they are of course richer 
countries. If you compare onr establish-
ments with theirs, you will find that 
their establishments are as big as 
ours and all that is proposed to do 
here is not to double our expenditure 
on our embassies and not even to 
increase the floor-space in our own 
offices there. not even to increase the 
size of the lifts in v.'hich we have to 
go-and I shall not be surprised if 
some of our Members were to go like 
my h.oll. friend Mr. Sahaya or even 
Dr. Ambedkar and try to go up in the 
lift that is provided in Washington 
Embassy, they will fi"d themselves 
awfully congested. Under such circum-
stances. should we really complain at 
this jl,lncture of this additional 
expenditure that is now proposed to be 
incurred on our foreign em'>assies. 
On the other hand is there nut enough 
justification to ask our own Foreign 
Minister to make haste in strengthen-
ing our Chancellories in different 
countries and also in opening new 
Emba~sies in various other countries 
where we do not have them? I do not 
know when the war will ore!lk out but 
before it breaks out we should see 

that tor every rupee that we spend on 
them, we strengthen them. It was al-
right two or three years ago, when 
they were branching out, to ask the 
External AfIairs to be carefuL Even 
now I want them to be extremely 
carefuL I am also one with my friends 
Mr. Das and Prof. Shah f')!" insisting 
that for every pie that we spend we 
must try to get the full value, if not 
greater value, but at the same time 
there are not the times when we 
should be ~ying up the Finance 
Minister as well as the External 
Affairs Minister hand and foot and 
then say for God's sake do not spend 
anything more even if you were to 
tind it most essential and nel"essary. 

I have only nne more Doint to make 
arid that is in regard to rehabilitation._ 

Shri Sarangdhar Das (Orissa): Sir, 
on a point of order. Is it not the 
CabLllet Demand that is being dis-
cussed? Is it relevant to go into 
External Affairs and Rehabilitation1 

Shri Sarangdhar Das (Orissa): Sir. 
matter. Yesterday a desire was ex-
pressed by hon. Members of this 
House--all of them substantially 
agreeing-that they should have all 
opportunity of discussing what ec0-
nomy has been effected in the 
expenditure by the Cabinet and I 
understand that, as there is no other 
specific or particular head to go into 
the question of general economy. the 
matter should be allowed to be dis-
cussed. I am only giving effect to the 
agreement among Members, and this 
particular Demand, I ':lelieve was 
selected for discussion. If there is IID3" 
misunderstanding on my part. if there 
is any other Demand on which sucb 
a discussion is desired, I have no 
objection. Of course the rule i; there 
and from the strict point of view of 
order, the discussion will not be rele-
vant. 

Shri Sidhva: (Madhya . Pradesh): 
Am I to understand that we concentrate 
our attention on Cabinet f'.1r economy 
in all Ministries? 

Mr. Speaker: Not for Sill Ministries 
but on the general ques~ioTJ. of econ~ 
mies. So far as the matter ja 
covered by the Supplementary De-
mands, a common point has been 
raised . that a very large demand Is 
made and Members are anxious to 
know as to what economies have been 
effected in the various i'.!inistries by 
the Cabinet. The quest~on is not 
entirely unattached to the questioll 
of the Cabinet but we have relaxed 
that rule to a certain exten: so far as 
this discussion goes. 

Shri Sondhi: Sir, do I understaDd 
that the hon. Finance Minister wiD 
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[Shri Sondhi] ~ 
make 11 reply on this question? Will 
it be the reply that he wanted to 
make on the economy dri'/!:? 

!'fro Spe~ker: If he has to say any-
Jhmg. I \\tIll certainly permit him to 
do so. 

Shri C. D. Deshmukb: rose'" 
Prof. Rang-a: The han Minister can 

explain his own position later on. .I 
,may be allowed to continue, 

Now. coming back to this' expendi-
ture on resettlement and developr.'.ent. 
could it have been anticipated even 
within ten lakhs or even within one 
crore? That is what I want to know. 
After all. it was in resi>on~e to 
national wishes that the hOIl. Prune 
Minister had given an assurance to 
our Bengali friends and to the 
sull ~rers from East Bengal -tho:le who 
were obliged to come over from Ea~t 
Bengal to West Bengal-that the 
expenditure that would 'laVE to be in-
curred upon the rehabilitation and. 
resettlement of those ref"c:ees wuuld 
be met by the Central Government. 
And could my han. friend the Finance 
Minister.pave known how ffiiny people 
were gomg to come over. how l1luo'h 
was to be spent on their rai!wav fare 
for shifting them to varIott.> States. 
how much was to be spent oa keeping 
them in camps. giving the'll doles 8."ld 
allowances and later for providing 
them with some employme:lt or settl-
ing them on land? It is n'lt possible. 
U he liked. it would have b:>CI' open to 
my han. friend. the Finance Minister. 
simply to take a token gram of as. 
1.000 and then incur all the expendi-
ture. Instead of that he came for-
ward last time with certaill riefjnite 
proposals for expenditure based, I 
dare /lay. on their experie:l~e in cl!n-
nection with the refugees who had 
come over from West Punjab. Sir. 
we cannot blame him if today he 
comes forward with an .ll1Jitlllnal de-
mand. On the other ha!uL there are 
people like me who are angl'\' with the 
hon. Prime 1I;Iinister as wEiI as the 
Government because the" arc n,)t 
willing to spend similarly' on the re-
habilitation of refugees c~:nin.; from 
Burma and so on. The rel;ll'l·t in the 
country today is not that Government 
is spending more on these disolaced 
persons but that it is not able to' spend 
as much as is needed for the.,~ pef.ple. 

In conclusion. I wish to e}:pTl's~ my 
satisfaction at the sta temen! mad~ the 
other day by the hon. Pri!ll~ Minister 
when one of O'lr comrade~ had put a 
question to him asking whether Gov-
ernment was spending b) Iitlle en 
Defence Forces. On that q .... w.ion. the 
Prime .Minister inlme<!ia~"ly ,pt up 
and saId. "We want economy but 
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economy of the best order. We do n:Jt 
want to spend too much money (,n the 
Defence Forces, but ,whal.!ver we 
spend we. want to spend in an effi-
cient manner." Sir, if that is the 
principle. the standard whi.:h my hOIl. 
fru:nd the Finance Mini,te. also 
places before himself and which the 
Standing Finance Con,mitwc :!ls!J 
keeps in mind,. I for one can say to· 
myself that I am safe in the hands of 
our Prime Minister as well ilS OIir 
Finance Minister allli Oolr Govern" 
ment. so far as economy IS (·olll'crned. 

Lastly. I wish to make r. rc[erence' 
to. the report of the Esthln1es Com-
mIttE'e that was sub:nitt~<1 to this 
House only this morning. The Esti-
mates C:0mmittee today ~s playing fail'" 
WIth thIS House. in perfJrn.iug its 
duty as the watchdog on behalf of 
this House and as an additionaL 
bulwark to the Finance Minister. It is 
trying its best to bring ab'lUt as Illu.:h 
economy as possible. I shit 1\ not he-
surprised if many of the re~ponsible 
officers in various Ministries including 
their own Cabinet chiefs, were to feel 
a littleuncomfortab!c at the malll.er 
in which we are trying to probe into-
every one of their activities and try-
ing to suggest va dOlls mellns ot 
economy. I do appeal b the House, 
and to my hon. frie"d Mr OilS a,so-
to entrust himself to lhe H J.tse and ti>-
his own Committee 1. tl,,~ Standing 
Finance Committee. the P.A.C. and now 
the Estimates Committee-to deal with 
our Government, our own Govern-
ment. a little m::>re ilberally. a little 
more charitably in these days af 
world. as well as nationa' c;nergeIlCY. 

Shri Raj Bahadur (Rajasthan): 
Sir. when the Budget was presented to-
llS at the beginning of tb~ year. it 
revealed a small surplus of Rs. 79 
lakhs. But today we are faeed with a 
Demand for a sum amJUnt;"I: to Rs. 6f). 
crores apart from !ile R,. 24 ,'r"res 
granted in the August Session. I am 
not one of those who corW!ai.L .... 

Shri C. D. Deshmukh: That is not 
information. Sir. If J heard my h:m. 
friend aright. he is co'qlaring the as. 63 croces, which is b01l1 re\'enue 
lind capital, with tha surplt:.< only on 
the r~venue side. 

Shri Raj Bahadur: Th.lt is right. 
Shri C. D. neshmukll: [hat is not 

right, That is wrong. . 
Shri Raj Bahador: Even . so. the 

expenditure on the rev.mlle side' 
amounts to Rs. 29 cr::>res, and I think: as. 79 lakhs, compar~d with Rs. 2:J' 
crores makes a huge difference. 

Shri C. D. DeslmJokh: That is better_ 
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Shri Raj B~adur: My fri~nd. the 
hon. Finance Minister should not be 
under the impression tha~ I :..:n going 
to criticise him for everything. I am 
not one of those who criticise the 
heavy exp.encliture GJvernment is in-
curring on our Defence. I perfectly 
realise the importance that we have 
got to attach to our Defen.::", needs and 
I realise that every pie spent on the 
Defence and security of our country 
is well spent. I have always been one 
of those w,ho have held that we shohld 
not at all diminish our Defence 
expenditure. I do not want any false 
economies. When the security of our 
country is threatened from all sides, 
when we see war clouds' gathering 
around the horizon. it is no use crying 
for reduction in Defenei! expendi-
ture. If we cast a glance over the huge 
Supplementary Deman.ds we will find 
that as much as Rs. 16 crores are 
accounted for by expenditure on 
Defence. Even last yem' Defence 
accounted for Rs. 15.69 crores out of 
the Supplementary Demands. Each 
year we h.ve been eXf,,,;tmg to re-
duce somehow ')r other our Defence 
expenditure, but our anticipations and 
exp~ctations have not come true. The 
Defence expenditure has not been cut 
and Supplementary Demands have 
always been there. 

Sir, a few days ago we heard the 
admission from the hon. Finance 
Minister that in spite of all efforts not 
much success has been achieved in 
economising the expenditure relating 
to the various Ministries. It is no 
longer a secret that· after a good deal 
of effort in that direction, all the 
Ministries put together have agreed to 
economise to the extent of only Rs. 74 
lakhs. I think I am not quoting the 
Finance Minister wrongly. It is a 
pity that in spite of all such efforts, 
the Ministries should agree to a total 
economy only of a small figure of 
Rs. 74 lakhs. 

While on the one hand we have got 
these Rs. 74 lakhs which the Minisiries 
have agreed to economise. on the 
other hand we are faced with this 
huge sum of Rs. 29 crores. It is 
obvious that this i,s a fundamental 
question. Whenever the question of 
economy comes up, we are faced with 
retrenchment in public services and 
this retrenchment more often than not 
dffects only the clerical establishment 
and not' the higher services. We can-
not accuse the Government also. be-
"ause we have not been able to find 
alternative employment. We are not 
ready with any solution for the pro-
blem of unemployment with which we 
4:tall be faced in case we effect whole-
.ale retrenchment. We cannot rush 
"Ileadlong with our economies. Un1~s 
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we can find some temedy by which we 
can effect economies consistent with 
the provision tlf employment for our 
young men. there is no use trying to 
evade the facts. We must face them 
boldly. I am strongly of the opinion 
that there should not be so much talk 
of economy unless we are really able 
to errect it. Every time we hear that 
economy will be effected, and ulti-
mately we fail. The frustration born 
out of failure is much greater than a 
clear realisation of the fact that 
economies are impossible, so long as 
we have no solution for the problem 
of unemployment. Therefore, we 
should tell the nation boldly that 
economies are impossible in the pre-
sent set-up when there has been four-
fold increase in the work in the G~ ~ 
ernment offices. Why should we say 
that we shall effect e('onomy and then 
fail? It is no good that way. We 
should come" out with a bold state-
ment that the increase in the work in 
Government offices is so much that we 
hl.lvegot to maintain the staff lin.., 
impaired. The other day, we went to 
the Import and Export Control offices. 
We met the clerical staff. Man to 
man, we enquired and we found· that 
the reply was the same: they were all 
temporary. They are continuing in a 
state of suspense. Therefore, it is 
obvious that we cannot reduce or eli-
minate staff unless it be at the risk of 
efficiency and good government. So; 
why not face the fact and tell tile 
country so? 

The elder statesmen sitting on the 
Government Benches have secured 
freedom for us. We have followed 
them in securing that freedom. Their 

, lives have been lives of toil and patient 
struggle. Our nation.1" destined to go 
through nothing else but a life of 
tears. toil and sweat. Unless the entire 
nation is geared on to that ideology 
anll way of thinking. we canDut face 
the issues. We must face the facts 
and realities. It is no use dream~ 
in the day timc. We should tell the 
nation boldly that economies of the 
type that are expeetej from GoVern-
ment cannot be effected. We have beea 
hearing orations from Mr. B. Das and 
Prof. K. T. ShaTi on thiS point, but 
one thing I have not been able to 
understand. Last year. the overall 
demand was Rs. 29 crores and odd. 
This year it is Rs. if) crores and odd. 
I therefore think that there is some 
case for going into the question as to 
why the Supplementary Demands,., are 
of such magnitude and proportions. 
Is it not possible for us to anticipate 
the expenditure on such items as the 
Delhi Administration. stationery and 
Printing, expenditure relating to , 
Police. Light Houses. Ecclesfastica1 
Affairs aDd Tribal Areas? 
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[Shri Raj Bahadur] 
Another point that I would like to 

refer to in this connection is the 
Demand relating to currency. The 
number ot the Demand is 65 and, the 
amount is Rs. 90 lakhs. The reason 
for the increase is given as the in-
creased cost of printing one-rupee 
notes and the anticipated heavy de-
mand by the Reserve Bank. I do not 
doubt the correctness of this reason. 
But I want to tell the Finance Minister 
that in Jaipur, for instance, which is 
one of the States that have integrated 
themselves into the Indian Union, the 
J aipur Sikka is sold for 17 annas 
whereas the ordinary Indian rupee 
goes for 16 annas. In the matter of 
court fees also, what the High Court 
of J aipur requires us to do is ..... . 

Hr. Speaker: I am afraid the hon. 
Member is going to very many de-
tails. He can make a general 
reference. He cannot go into such 
details over a Supplementary Demand. 

8hri Raj Bahadur: I think it is high 
time that after the financial integration 
of .the States these anomalies should be 
removed. With these remarks, I con-
clude. 

8hri Sidhva: I am very glad that 
economy is being considered under 
tbe head "Cabinet". I agree with wilat 
bas been said by my hon. friend Prof. 
Ranga. There is one point, how-
ever, which he perhaps for!(ot to en-
quire from the hon. Minister. You 
will remember that last year a 10 per 
cent. economy cut was agreed upon 
by all the Ministries. I am anxious to 
know what has happened to it. The 
Economy Committee had'recommended 
something more. but the previous 
Finance Minister definitely told the 
House that it had been arranged that 
10 per cent. of the expenditure will be 
economised in all Ministries. I want 
to know whether this economy "ut 
has been actually effected. and if not, 
what are the reasons for not doing so 
and what steps the Finance Minister 
took to enforce the cut. When a defi-
nite promise was made in the House, 
the House is entitled to know the 
position. 

Then, Sir, while I do appreciate that 
Qur defence expenditure should not 
be cut down and under the existing 
clrrurnstances we should have a very 
good Army. Navy and Air Force. I do 
feel that there is real scope for 
retrenchment in the defence expendi-
ture. 

While I was in New Zealand recently 
in connection with the Commonwealth 

Parliamentary Conference I discussed 
this subject with Lord Alexander. who-
is an expert on Defence anri he re-
marked that it is extraordinary that. 
India should spend 50 per cent. of her 
income on defence. The United King-
dom which is spending a colossal 
sum of 200 million sterling annually 
on her defence, is only spending 2:> 
per cent. of her income for this pur-
pose. While, therefore, we do not in 
the least 'want to minimise the urgency. 
the necessity and the importance of 
defence, we would at the same time 
like to know .whether there is any kind 
of plannil1g. and whether the defence 
expenditure of our country could not 
be reduced from the point of view of 
per('entage. We know the stupcndous 
defence plans of the United Kingdom. 
If she can do it within 25 per cent. of 
her income. I do not see any reason, 
why we in this country cannot. 

My hon. friend Prof. Hanga spoke 
about External Affairs. I have never 
taken part in a discussion on this sub-
ject in this House, because I had 
no first-hancl experience. But. Sir. 
when I went to the U.K. and the 
continental countries last May I tried ta-
understand the life in ti)ose countries. 
At the same time I took an opportunity 
to visit our various Chancelleries. I 
have been hearing in this House all 
these years various comments about 
the enormous expenditure incurred b)' 
our Embassies in the foreign countries_ 
As I have already stated, I took nc> 
part in these discussions. because I 
had no first-hand knowledge of them. 
But having made on the spot study of 
these Embassies, I can make bold ta-
say that many of the criticisms made 
in this House are absolutely unjusti-
fied. I for one am perfectly con-
vinced that there is very great 
necessity of not only maintaining the 
existing Embassies. but also of extend-
ing them. After attainment of inde-
pendence, it is of the utmost. 
importance that we should be re-
presented in the important countries 
of the world. With this end in view 
we should build up a strong. efficient 
and model foreign service. Of course. 
if you want to effect economy. please 
de. not op",n Embassies, rather than 
vpening them in a half-hearted 
manner. For instance. I saw our 
Embassy in Belgium and I found it 
very much under-staffed. 

I make bold to put forward th~ 
unbiassed remarks because I did not 
go abroad at Government's expense--
J went at my own expense. As I have 
said if you want to make a saving you 
may combine one or two embassies 
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and run them in a perfect condition, 
rather than keep the present ones 
under-staffed. Cost of living in foreign 
countries is very high--there is no 
doubt about it. The one redeeming 
feature, so far as the employees in our 
Embassies one concerned is that under 
diplomatic privileges extended to them, 
they are able to get articles imported 
from abroad free 01 duties. When I 
find hon. Members making unwarra..'J.t-
ed criticism of our embassies, I feel 
like telling them to go abroad and 
study the conditions tor themselves. 

Now under the heading "Embassies" 
there is a Supplementary Demand tor 
Rs. 36 lakhs. No doubt there may be 
justification for it. Bu: the informa-
tion has not been given to us. The 
only extllanation given is "The above 
Supplementary Demand includes Rs. 
2.88,000 on enhanced subsidy to 
Sikkim." 

Mr. Speaker: I think the hon. Mem-
ber may ask for that explanation when 
that dem~nd is put forward. 

Shri Sidhva: Probably this may not 
be reached at all. 

So, I have to aSK a definite question 
of Government: what is the economy 
that has been eiIected by the various 
l\'Iinistries? We are definitely assured 
that this economy would be effected 
and the House is entitled to know the 
full facts. We would like to know 
what steps were taken by Govern-
ment to see that the economies pro-
mised were effected and which of the 
Ministries have not fulfilled the promise 
they had given. 

Mr. Speaker: Before we proceed 
. with the further riiscussion. I should 
like to remind the House that the 
dead-line that we have lixed is <1 p.m. 
today. Is it the desire of the House to 
g'J on discussing this particular sub-
ject, or do they wish to touch other 
demands as well? 

What I would suggest is that, it is 
nc use going on speakil'.2 and discuss-
ing without a definite objective. I 
would, therefore, suggest that it is 

.better that one or two of the most 
important demands are taken up. It 
is suggested that we may sit tomorrow. 

. We are going to sit tomorrow, but hon. 
Members will see that w,~ have to 
finish the urgent part of the agenda 
now before the House !>y tomorrow. 

Sbri Syamnandall Sahaya (Bihar): 
Failing which? 

Mr. Speaker: Failing which, we can 
go one day more, not beyond that. It 
h not possible to extend the Session 
beyond that. Tomorrow also hon. 
Members may complain that they have 

not got sufficient time to discuss the 
Peoples' Representation (Amendment). 
Bill. . Then there is the other Bill 
which has to be referred to Select 
Committee. In order . to avoid all 
these complaints, let us try to adjust 
the importance of matters with 
reference to the general picture of the 
tusiness .before the House. 

Sbri Sidhva: Shall we not discuss 
all subje<'ts, Sir? 

AD HOD. IUember: Ther. keep a time-
limit. 

Sbri Sidbva: The time-lirr.it is there;. 
I do not want it to be extended. Wilo-
ever has to say under various heads 
(an speak. 

MP. Speaker: That will be an ir-
regular a,pd wrong procedure. The' 
procedure has been modified by 
general agreement to the extent that 
they can discuss economies. All the 
discussions that have been allowed ' 
are in pursuance.0f that agreement. If 
there had been no agreement. I would· 
have gont:! by the strict rule. That is 
why I asked whether th~ House would 
like to discuss this partict..lar qatter 
any further, or would llke to discuss 
other Demands. If it is their desire ro-
discuss other Demands, then I would 
call upon the Finance Minister n.ow. 

But there is one point which I would· 
like to m.ake clear. We are pr')ceed-
ing on the assumption that we shall 
be sitting tomorrow. Willi referen:e 
tc that I would like t'J clarify nne 
point. Tomorrow is a public holiday. 
Ordinarily we would not have ~at on· 
that day. But in view of the urgency 
of the measures before Ihe House and' 
the importance of those measures so 
far as the General Elections arE: eoo-
eerned, we cannot p:>stpone th",se 
measur.es. At the same time hOT}. 
c\1embers should have ample "PPO!-
tunity to discuss them. SG 011 that 
assumption let us proceed now. 

Saikb Mohiuddin (Bihar): Sir, to-
morrow is a holiday and it is a day of 
great importance being the ·1ay ;)f 
birth of the Great Proppet. It wHl be 
unprecedented if the House were to 
sit even on such an important day. 
I therefore suggest that instead of 
sitting tomorrow the House may sit 
day after tomorro·.". 

Mr. Speaker: I <io not think eithel 
myself or any other person h this 
House has any de.;ire to Cdme in tile 
way of the obser.ance "r the daY. 
which is leally a very S?~~ed one, a 
day of prayer I shnuld think. All the 
same, we shall be more governed by 
'he urgency of the prese!1l situatio'l; 
bnd the functions in ,~on",'ctioh witll· 
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[Mr. Speaker] 
the celebration might be done beiNe 
10-30 or after six. I would l,ave acced-
ed to the wishes of The hnn. Me.noer 
but the difficulty;s thkt. othHw;:ie, 
we must rush off jay aft~l' torr,orrcw. 
'There are two alternatives ! thirJt we 

,have to adjust ourselves to the situa-
t:on and therefore we may ~Jl to-
morrow. 

Shri Kamath: May I sugtf"st th·lt in-
stead of sitting. tomorrow and on 
Saturday we might sit on ",alurday ann 
Sunday? 

Mr. Speaker: Suaday i~ impussible 
.. because Members have h.ade their 
arrangemcnts, And th"rc mI."\. be 
some kind of fixity of the J;rogJ'~lmo11e 
also. Let us, therelore, de\~rmin" tias 
that even with rc,pect I., the .egis-

-lation. having regard to the urgency 
and time, let us have, there also, a sort 
of guillotine on Saturday, at the latest. 

Shri Sonavaae (Bombay): May I 
suggest an alternative, that we should 
sit today up to 8 o~lock and on Satur-
,day also up to .8 0 clock? 

- Mr. Speaker: I am not in favour of 
'sitting beyond six at the latest. Han. 
Members do not seem to have an idea 
nt the strain on the Members them-
,-elves and on the staff. The better 
<"ourse would be for hon. Members to 
consider the points and try to put them 
in as short a manner as possible and 
-to be as relevant as possible--if it is 
Dot possible' to be perfectly relevant-
and to avoid all repetitions. Because, 
in a debate, generally what happens is 
this. Everybody tries to put his case 

,jrom his own point of view, but so 
far as tire substantial points go, there 
1.1: a lot of repetition. That may be 
avoided. Therefore, as I said. 'let us 
have something like a guillotine even 
tor tomorrow and the day after. so 
that we put one Bill to the vote at 5 
or 6 o'clock. and the other discussion 
about the reference to Select Com-
mittee might also be put to gtJillotL'le 
at 6 o'clock. But that I am going to 

,do only with the substantial wish of 
the House and not as a ruling from 
the Chair. 

Saikh Mohiuddin: Sir. may I 
suggest in respect of tomorrow that at 
least part of the day, either the fore-
noon or afternoon. that is before or 
after 2-30 P.M., may be -close(i? 

Mr. Speaker: Let us try to see if 
Wf' can make an adjustment. Suppose 
we take the Bill today. Hon. Mem-
Mrs will please hear what he has 
heen suggesting. Suppose we adjourn 
-one hour earlier-I meaD iDltead of 
,a"e. at. fOUl' ...... 
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Saikh MohiuddiD: Sil', my sugges-
tion is that either the forenoon or the 
afternoon may De closed. 

Mr. Speaker: Then the other 
suggestion could be that the House 
may meet tomorrow, but instead of 
meeting at 1045 we may as well meet 
at 2 0'clock-2 to 6 P.M. I think that 
will meet all. 

Shri Sidhva: Provided we conclude 
thc business tomorrow. 
Mr. Speaker: Yes. 

Shri Sidhva: That should be clear. 
Shri Sondhi: We would 

have the whole day. 
Some Hon. Members: No. 

Mr. Speaker: Let there 
compromise and let us meet 
best course will be that we 
morrow from two to six. 

like to 

be some 
all. The 
meet to-

Several Hon. Members: Yes, yes. 

Shri Sidhva: And conclude the busi-
ness. 

Mr. Speaker: Yes, and conclude the 
business, of course. " 

Shri Sidhva: We do not want to sit 
day after tomorrow. 

Mr. Speaker: If we conclude both 
the Bills then there is no necessity of 
sitting day after tomorrow. 

Capt. A. P. Singh (Vindhya Pradesh): 
If the business is not concluded we 
must sit day after tomorrow. 

Mr. Speaker: I am prepared to sit 
even day' after tomorrow. If the 
Members are anxious to go on with the 
uiscussion I will not come in the way. 

Well. at present I should call upon 
the hon. the Finance Minister. 

Shri C. D. Deshmukh: Sir, this dis-
cussion has turned unexpectedly into 
a sort of Budget. debate. I find some 
difficulty in regard to wha t has been 
said at this stage because if Members 
had gone through the Demands in the 
usual way they would probably have 
found that many of their criti,cisms 
were misplaced and that most of the 
Supplementary Demands could not 
have been foreseen and that they are 
very essential. 

[PANIHT THAKUR DAS BHARGAVA in the 
Chair] 

On the other hand, if we had 
postponed the general debate _towardll 
the end, then in relation to everT 
Demand there might have been a 
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temptation to indulge in the same 
kind of criticism whether the circum-
stances of the particular Demand 
justifted it or not. 

I have every sympathy with Mem-
bers who wish to stress the need for 
«onomy and avoidance of waste, and 
indeed they are, from the point of 
view of the Finance Minister, his 
allies. But sometimes one just has to 
say "Save me from my friends"! 

Mr. Das gave some figures in re-
gard to the excess expenditure, which r have not yet been able to follow. As 
far as I can see from the material at 
my disposal, the Demands that the 
House voted in the August Session 
'3lllounted to Rs. 15,27,60,000. And 
that was made up of Rs. 15 crores for 
transfer to the Contingency Fund of 
ilnaia which I do not think any Mem-
ber here will regard as an extra-
V:lgance, because it is merely a 
special ways and means arrange-
ment sanctioned by the articles of 
the COlls.titution, and the rest of it 
was largely for Indian Posts and Tele-
zraphs for establishing post offices in 
the rural areas. Therefore I cannot 
see any feature in respect of those 
Demands about which Government 
need be repentant. 

Shri B. Das: Nobody wants you to 
be repentant. Everybody wants you 
cmly to take us into your confidence. 

Shri C. D. Deshmukh: I am sorry. I 
am only dealing with the thing 
.factually,. trying my best to see if 
Government were to blame in any 
.sense. I am just trying to go over 
the figures which my hon. friend has 
given and as far as I can see the De-
mands which were voted in the 
August Session were perfectly justi-
lIed and completely inevitable. 

Coming to the Demands which we 
presented on this occasion you will see 
that under Revenue heads, the bulk of 
It is made up by Defence and expendi-
ture on Displaced persons. I have no 
.doubt that when the Defence Demand 
is discussed, my hon. colleague will 
have something to say about the 
.difference between the original esti-
mate and the revised estimate as it 
will appear to be now. My own view 
is that the original estimate was made 
under assumptions which involved a 
.certain amount of optimism in regard 
to some of the conditIOns with which 
we are coping in the sphere of 
Defe,?ce. It is not necessary to· parti-
(!UlarlZe them, but there was a hope 
that certain problems might perhaps 
be nearer settlement. Well. far from 
'these problems being seWed, con-
ditions arose just soon ·after the 
Sudget was framed or even while it 
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was being passed, which made it 
necessary to undertake additional 
expenditure in movements and so 00. 
and generally now we find ourselves 
in a situation where we have to give 
very grave consideratbn to what we 
do with the Military Budget. The 
policy in that respect has been 
announced by the Prime Minister on 
more than one occasion but the point 
I wish to make is that in a matter 
like Defence, it is really impossible 
to make a cut and dried estimate, al-
though as a Finance Minister I have 
every sympathy for that kind of 
pattern for the Defence Budget. There 
is one more point about Defence. I 
may as well deal with it while I IUl' 
on it now and that is the reference to 
India's spending 50 per cent. of her 
revenues on Defence. The people 
from whom the criticism came did no 
better in their time. What is more 
really is this fiO per cent. is not a 
correct percentage. 

·Shri Sidhva: What is the correct 
percentage? 

Shri C. D. Deshm1lkh: The corrac:t 
percentage must be derived not merely 
after taking the proportion of the 
defence expenditure on the revenues 
in India at the Centre but also of the 
States. 'Defence' is responsible not 
only for the safety of the Central 
Government, it is responsible for the 
safety of the whole country and I 
think the hon. Member is aware that 
the States have no separate provision 
for Defence. Now, if you add the 
revenue of the States to the revenues 
of the Centre, you get a figure of say 
600 or 650 crores on which our 
Defence expenditure comes to very 
nearly 25 to 30 per cent. So I do not 
think from that point of view we are 
any more extravagant than most other 
nations. (An Hon. Member: A good 
argument). That is as far as Defenc:e 
is concerned. 

Shrl Sidhva: I am convinced, Sir. 
Shri C. D. Dt-shmukh: I thank the 

hon. Member. The other item I was 
going to say is expenditure on Dis-
placed persons. Hon. Members have 
referred to that matter, and especially 
Prof. Ranga, has drawn attention to 
the unavoidable nature of this parti-
cular expenditure. It would indeed 
have been inhuman if we had not pro>-
vided for that expenditure. Now if 
you add 16,55,02,000 and 7,40.00,000 you 
get Rs. 24 crores out of Rs. 29 crores. 
I am sure if we go through this list, 
there are many other items which on 
discussion and examination tl:le House 
will agree were inevitable. So if you 
add all those together I think really 
what may be regarded even from the 
point of view of the strictest economy-
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[Shri C. D. Deshmukh] 
IDinded Member, the excrescence, is 
very, very small indeed so far as this 
is concernC<'. 

. The s'ame is the situation in regard 
to Capital expenditure. Rs. 4,63,68,O()O 
is on account of Defence Expenditure 
and some expenditure is included on 
account of the refugee loans and the 
~ther is Rs. 2,63.50.000 for capital out-
lay on currency which is payment clue 
to Pakistan in respect of the payment 

,of their quota to the International 
Monetary Fund under one of the Indo-
Pakistan monetary agreements. That 
also could not be foreseen because we 
did not know when Pakistan would 
choose to become a Member of the 
International Monetary Fund. That 
takes away a very large percentage of 
the· bulk of the figure of Rs. 9 crores 
which is stated here and as I said on 
a scrutiny and discussion, the House 
will come to the conclusion that most 

. of the other Demands' are justified on 
their own merits. 

In regard to the general question of 
economy, the first point that 1 wish to 
make is that the sector which is open 
to economy in our total expenditure is 
a very small one. 

Shri Sidhva: What about 10 per 
cent? 

~hrl C. D. Deshmukh: I am coming 
to that. I cannot say two things at 
the same time. As I was going to 

'aay. Sir, the sector which is open to 
economic measures is a very sm<'.ll 

-and restricted one. One would have 
to exclude Defence and treat it on its 
own merits, treat it sui generis; I GO 

,I10t say that no economy is possible; 
I do not say that no avoidance of 
'Waste is possible, but that is a subject 
which I think requires-and hon. 
Members will agree-special con-
sideration and special treatment._ 
There is also rehabilitation expendi-

,ture and most of it has become inevi-
table and I do not know that apart 
from general avoidance of waste 
which should run like a thread through 
Government administration, there is 
not very much room for an ad hoc or 
per.:entage cut. Then so far as the 
public debts are concerned. one can-
not impose a cut even if one likes to 
do so and that is a very large sum. 
Then there are certain grants which 
one has to pay to States under the 
ftnancial Integration scheme. There is 
no getting away from them or no re-
siling from the agreements made. so 
that the total of expenditure whkh 
~uld be economised !s about Rs. lOll 
l'i''/)res and that includes about Rs 35 
croresfor Posts and Telegraphs which 
Is a cor:nmercial Department and in 
~ect of which han. Members were 

satisfied yesterday that the additional 
~diture reQuired was justified. 

That leaves about Rs. 64 crores and 
this is the corpus in respect .)f which 
oue can do something. I think it was 
in respect' of this that the Economy 
Commlttee suggested savings 'of the 
order of Rs. 4.',4 crotes and while the 
Teport of the Economy Committee was 
being considered the situation de-
teriorated and it was felt that some 
more heroic measures were reouired. 
I co not think that the hon. Member 
is correct in saying that the Economy 

, Committee's proposals would have 
yielded a larger saving than any com .. 
promise measures. The situation was 
that the recommendations of the 
Economy Committee fell short of what 
at that time was considered aesuahle 
in those conditions. 

Shri Sidhva: The. Economy Com-
mittee recommended an economy <:f 
4.6 crores. This ten per cent cut 
would have come to 2.5 crores . 

Shri C. D. Deshmukh: Ten per cent 
on 64 or 70 crores would come nearer 
6 or 7 crores. 

Shri Sondhi: How much have you 
been able to do? 

Shri C. D. Desh.mukh: Our deSIre' 
was that something more should be 
done. The Departments were cir(;u-
larised and they were told that, this 
sort of austerity cut should be impos-
ed. Looking back, I think that was 
not a practicable or effective pro-
cedure. because the application of jU3t 
ad hoc cuts leaving things to take 
th!lir own course was not a "ery suit-
able course of action. I ~hou ld think 
it should have been better if at game 
expenditure of time one would ·have-
gone into the working of the several 
Ministries and agreed on what parti-
cular items were to be retreflcnej or 
what particular items were to pe sub-
jected to economieg. 

Shri Sondhi: If I may be just per-, 
mitted to intervene, Sir, when the-
matter was before the Standing. 
Finance Committee, we were told by 
the then Finance Minister that H was 
the Ministries thems..e~ves who waT'ted 
ad hoc cuts. We wanted to go into 
the individual Ministries one by one; 
but we were told that the Ministries 
would prefer to take the inH'ative in 
their hands by an ad hoc cut. That 
is our grouse. . 

Shri C. D. Deshmukh: I thinr.: the 
Ministries concerned over-estimated 
their o .. vn strength in dealing with the 
situation. I should think that when 
they were faced with the situation of 
actually giving effect to the cut. they 
somehow found that without the 
assistance of the Finance Ministry ~ 
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they could not make itery m'lch' pro-
gress. Therefore we were left with 
this result that although there was 
this cut imposed in form, in most of 
the Ministries, there were no concrete 
measures in order to make that cut 
effective. That was the situation that 
-We found ourselves in the middle 
III this year when the matter came up 
again incidentally in connection with 
the general debate on the President's 
Address. Then, the matter was taken 
up QY us in the Cabinet and we 

-appointed an omcer, the Secretary of 
the Revenue and Expenditure Division 
of the Ministry of Finance to go into 
the details as it - should have been 
done but for the miscalculatiOll in the 
previous year. As I said in answer to 
certain questions, we have gat certain 
proposals. We should again. in spite 
of the previous discomfitures, try to 
get some voluntary retrenchment from 
the Ministries. But, I think it is di'fi-
cult for specialists and experts to take 
a _ view in regard to their own 
operations. think it is a human 
factor. 

8hri Tyagi (Uttar Pradesh): A very 
good idea. 

8hri C. D. Deshmukh: They found 
that there was not very much that 
they could give up. The H:>llse may 
be interested to know that for the 
rest of year, what we shall be able to 
save is about one crore ..... . 

8hri Sidhva: From economies? 
Shri C. D. Deshmukb: From 

economies and so on. 
Shri Sondhi: Only one crore? 
Shri C. D. Deslunukh: It is only for 

a part of the year. The main pro-
posals could be given effect to only 
10 the next year's Budget. and have 
to be agreed by the Mini~trics in a 
Cabinet meeting or in a general meet-
'fng of Ministers and Secretaries. 

Shri Tyagi: If. it is by agreement. 
even one crore will be impossible. 

Shri C. D. Deshmukh: I was iust 
. going to add that the proposa Is that 
we have evolved by ourselves, so to 
speak.-l must speak as the Finance 
Minister rather than on behalf of the 
Government-approximate to about 
ten per cent. of that sector which I 
mentioned. 

Shrl Sondhi: It will come to seven 
crores? 

Shri C. D. Deshmukh: 6.5 or of that 
order. 

If af1.6r examination we fiud that, 
that would be practicable. we mllst 

see that effective steps are taken to 
see that these economies ar~ brought 
into being. We shall then indicate the 
kilnd of posts that we ':'lnsic1er re-
dundant, or indicate the particular 
fields like Travelling allowances, con-
tingencies, where we feel that a firmer 
control will lead to economies. That 
is on the revenue side minus defence 
expenditure. De!ence expenditure 
would have to be considered by the 
Cabinet separately. I do not think 
there is any room for economy in the 
rehabilitation expenditure. 

Now, that leaves a very big field of 
'capital expenditure. In regard to 
capital expenditure, there are two 
ways of reducing our expenditure: 
one is by reducing the scape of the 
work which is going to be taken over 
next year in many of th!'se River 
Valley Projects or the other schemes 
that we have in hand; the other Is 
trying to ensure that the flnandnl 
control is such' as will lead to actual 
economy in operation in dealing with 
any given scope of work, that is to 
say, an over all economy. How exactly 
that has to be done. whether this 
method of cut which WI>S f'll!n1 some-
what unsatisfactory in regar.rl to reve-
nue expenditure, is capabl~ of being' 
applied to capital expenditure or 
whether some other met"I)·1 would 
have to be devised, are matters which 
have not yet been finally derided. But. 
when we get a certain amou!lt of 
freedom from the immedi lt~ pre-
occupation of defending our actions, 
we might find time to do ~omething. 
That would be after the Spssion is 
over. We might get together and see 
what economies could be eff?~ted. 

There is one point that J 3hould lilt:e 
to make and that is that economies 
cannot be brought about by ad hoc 
or peT sOTtem measures. I think 
economy must be a wIlY of life an'd 
therefore. pressure would have to be 
maintained throughout the year. . It 
may be that some officer wili h.ve to 
be detailed in order to examine the 
working not only of the Secretariat 
offices, but also of the attached o1lil'es. 
and perhaps look into '.he workin;, of 
some of the Embassies or go thl"'ugh 
the actual financial control arrang£-
ments rega,rding some of tt.", biggE!' 
River Valley .l'roiects, so that ,o(Uvi-
dends might be gathered thoughout 
the year rather than be reflected in 
the' Budget. That is as far as I can 
tell the House now; I shall have m01'e 
to say on the appropria Ie occasion, 
and that Is the Budget Session itself. 

Shrl Sondhi: On a point of informa-
tion, Sir. is it a fact that no inspection . 
has been made up till now of all the 
Embassies since they were started7 
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8hrI Kamatll: May I know whether 
the Comptroller and Auditor General 
Mr. Narahari Rao recently went round 
the various Embassies and submitted 
a report about their reorganisation, 
economy in expenditure and also pro-
per audit? Nothing has been stated 
here about that report or the reeom-
mendations made in that report. I 
would like to know whether it is con-
fidential or top ,secret. 

The Deputy MiDlster of E:denaal 
Affairs (Dr. ~eskar): May I say a 
word with regard to this, Sir. With 
regard to the accounts of the Embas-
sies, and their reorganisation, it is true 
that there is no regular inspection of 
Embassies. The question is not an 
easy one because inspection purely 
from the accounts point of view is 
di1Jerent from the inspection of the 
work and efficiency of the Embassies, 
which requires an officer who has 
himself experience of that sort of work. 
we have not been able to do that. On 
a partial basis this work has been done 
though we have not been able to cover 
all the regions where we have Em-
bassies. With regard to the setting 
up of the machinery for keeping regular 
accounts and economising expenditure 
in the Embassies, I may infonn the 
House that the Auditor-General visited 
some of the important Embassies 
abuut which regular criticism has 
been levelled on the floor of this House 
and he has suggested ways and means 
()f keeping accounts in the proper 
way. 

Shrl Kamatb: May I know wkether 
~e report will be placed on the Table 
of the House and whetller the House 
will be taken into ~nfldence? 

, Dr. Keskar: I, shall say more about 
this when the particular item about 
External Affairs is taken up. 

Sbrl Kamath: I hope it will rome 
up. 

Sbrl C. D. Deshmukh: I shall finish 
DOW, Sir. Even if we resort to a gen-
eral cut again, we should -take care to 
see that steps are taken to' give effect 
to that particular cut and we should 
Dot leave it in the air. The second 
point Is that I expect a great deal of 
as.istance from the reports of the Es-
timates Committee to which we will 
give aU the attention that they un-
aoubtedlY deserve. 

Shrl B. Das: What about balancing 
the Budget? 

,Mr. Chairmu: We shall now ad-
,ourn til.I. 2.30. 

6Iarl Sldhva: 2:35, Sir. 

Mr. Chalrmaa: Yes; 2.35. 

The Hcnue then adjourned for Lunch 
till 'Thirty-Five Minutes Ptut Two of 
the Clock. 

The House then re-alllembZed aftin' 
Lunch at Thirty-Five Minutes Past Two 
0/ the Clock. 

[MR. DEPUTY-SPEAKER in the Chair} 
Mr. Deputy-Speaker: Further dis-

cussion on Demand No.9 will go on. 
Shrl Sidhva: That is over. 
Pandit Thakur Das Bharpva: The 

discussion is over and the Finance 
Minister has replied. 

Mr. Deputy-Speaker: I see. 
Shrl Kamatll: Sir, is it now clear 

to which Minister this item relates? 
Shrl C. D. Deshmakh: The Minister 

Without Portfolio-the Cabinet Minis-
ter. 

Shri Kamath: There was no Demand 
for the Minister Without Portfolio in 
the August Session. He was appointed 
by the end of May, or sometime in 
June. . 

Shrl C. D. Deshmakh: But he joined 
very much later. 

Paadit Thakur Das Bhargava: With 
your permission, Sir, may I put a ques-
tion to the hon. the Finance Minister? 
I understood him to say that in future 
if a cut motion is passed, he means to' 
enforce it on the Ministries: Have I 
understood him correctlY? 

Shrl C. D. Deshmukh: I said I must 
get together all the Ministries in order 
to devise concrete ways in which to 
give effect to any such cut. 

Paadit Thakur Das Bharpva: That 
if any such cut is made, it will be en-
forced? 

Sbri C. D. Deshmukh: Means will 
have to be devised in consultation 
with the Ministries to rpake that cut 
effective. 

Silri Sidhva: Sir, will that cut te 
effective next year? Whatever decl.-
sion is arrived at now, will it be effec-
tive from the next year positively? 

Shri C. D. Deshmukh: It will be 
effective during the course of the year 
and not necessarily effective for Bud-
get purposes, because the Budget is 
finalised sometime in January. As 
much as can be done during the next 
few months will be done. This is not 
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wishful thinking, but it is purposeful 
thinking. 

Shri Sidhva: Will there be an indi-
cation of these cuts in the Budget? Am 
I clear, Sir? I want to know whether 
there will be an indication of the cut 
schemes in the. next B,udget? 

Shri C. D. Deshmukh: Whatever it 
has been possible to devise will be 
reflected in the Budget figures. 

lWr. Deputy-Speaker: I will now put 
the Demand to the House. 

The question is: 
"That a supplementary sum not 

exceeding Rs. 1,05,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1951, 
in respect of 'Cabinet'." 

The motion was adopted. 
lWr. Deputy-Speaker: Last time I 

suggested that these items should be 
called not "Demands" but "requests". 
Formerly it was a royal prerogative, 
but let us request the House to make 
these grants. 

Shri C. D. Deshmukh: Do I under-
stand ...... 

Prof. K. T. Shah: Sir, this word 
"Demand" is a demand for a grant and 
it is not anything like an order. We 
have on currency notes-"To Pay on 
Demand". That demand is not to be 
contrasted with requests, Sir. 

lWr. Deputy-Speaker: I have no 
objection to the hon. Member deceiving 
himself. We now take up Demand 
No. 13. 

Shrimati Durgabai (Madras): Sir, 
there are some subjects which never 
come up to be discussed in the House 
at all while there are some like "Agri-
culture" on which there are so many 
cut-motions and it comes up over and 
over again. Therefore, would you 
please give some priority to such sub-
jects that never have been discussed 
so far? 

Mr. Deputy-Speaker: If it is the 
general desire of the House, then I can 
ask hon. Members to signify to me 
the Demands with respect to which 
they would like to speak. I shall note 
them down in order and call them one 
by one and the rest of the Demands 
can be put togethe.r. I will go from 
left to right, finishing one block after 
another. 

Shrimati Dargabal: Demand No. 84. 
Shri Sidhva: Demand No. 38. 

Mr. Deputy-Speaker: One at a time, 
please. I have to go from one block 
to another. Prof. Bhattacharya? 

Prof. K. K. Bhattac~arya (Uttar 
Pradesh): No. 28. 

Shri Hussain Imam (Bihar): No. 
38-External Affairs. 

Shri B. Das: No. 75-Defence. 
Shri Kamath: Nos. 28, 33 and 36'. 
Shri Tyagi: Sir, the number of 

Members is more than the number of 
the Demands. 

Shri Jhunjhunwala (Bihar): No. 
108. 

Ch. Ranbir Singh (Punjab): No. 51. 
Shri B. R. Bhagat (Bihar): Demand 

No. 73 and Demand No. 107. 
Shri J. N. Hazarika (Assam): Nos. 

13 and 68. 
Dr. R. S. Singh (Bihar): No. 51. 
Shri R. K. Chaudhuri: Demand No. 

37-Tribal Areas. 
lWr. Deputy-Speaker: This will not 

do. I thought there would be some 
saving of time. But I have got here as 
many Demands for speaking as there 
are Demands on the Order Paper. So 
we will proceed with'Demand No. 
13-Mir.istry of Law. 

Shri Goenka (Madras): But what 
about Demands Nos. 2 and 5? We 
have not taken them up. We started 
with No.7. 

Babu Ramnarayan Singh (Bihar):' 
Sir, I want to speak on Demand No. 38. 

Mr. Deputy-Speaker: No, as I said, 
I am not going to take up fliat proce-
dure. I will take up Demand No. 2-
"Union Excise Duties." Is there any~ 
one against it? None. That meaDI 
the Demand is accepted. I will put at 
the end all these Demands together, 
After all, the rules must subserve our 
purpose, we are not slaves to the rules. 
I shall put them all in proper form 
later on. 

DEMAND No. 5--5TAMPS 

Mr. Deputy-Speaker: Motion is: 
"That a supplementary sum not 

exceeding Rs. 8,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1951, in 
q!spect of ·stamps'." 
Shri Goenka: I want to know from 

the hon. Minister what action has been 
taken on the report which was sub-
mitted to the Ministry of Works, Mines 
and Power in regard to Government 



2177 Demands jor 
Grants JOT 

21 DECEMBER 1950 pupplementary 2178 

[Shri Goenka) 
PJ'esses in this country and also a sum 
of about 9 lakhs of rupees were pai.d 
as demurrage to 'the Calcutta Port 
Trust owing to the negligence of thoSe 
people who were responsible for the· 
Calcutta presses. I would like to know 
what action has bIen taken. About 
a year ago when this matter came 
before the Finance Committee and when 
the Finance Committee wanted an an-
swer, the reply eiven was that two 
people were being prosecuted and when 
their attention was drawn that these 
two people were being prosecuted on 
some other charges and not on this 
charge of wasting 9 lakhs, then they 
told us that they will give us further 
information in the matter. We have 
heard nothing more about it. We do 
not know what action has been taken 
on the reports. I would like to know 
something about it from the Minister. 

Shri Tyagi: May I point out that in 
thIS Department orders for typewriter 
tapes and carbon papers during the 
days of the war were being given to 
Indian Companies and firms established 
in India mostly because the foreign 
firms were not supplying this material 
during the war. But as soon as war was 
ove~ probably the Department began 
takmg tenders from foreign companies. 
I do not know whether it was because 
the foreign companies began tendering 
at lower prices-I do not know the 
reason-but most of the orders of these 
materials are going now to these for-
eign firms. I would like to know from 
the han. Minister if he has in his mind 
any impression of his old professions 
of patronizing the swadeshi industriee 
if there are firms est a blished in India. 

Then about the inefficiency of the 
Department only yesterday the hon. 
Deputy Minister for Communications 
tQl.d the House about his not getting 
.ilIe forms' for the Post Offices. If there 
ar~ no money order forms in the Post 
Qffices. what is the good of having 
POEt Offices? If there are.no savings 
bank forms how can people operate 
the accounts? His Department is the 
worst working Department in the 
whole of the Government of India. It 
is very inefficient and I have liad occa-
sion to go into the working of the De-
partment. I find that printing Is done 
at very low efficiency and for the last 
six months han. Members of this House 
have been reminding the Notice Office 
for their own stationery. Every time 
we were told 'not in stock'. I think 
at.out 20 or 30 wires and 100 letters 
must have been addressed to them. 
They have not yet been successful to 
get the writing paper although I see on 
the tables of the Ministers well-print-
ted stationery always placed. Then 
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the latest we got is wrongly printed. 
Hindi, which ~s the national language, 
IS wrongly prmted. Persons there in 
charge of this do, not know the langu-
age with the result tpat they are wrong-
ly prmted. I would therefore submit 
and I wish to utilize this occasion to, 
request the Minister in charge of. this 
Printing and Stationery Department to 
kindly look to the efficiency of the :De-
partment and see that forms are sup-
plied in time. 

Mr. Deputy-Speaker: I thought this 
relates to Stamps. 

Shri Goenka: I am sorry this is not 
the pertinellt demand and I am grate-
ful to the h~n. Finance Minister for 
drawing my attention to it. 1'<I:y re-
marks are not relevant to this Demand. 

Mr. De,uty-Speaker: What is the 
Demand to which the speeches refer? 

Shri Goenka: Demand 72 which_ is 
not before the House. 

Mr. Deputy-Speaker: The whole 
thing does not arise out of any Demand 
here. I called Demand No.5. . I do 
not find any relevancy for the remarks. 
Demand No. 5 is Stamps from the. 
Security Printing Presses and Minister 
fo: Finance is concerned with this. I 
thml< the hon. Members have nothing 
to say against him? 

Hon. Members: No. 
The Minister of Works, Mines and 

Power (Shri Gadgi]): In view of the 
fact that certain statements-somewhat 
warmly-have been made in the course 
of the last five minutes although techni-
cally the particular demands to which 
these things would have been relevant 
w~re not before the House, if you per-
mIt me to say that I am quite prepared 
to. the extent possible although the 
thmg has come all of a sudden, to satis-
fy the reasonable curiosity of those 
who have made these statements. 
That depends upon your permission to 
me. 

Shri Hussain Imam: I suggest De-
mand 72 might be put. 

Mr. Deputy-Speaker: Han. Members 
!Ire making suggestions for which there 
IS absolutely no warrant. There is no 
Demand Nq,. 72. I do not think I can 
allow the tilne of the House ,to be taken 
away for s<;>me other discussion of the 
various other matters that may arise 
for consideration. I shall put Demands 
for which there is no controverSy We 
will take up Demand 13. . . 

DEMAND NO.13-MINISTRY OF LAw 
Mr. Deputy-Speaker: Motion is: . 

"That a supplementary sum not 
exceeding Rs. 15,93,000 be granted 
to the President to defray the 
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charges which will come in cou!'se 
of payment during the year end~g 
the 3'lst daY of March, 1951, m 
respect of 'Ministry of Law'." 
Shri Kamath: About this Sup~le­

mentary Demand, in the last SeSSl(,lD 
in the middle of the discussion of thlS, 
Parliament rose and Dr. Ambedkar had 
to reply to this particular deml!-nd 
placed before the House at that tlm~. 
The footnote says that the f;lxcess lS 
due to the post-budget creatlOn of a 
Central Agency in the Ministry of Law 
for the conduct of cases in the Sup-
reme Cpurt on be_half of the Centr~ 
and State Governm~ts. The expendl-
ture is to be shared between The Gov-
ernment of India and the GovElrnnlents 
of the participating States. Dr. 
Ambedkar will recollect tha~ he had 
to answer this particular pomt ralsed 
at that time, but Parliament rose for the 
day and the . demand was nQt sub-
sequently before the House. I would 
be grateful if Dr. Ambedkar can throw 
some light on this agency creat~a after 
the Budget was passed, p~lcular~ 
with rE:ierence to the recovenes from 
other Governments. How many Sta~ 
Governments are contributing. to this 
agency and in what proportlOn, and 
what exactly is the work to be trans-
acted by this Central agency that has 
been created? 

The Minister of Law (Dr. Ambedkar): 
Mr. Deputy Chairman, I believe-in 
fact I am certain-that there were two 
questions put to me during t~e course 
of this Session one by Mr. RaJ Bahadur 
and another by Mr. Kazmi and I ha~e 
given the fullest information on. this 
point in reply to those two questlOns. 
If. my hon friend will take the trouble 
of referrin:g to my replies, he will have 
all the information that he reqUlres. 

Shri Hussain Imam: Were they 
written replies· or oral? 

Dr. Ambedkar: They were oral 
replies but they will appear in. the re-
eord of proceedings. If reqUlred, I 
will give him my copy. 

. Mr. Deputy-Speaker: It is here in 
the proceedings. 

Pandii Munishwar Datt Upadhyay: 
(UUar Pradesh): This . Supplementary 
Demand No. 13 as I find from the de-
tails eiven here, relates to tl,1e elec-
tions particularly the elections in the 
Part C States. So I will confine my 
remarks to elections. Expenses on elec-
tions could not have been unforeseen 
at that time. The Ministry of Law 
should have known that the elections 
were coming and provision was neces-
sary. There is a mention in footnote' 
(a) that they did not expect that ex-

'penses on elections in Part C States 
'would be borne on the Central Budget. 
Probabfy that is why they say that this 
pruvision could not be made. But be-
sides expenditure on elections there is 
an item "Other charges". Sir, I 
WDyld submit that as regards the 
Ministries of Defence, External Affairs. 
Food, Agriculture, and even Rehabilita· 
tion· there could be unforeseen expendi-
ture, but to say that they could not see 
that elections were coming and pro-. 
vision had to be made for Them, is I 
think very Ii ttle by way of justificatiOJL. 

However, I shall make a few remarks 
in respect of the elections in Part C 
States. The process of elections can 
be divided into: fixation of dates of 
election, delimitation of constituenci~ 
allocation of seats. method of represen-
tation, formation of electorate and then 
preparation of electoral rolls. 

Mr. Deputy-Speaker: Have we not 
discussed this sufficiently the other day 
on a Bill? 

Pandit Munishwar DaU Upadhyay: 
I am not going into details. I will dis-
cuss just one or two points and shall 
take very little time. I know the ·other aill on Part C States will be coming 
u!' and detailed discussion will be 
possible then. 

Mr. Deputy-Speaker: The question 
is one of expenditure. The hon. Mem-
ber might say elections should not take 
plaCE and therefore the expenditure 
need not be incurred. But we cannot 
now go into details as to at what stage 
delimitation should .take place or when 
elections should take place. This is 
a Demand for a Grant-it is not a gen-
eral discussion on the Budget. 

Pandit Munishwar DaU Upadhyar. 
Sir, there are certain poirW;. I think 
they should at least be considered 
under this Supplementary Demand be-' 
cause some of th~m at least are 
objectionable points. 

So far as fixation of dates is concern-
ed, I would not bother the House about . 
it now because that can be discussed 
later on, but the delimitation of coil-' 
stituencies is highly objectionable. 
Under the delimitation tliat is being 
made in Part C States, nore than two 
States have been 'joineci together to 
form a ·constituency. That is the ob-
jection. And then the election of seals 
also is highly objectionable. 

Shri T. Husain (Bihar): Sir. in view 
of the fact that a Bi!l on this subject 
is before the House, is it relevant for 
the hon. Member to discuss the same 
thing over and over again and waste 
the time of the House? Because,. 
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[Shri T. Hussain] 
IDOrrow or even today that Bill may 
be taken up for discussion. 

Mr. Deputy-Speaker: Apart from 
that, we have already spent so many 
days on a discussion of thl\1Jl!lltte~. 
And it is coming up again. 1f there 18 
aoy financial implication relaf"mg to 
these Demands then it can be stated.-
Otherwise we will proceed to the other 
Demands. 

PaudU Mualshwar DaU Upadhyay: 
As regards the preparation of electoral 
rolls for these constituencies ... 

Shri Jawaharlal Nehru: May I sub-
mit, Sir, that the time is limited and 
other Members will not have a chance 
to speak on other Demands if we dis-
cuss matters which are not really re-
levant? 

Mr. Deputy-Speaker: I have told the 
hon. Member that the preparation of 
electoral rolls and other things are not 
relevant for this purpose. They may 
be reserved for some other date. 

DEMAND No. 22-MINISTRY OF COM-
MUNICATIONS. 

Mr. Deputy-Speaker: Motion Is: 
"That a supplementary sum not 

exceeding Rs. 1,43,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Ministry of Communica-
tions'." 
Shri Kamath: Sir, in footnote (b) 

to this Demand it is said that the ex-
cess is mainly due to "meeting an un-
anticipated expenditure on a' criminal 
case". What is that criminal case? 
We would like to know. 

Mr. Deputy-Speaker: It is only eight 
thousand rupees. Probably a case of 
misappropriation. • 

Shri Kamath: If it is not secret, 
we would like to know it. 

The Deputy MiDister of Comm1Uli-
eatioDS (Shri Khurshed LaJ): Sir, that 
was a case of bribery. 
3 P.M. 

Shri Jajoo (Madhya Bharat)~ Sir, I 
want to ask something about the Com-
munications Ministry. In Indore they 
have appointed an Advisory Commit-
tee for the allotment of telephones and 
that Committee has already passed 
orders that telephones should be allot-
ted to particular persons in order of 
priority. But those orders have not 
been carried out simply because the 
departmental head there feels that the 
"Own your 'phone" scheme is to be 

introduced there shortly. May I know 
from the Minister how is it that In 
spite of the orders of the AdVisory 
Committee allotment is being delayed? 
Will he please pass the necessary 
orders so that the recommendations of 
the Advisory Commitiee are carried 
out? 

Shri Khurshed Lal: Sir, I am hear-
ing this thing from the hon. Member 
for the first time. I will lOOK into it 
and see why the order is not being 
carried out. 

DEMAND No. 25-MINISTRY OF STATES 

Mr. Deputy-Speaker: Motion is: 
"That a supplementary sum not 

exceeding Rs. 62,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Ministry of States'." 

~ 'to .no ~: "''U ~~ 
~aTW~"~!f>'T ~tft,'~ 
anft;;r;r~ (Cabinet) t ~ 
.q ~ ~q<ff' ifilr rn ~ ~ 11 f.r.m: 
~ lflIT, aT if' ;of ~ ~m ~ fit; 
if'fiT arvl mro ~ ~ t ~~ 
~ I~' ~ ~ f.!; ~ nmr-
~ (Ministry ofStates)!f>'T 3fiI" 

dtl·h4 .... dl ~ ~ ~ ffi am f.!;d'r 
:;fT;w!f>'T ~ ............. .. 

Mr. Deputy Speaker: Order, order. 
The hon. Member is trying to convert 
this into a general discussion on the 
Budget. He has got the Supplementary 
Demand and the explanatory note. 
The two Demands are, firstly, for the 
creation of additional posts of officers 
in connection with Federal Financial 
Integration of States, and secondly, 
provision for Secret Service expendi-
ture. The hon. Member ought not to 
go into the general discussion of 
merits of having a Ministry or not 
having it. Only these two Demands 
which I have mentioned should be-
discussed. I suppose the hon. Member 
has nothing more to .say. 

~ o.no ~ :~. ;f ~ 
~f.!;;;r;r ~.~~ ~~ 
0'1' ~ ~ (items)~ 'ffiT ~ 
lIl't ailq~4<tl"'1 ~ ~ ~;Ii I 
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Mr. Deputy-Speaker: No, no. That 
Is not right. No hon. Member ought to 
circumvent my ruling when I say de-
finitely that he ought not to transgress 
and go into explanatory discussion about 
other things which are not germane. 
Anything can be brought in during 
general discussion, but during Supple-
mentary Demands we must confine our-
selves to those items for which these 
Demands are asked for. 

~ 'to "To ~: ~ ~ 
~ (Secret Servioe)t ~ ~ 
1ft ~ (Demand) W ~ ~ I 

1lU ~ tr ~ ~1 amrr ~ f.f; !flIT 

~~w~~~m 
~ 311"~4'\idl ~'T ~ ~ qr am: 
lift w~~ ~If':~ 
dtl"~4'\idl ~ ~ ~ qr, ciT ar<T 
W <tT 311"~4'\idl w~)~, ~Tf.F 
am 1ft ~ 4tT Ififof;r~c, 4tT ~ 
~(Chief Commissioners);;it 
fit;~mo orrfoiTo~(C.I.D.) 

t ~s (heaili;)~ rn~, 4tT ~ arr;;r 
1ft ~ ~ If': 'l1i m~ (Part C 
States) li" ~ f, ~ me ~ <tT 
dtl"~4'\idl ~ ~1 ~ am: ~ ~ t 
~ ~ 1ft ~ !R miic W<R:r ~ 
dtl"~4MI ~, ~ 'ffl ~ tf' If{i 

~ W<R:r '\iT trrt!<?r ~~ !R ~ 
~ ~ ~ 1fiT fcr;m: 'fi<:: ~ 'qJ~ 
'IT I ~ ;r ~ ~ f.f; iI~ <tT 
dtl"~4MI ~ ~ am: ~ tf· ;;it 
"J:u ;ft;if ~, ciT w;mr 'f.T ~ ~ 

Ifi1: ~ fit; !;IC<>i'Ttfro ~ 
(Supplementary Demand!') ~ 
~ \ilI"m ~f.rd" ;:r WIT ~ I ~ li' 
~ ~ ~ IIiVfT ~ ~ am: am: 
~~ '\iT \ilI"m ~ ~ ~i'fT 'qJ~ I 

(English transUition of the above 
speech) 

Capt. A. P. Singh: At first I had no 
intention to speak on this motion, but 
just now when a proposal to reduce 
the Demand in respect of the. Cabinet 

was being discussed, I too thought it. 
advisable to place my ideas before th~ 
House. I feel that the very necessity 
of having a Ministry of States as s~ch. 
has ceased to exist now and the utility 
of anything ... 

Mr. Deputy-Speaker: Order, order .. 
The hon. Member is trying to convert 
this into a general discussion on the-
Budget. He has got the Supplementary 
Demand and the explanatory note. The· 
two Demands are, firstly, for the crea-
tion of additional posts of officers in. 
connection with Federal Financial In-
tegration of States, and secondly, pro-
vlsion for Secret Service expenditure. 
The hon. Member ought not to go into. ... 
the general discussion of merits of hav-
ing a Ministry or not having it. Only 
these two Demands which I have men-
tioned should be discussed. I suppose' 
the hon. Member has nothing more to--
say. 

Capt. A. P. Singh: I took it as when. 
the Ministry itself was no more in. 
existence, we were hardly required too 
pass these items. 

Mr. Deputy-Speaker: No, no. That 
is not right. No hon. Member ought to-· 
circumvent my ruling when I say defi-
nitely that he ought not to transgress 
and go into explanatory discussion 
about other things which are not ger-
mane. Anything can be brought in 
during general discussion, but during: 
Supplementary Demands we must COD"' 
fine ourselves to those items for which. 
these Demands are asked for. 

Capt. A. P. Singh: Here in this De-
mand, provisions are made in respectc 
of the Secret Service. I fail to under-
stand why no necessity for the main-
tenance of this service was felt before. 
and how it has arisen now suddenly. 
We know that in Part 'C' States the-
structure of the Government and the 
Chief Commissioners, who formerly 
used to act as the heads of the C.ID. 
also, remain unchanged even now. In. 
these circumstances there is hardly any 
justification for majntaining a Secret· 
Service in those regions. But if in 
spite of their presence such a necessity 
is felt then it would have been better' 
to have it considered beforehand. For-
this reason I do not feel any necessity 
fot" this. Further it is my submission 
that while making provisions for' 
various demands, we should exercise· 
due care and bear in mind that we may 
not have to depend too much on Sup-
plementary :.Demands subsequently. 

The Minister 01 Transport and RaIl-
ways (Shrl Gopalaswami): It is true. 
Sir. that the need for this secret ser-
vice was discovered rather late, i.e. to-
wards the end of the year 1949-50. Till' 
then it was thought that things in 
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[Shri Gopalaswami] 
States were goipg on so well that 
th!!re was no necessity for Government 
to employ any secret service for the 
purpose of enquiring into things and 
making reports. I am sure the hon. 
Member will recognise that I cannot 
possibly disclose the details of what 
is done by this secret service staff. All 
that I can say is that this need was 
not discovered until the end of 1949-50 
and therefore no provision was made 
in the Budget for 1950-51. But as it 
was discovered late, the expenditure 
had to be incurred-after all, it is 
only Rs. IO,OOo-and a Supplementary 
Demand has been put forward. I am 
~ure the House will appreciate that 
Covernment did not provide for this 
when there was no need for it and 
they have provided only a small sum 
when they discovered the need for it. 

Shri Jajoo: Sir, it is not a question 
of the smallness of the sum. It is a 
question of vital principle. At the time 
of ~he passing of the Constitution, we 
were given to understand that Part B 

'States would be treated on par with 
P.art A States and only under special 
circumstances" certain things will be 
done, and that will be in the form of 
directives from the Central Govern-
ment. The introduction of this secret 
service will virtually mean the keep-
mg of a C.I.D. As a matter of fact 
keeping of Advisors, Chief Secretaries 
I<lld .others of that type who are the 
nominees of the States Ministry is vir-
tually a reversion to the system of the 
old Political Department. Over and 
a bove all this, the keeping of this sec-
ret service will mean that we will al-
WHY~ be under the shadow of secret 
sCI'vice people. The Government of 
India have their Home Ministry here 
Blld there is a C. I. D. Branch in that 
Ministry: In any P9rticular case if the 
Go~ernment of India. thinks fit to send 
their officers to conduct enquiries, that 
C.I.D. Branch can be utilised. We 
haw no objection to that C. I. D. 
Br.&.nch, but keeping this secret service 
is, in my opinion. VJ'ry derogatory to 
PaL B as well as Part C States. 

PnndU M. B. Bhargava (Ajmer): It 
ha.' nothing to do with Part C States. 
. Shri Jajoo: As a matter of fact. it 
IS transgressing the limits 01 the Con-
stitution, because according to the Con-
stitution we are to be treated on par 
with Part A States. 

One more remark about the financial 
integration. Here, a Demand is made 
'for pay of officers, allowances, honor-
aria etc. for the inspection and super-
Intendence of the States-sponsored 
industries. Why is it being done only 
~tn Part B and Part C States? The 

1950-51 
financial integration pet.1;ains to the 
whole of the country, incll1ding Part 
A States. Why is there nO inspection 
for the Part A States? You have got 
the liberty of sending dir~tives, and 
according to the constitutional provi-
sion, if a directive is not obeyed by" 
the State concerned the President has 
the power to take whatever steps he 
thinks necessary. But why should you 
make this applicable only to -Part B 
and Part C States and not to Part A 
States? I would request the hon Minis-
ter not to press this. Demand but with-
draw it. 

Shrl Gopalaswami: I wish only to 
say in reg~rd to this secret service 
that there is no discrimination against 
Part C States and nothing in favour -
of Part A and Part B States. If it 
became nwcessary for the purpose of 
ascertaining facts to employ a secret 
service, the Centre would treat pqrt 
B States exactly on the same footing as 
Part C States. In this case, the need 
has been felt and this provision has 
been made. 

Shri Jajoo: The hon. Minister lias 
misunderstood my meaning. I do 'lOt 
say: Why should you have it for Part 
B States as well as for Part eStates? 
My objection is that Part B and Part C 
States should be treated equally with 
Part A States. Why should you not 
have this sceret service fOF Part A 
Sta(es: that is my question. 

Shri Gopalaswami: I am not sure 
at present whether this amount is 

only intended for Part C States. It 
may include some Part B States as 
well. 

Shri Sondhi: It includes 
states also. 

Part B 

Shri Gopalaswami: So far as the 
information in my pcfssession goes, this 
need was felt in the Ministry of" St'ates 
towards the end of 1949-50 and as no 
Budget provision had been made, a 
Supplementary Grant is "beinll asked 
for. That is all that I am in a position 
to say at present. 

With regard to the expenditure on 
financial integration, I find that there 
is a Branch which was created in 1948 
after the Financial Inte~ration Com-
mittee was set up. It was thought that 
after the financial integration was effec-
ted, it would not be necessary to con-
tinue this Branch beyond the year 
1949-50, but this anticipation did not 
materialise and the Branch with re-
duced staff has had to be retained 
during the current financial year for 
the purpose of implementing the recom-
mendations of that Committee. That 
is why no provision was made in the" 
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Budget for 1950-51, and in view of the 
fact that the staff had to be continued 
a Supplementary Demand has been put 
forward. . 

Pandit Kunzru (Uttar Pradesh): May 
I request, Sir, that you and the House 
may be pleased to take up Demand 
No. 75 relating to Defence Services-
Effective-Army, immediately? 

Mr. Deputy-Speaker: Since the Prime 
Minister is also here and the Demand 
is for over Rs. 16 crores, we shall, if 
it is the wish of the House, take up 
Demand No. 75 now and the other De-
mands later on. 

Hon. Members: Yes. 
DEMAND No. 75.-DEFENCE SERVICES-

EFFECTIVE-ARMY 

Mr.Deputy~Speaker: Motion is: 
"That a supplementary sum not 

exceeding Rs. 16,55,02,000 be grant-
ed to the President to defray tbe 
cilarges which will come in course 
of payment during the year ending 
tne 31 st day of M;!lrch, 1951, in res-
pect of 'Defence Services-Effec-
tive-Army'." 

Pandit Kunzru: We have been 
aSKed to vote an additional sum of 
about Rs. 16! crores for the Army. I 
snould like to know from Government 
whether they think that they may 
have to ask the House later to vote 
some money for the Army in February 
01' March ~xt. I was under the im-
pression that the expenditure on the 
Defence Services was likely to exceed 
the sum voted by the House in March 
last by a larger sum than Rs. 16t 

crores. I was therefore, somewhat 
agreeably surprised when I found that 
the Demand placed before the House 
,related to a sum of Rs. 16! crores. I 
should like to know whether, in the 
opinion of, Government, the expendi-
ture., is likely to exceed the estimates 
by a much larger sum than Rs. 16! 
crores. 

The second point, Sir, that I wish 
to place before the House is this. The 
revised estimate for the Defence Ser-
vices for the yeaI' 1949-50 is about 
R~. 170 crores. The estimated expendi-
turE' on the same services for the year 
1950-51 is about Rs. 168 crores. But 
out of this sum about Rs. 8 crares are 
to be spent on the States Forces taken 
over by the Government of India. It 
doe~ seem, therefore, that the estimated 
expenditure for the year 1950-51 is 
about Rs. 10 crores less than the re-
vised estimate for 1949-50. That is 
leaving out of account the States 
Forces for Which we made ourselves 
responsible for the first time in 1950-51, 
if we compare the expenditure on the 
Defence Services in 1949-50 and 1950-

51, we find that the sum voted by tbe 
House in March last was about Rs. 10 
crores less than was expected to be in-
curred in 1949-50. We were told tbe 
other day by the Defence Minister that 
owing to various reasons it had not 
been found possible to reduce the stren-
gth of the Army, and that, consequen~ 
ly, the expenditure had not gone do~ 
Sir, if the strength of the Army dunng 
the year remained what it was before. 
one might have thought that the ex-
penditure would not exceed the sIJ!D 
required for the year 1949-50, that 111, 
Rs. 170 crores. In otber words we 
could expect a rise in expenditure of 
about Rs. 10 crores. But actually we 
have been asked to provide Rs. lSi 
crores more. I am aware, Sir, that 
out of this sum about Rs. 76 lakbB 
is required for the States Forces. If 
we deduct this from Rs. 16! craTeS. 
we find that about Rs. 15i crores is re-
quired for the Army, the st.rength of 
which, I believe, has remamed ~ 
altered. I should like to kno~, SU'o 
what is the reason for the heaVIer ex-
penditure in 1950-51. There has been 
no fighting in Kashmfr a!ld we ~re' not 
aware of any extraordinary Circum-
stances requiring the use of tbe Al'Il17 
in any other part of India. Govern-
ment should, tberefore, ,tell us why 
the expenditure in 1950-51 should be 
about Rs. 6 crores more tban i~ was 
expected to be in 1949-50.· If thls ex-
penditure rises during the next two 
or three months, the disparity will be-
come greater. 

The third point, Sir,-and that.is tbe 
last point-that I wisl;1 to ~eal With re-
lates to the information gIVen by the 
Prime Minister the other day regard-

• ing the decision of the Cabinet to re-
duce the strength of the Army. May 
we know Sir, what is the extent to 
which G~vernmi!llt desire to proceed, 
that is by how many thousandt.roops 
d\) Government intend to reduce the 
strength of -the army. If Government 
do not consider it desirable to gIve 
this information they should, at any 
rate tell us what is the econotnY that 
we ~ight expect when their decision 
is fully carried out. 

Again, Sir, I should like to ~now in 
this connection whether the Cabinet has 
decided only to cut down the strength 
of lhe Arm:¥, or have they decided also 
to reduce the strength of the Air Force 
and tbe Navy. These are very small. 
I believe that it is necessary, in the 
interests of our security, that the Air 
Force should be enlarged. I hope. 
therefore. that either the Prime Minis-
ter or tbe spokesman of tbe Defence 
Ministry, or the Finance Minister will 
be able to assure the House that the Air 
Force and the Navy will not be reduced 
any further. 
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[Pandit Kunzru] 
Another question, Sir, that I should 

like to put in this connection is this. 
I have no doubt that the Cabinet in 
coming to the decision to which I 
have already referred have taken into 
account the existing situation and the 
Reed for having an integrated force. 
On this point, as I said the other day, 
they must have obtained the opinion 
of their military advisers. I should 
like to ask again-since my question 
the other day remains unanswered-
whether in the opinion of those who 
Br".! technically responsible for the se-
curity of India, the size of our forces 
and their size in relation to one an-
other is sufficient in their opinion to 
secure the safety of India in the pre-
sent circumstances. Safety, I know, 
is a relative term and it must be taken 
into account, as the Prime Minister 
rather angrily asked us tp remember, 
in connection with the total resources of 
the country. Sir, we shall not forget 
this elementary thing. We know that 
our country is poor, and yet we find 
that we could enable our country to 
live in peace and grow in prosperity 
only when we are able to ensure its 
security and integrity. I hope there-
fore that the questions that I have put 
will be more fully answered by Gov-
ernment today than they have been 
answered so far. 

Shrl Bassaln Imam: I had the pri-
vilege of being a Member of the Stand-
ing Finance Committee during the 
:year 1948. The practice then was that 
all the Demands used to come first to 
the Standing Committee, then they were 
submitted to the Standing Finance 
Committee, and then they were brought • 
before Government. If that procedure 
IS still continued, Pandit Kunzru who 
was a distinguished Member of that 
Standing Committee would know better 
than the rest of the Members of the 
House why and wherefore all this ex-
penditure that has today been sdb-
mitted in the shape of Supplementary 
Demands arose. 

The actual original Demand for 
Grants was raised by about Rs. 12 
crores on items A, B, C and D of the 
Defence expenditure according to the 
actual expenditure of the year 1948-
49 and the proposed budget for 1950-
51. What Is being done by the Supple-
mentary Demand is that it is being 
raised by IIbout Rs. 7 crores. There 
remains still a difference of about Rs. 5 
crores which, I believe, represents the 
amount of economy that has been 
brought about in the expenditure. So 
far so good. 

Then the explanation ls submitted 
that the advanced delivery and delay-
ed delivery of last year accounts for 
the expenditure incurred under the 
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other heeds. I am referring to Charges-
in England, Rs. 5 crores. Out of the 
Rs. 16 crores, Rs. 7 crores represents 
the expenditure on the actual per-
sonnel. Out of the Rs. 12 crores, 
Rs. 7 crores was made up and Rs. 5 
crores is the cost of the charges in 
England, which is mostly. for stores. 
I personally think that whIle we are 
discussing Demand No. 75 we should 
also take up Demand No. 107 which 
deals with Defence capital expendi-
ture. It would not be possible to 
isolate the two from each other, 
because it consists of the same 
expenses. Certain expenses are 
charged to the capital head and others 
to the revenue account. My personal 
feeling is that our defence deserves to 
be as good as it possibly can. There 
is no question of making a second 
class defence, and I am positive that 
the Defence Department has taken all 
care to see that it is first class. But 
we should like a little more informa-
tion than has been given to us in the 
notes that have been submitted to 
us. 

For instance, it is said that certain 
concessions were recently granted to 
Armed Forces officers which were not 
provided in the Budg~t. ~is is. a 
good thing, but why hIde It . behind 
us? Why not give us what are the 
new concessions so that the House 
may also know that the expenditure 
has been caused by certain amenities 
which have been given. Any ameni-
ties that are given to the Defence 
forces would be welcomed by the 
House. But at least we should be 
informed of them. 

Then again, it is said that "improve-
ment in the delivery position, parti-
cularly in respect of imported stores. 
larger receipts of Defence Stores in-
volved correspondingly increased 
expenditure". That means that what 
we had anticipated has been fulfilled 
and something over and above that 
has been done. We would have liked 
a statement to the effect that "Certain 
things of the value of Rs. 2 crores, 
which we had not expected to receive 
this year, we are happy to inform the 
House we are receiving this year". I 
only want that the House should be 
taken more into confidence and that 
items which do not involve giving ot! 
any secret information but which only 
show that the Government is alert, 
should be paraded and not hidden. 
Therefore I would request the Deputy 
Minister when he replies to give us 
some more figures and information 
than he has done in the Demands for 
Grants. 

Shri Tyagi: Sir, as regards Defence 
forces I agree with most of what my 
hon. friend Pandit Hirday Nath 
Kunzru has said. But when we think 
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.-of the expenditure on Defence we 

.should not always think of the armed 
forces alone. This expenditure which 
.is granted every year in the name of 
.Defence does not all go towards the 
<pay bill of the soldiers alone. If non. 
Members care to look into the origi-
:nal Demands they will find that while 
Rs. 36.53 and odd crores goes towards 
the pay and allowances of the army, 
.about Rs. 23.87 crores goes to the 
civilians emPloyed. So whenever we 
-think of the strength of the army, let 
the House also remember that practi-
cally as much as goes to the soldiers 
'in the army goes to the civilians too. 
"So practically half and half is the 
:pay bill between the army and the 
civilians attached. And when the 
-question is raised in the House about 
economising expenditure, it always 
'Pertains, not towards the saving which 
the House desires to make from out 
of the pocket of the soldier or out of 
11is pay-the House always desires that 
-the soldiers should be more comfort-
able and kept in a good mood, 
because it is on them and on their 
moral ~d physical strength that the 
safety of India depends-but when 
'the House objects to the extra expen-
oditure on Defence, the House always 
means other items but the pay of the 
soldier. And these items are about 
-engineering, stores and other supplies, 
commissariat, ordnance stores, ord-
nance and the purchase of stores and 
contracts given and all such other 
items which form the bulk of the 
budget grant for Defence. It is those 
items that the House is anxious to 
~crutinize and find out if any cut or 
economy could be effected in them. 
And I would ask the han. Minister to 
see to this. I would also impress upon 
.Pandit Kunzru that whenever any 
Member proposes to reduce Defence 
expenditure it is not always the 
-strength of the soldiers to be reduced. 

Then again, I am glad that our hon. 
Minister for Defence and the Govern-
ment are speedily mechanizing our 
.army. This mechanization is a good 
thing. But along with it must come 
.some reduction in the strength as 
well. If you buy a tank, a tank has 
the strength of 200 soldiers, and if not 
'200, the strength should be at least 
reduced by 100. Even if we ask for 
the reduction of the strength of the 
.army in such circumstances I think 
the House is justified in doing so. 
At par with the previous strength 
of the army if you invest on machines 
and mechanize the army, along with 
-that mechanization you have to reduce 
the strength of the soldiers as well. 
'There is no sin in asking for a reduc-
1:ion in the strength of soldiers too 
Let soldiers come back from the 'armY 
and work in the field of production 

because India requires 'both defeDce 
and production. If the soldiers are 
free from defence functions they can 
come in the country as civilians IlIJd 
work in the field or' in the factory 
and produce wealth. On that field we 
require quite a lot of strength. I 
would therefore suggest that the more 
we are spending on machines and 
trying to mechanize the army, the 
more we should reduce the strength 
of the personnel of the army as welL 
I want to bring it on record mY dis-
satisfaction with the notes which are 
given below these grants. There are 
4 or 5 lines given for such a huge 
expenditure. I think this is not f&Jr. 
I want to impress upon the hon. 
Finance Minister the necessity to be 
fair to this House. Half of the Supple-
mentary Grants are on this page and 
he has been so stingy in giving the 
explanations and he has hardly given 
5 or 6 lines. There is one Demand for 
Rs. 5.14 crores. It refers to the 
Charges in England. There is DO 
explanation as to what the charges in 
England are. Is it going towards the 
pensions of ex-soldiers who are living 
in England or is it a payment for 
Defence? After all on each of these 
big items we ought to have some idea 
as to what account this money is being 
asked for. The han. Minister wanta 
us to grant Rs. 5.14 crores as charges 
in England but nothing is mentioned 
in the foot-note as to what the charges 
pertain to. 

There is another item--expenditure 
on manufacturing Establishments In-
cluding Stores and Works-
Rs. 1,48,35,000. There are so many 
other items which are all given in 
round sums but no explanations are 
given . 

Another submission is that during 
the last two years Government has 
made us believe that to talk about 
Defence means exposing our strength. 
and the House has begun to think that 
talking about Defence is beyond the 
public interest. I submit that to talk 
'O\'er Defence is the best talk in the 
House. That is the most important 
Department of the Government and 
the House is more and more interested 
in talking about Defence and in know-
ing more about Defence and about 
our activities in Defence. Defence 
should not be treated as 'Secret' and 
the House should be more and, more 
associated and interested in the 
soldier and the more we talk about 
Defence, it only shows that we are 
more and more interested in the well-
being and happiness of the soldier. 
Therefore, I would suggest that neJd 
time we should get more detaUs 
about the soldiers and more reports 
about the Army. 
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Shri Kamath: The Prime Minister 
, the other day in the course of his 
repJ.y to the debate on Foreign Affairs 
stressed the importance of morale and 
'also the need for improving the ect>-
nomlc conditions and fox:. increasing 
'~e industrial potential of the nation 
and he said that the size of the Army 
by itself is not the be all and end all 
of a country's defence. In that con-
text, one can easily understand the 

'Prime Minister's anxiety to have a 
more mobile and effective army rather 
than merely increasing the size of the 
army. I suppose, he meant in that 
connection the infantry and the land 
forces. As Pandit Kunzru sugges~, 
there is an imperative need for lll-

"creasing the naval and air forces of 
our country and I am glad to find 

. under Demand 107 and in the expla-
natory note there is provision made 
tor purchase of aircraft. I suppose 
that will meet to a certain extent 
the desire expressed by -Pandit Kunzr:u 
for increasing the strength of our air 
torce. But, I am sorry to find that 
In spite of the statement made by the 
Deputy Minister the other day t!tat 

'there is a ten year Naval ExpanslOn 
. plan, and that it is going shortJ.y to 

be taken in hand. there has been no 
provision made either in Demand No. 
75 or under Demand No, 107 for the 
purchase of any ships, etc. I do not 
know whether that has been put off 
WI next year but that point need~ to 
be clarified on the present. occasl!ln. 
LastJ.y, Sir, there is one pomt which 
has emerged out of the expl~ator:y 
note llllder, Demand No. 107, which .IS 
a sister Demand of No .. 75. ~herem 
it is mentioned that certam claims !o.r 
compensation in respect of requIsI-
tioned land which it has been dec!ded 
to acquire for the Defence SerVices, 
could not be finalised during. l.ast 
year' although budget prOV15lon 
exis~d. In this connecti<?n, I wo~ld 
like to stress the necessl~y for !ilS-
posing of all compensation claims 
with regard to requisitioned land, 
because there has been constant com-
plaint in this House as well as out 
side that inordinate delays take place 
In regard to the settlement of such 
compensation claims. 

Shri Sondhi: That is the job of the 
local Government. It has nothing to 
do with the Defence Ministry. 

Shri Kamath: It is included in the 
Demands here. I thought the 
Central Government could answer that 
point. or the Provincial Governments 
might' be gingered up, ,I refer to It 
because it finds a place in the expla-
natory note undp.r Demand No. l(}7. I 
would like to know also from th,e 
Depllty Minister for Defence whY It 
is that these inordinate delays take 
~ace in respect of disposal of claims 

for compensation with regard to 
requisitioned land. P90ple are put 
to unnecessary trouble and hardship 
over this matter, and it is in the 
public interest as well as in the 
interest of Government to dispose of 
these claims expeditiously and with-
out any needless delay. Therefore, 
Sir, I would request the Deputy ~ 
Minister to throw light on this matter. 

The Deputy Minister of Defence 
,(Major General HimaisVihji): Sir, 
this has come to me as a surprise. 
I was told this morning that 'I will 
not, have to reply. However, I will 
do my best to reply to the points, 
which were raised this afternoon. 
Pandit Kunzru asked whether we 
expected to have any further increase 
in military expenditure. 1 can assure 
the hon. Member that there is not any 
likelihood of that unless a great 
emergency arises. The second point 
that the hO!:l. Member wanted to know 
was why there is an increased expen-
diture as he calculated it, nameJ.y 
Rs. 8 crores. I would try to make a 
short statement on that point. First 
of all when the Army Budget was 
made out for 1950-51, we had defi-
nitely expected to decrease our forces 
at the beginning of the year, but un-
fortunately on account of the political 
situation, we have not been able to 
'do so. Therefore. that expected 
decrease in expenditure was not 
made. 

Secondly, special concessions and 
amenities to officers were granted 
which were not provided for in the 
Budget. This House itself demanded 
these concessions on more than one 
occasion, arid it is in the interesis of 
the troops and for raising their morale 
that this was done and was well 
received in all quarters. 

ThirdJ.y, Sir, we expected large 
delivery of military stores which were 
ordered last year and was to be paid. 
for from last year's budget. Unfor-
tunately they were not _ delivered 
owing to unforeseen causes in other 
countries beyond our control. These 
stores are being delivered now and we 
have to pay for them. 

Shri Kamath: What about the 
saving under that head? 

Major-General Himaisinbji: That 
was allowed for only in the last 
year's budget, 

Mr.. Deputy-Speaker: That lapses. 
MaJor-General WmaisiDhji:. These 

! stores have to be paid for from the 
: Supplementary Grant. The oth~r 
j factor which the House well knows 15 
1 that the prices of stores overseas have 

. I gone up considerabJ.y. That also 
I affecis our Budget considerably this 
J year. 
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One hon. Member asked whether 
the Standing Finance Committee and 
the Standing Committee for Defence 
have been consulted. The same 
system is being continued as in the 
past, both these Committees have been 
consulted and the Supplementary 

. Demand has been passed by them. 
About the States forces, Pandit 
Kunzru has already explained the 
matter fully and therefore I do not 
think it requires any further explana-
tion. . 

The next question asked was about 
the possible reduction of the Armed 
Forces. I am happy to ~ay that the 
hon. Prime Minister is gomg to reply 
to that. One hon. Member asked ~hy 
these amenities have not been given 
more publicity. This was published 
in the newspapers and also in the 
Army Instructions. Every officer 
and every soldier knows it and I 
know hon. Members also have kept 
themselves informed from newspaper 
reports. 

About balanced forces, Mr. Kamath 
raised the question whether the Navy 

. or Air Force is going to be affected, 8.nd 
aIs" why the Navy has been neglecte~:L 
I can assure the House that they Will 
not be affected in any way except for 
example in this way .. I will give t.he 
House some informatlOn on that pomt 
which will show that the Navy is not 
forgotten. We had expected to buy a 
second Cruiser this year, which was re-
conditioned and ready for delivery. But 
owing to the world situation, the U.K. 
Government said that they regretted 
their inability to deliver the Cruiser 
at present. 

One hon. Member -this morning, I 
think it was Prof. Shah, for whose 
learning and sincerity I have great 
respect, asked why when information is 
asked for on certain matters, we give 
no information at aiL Our general 
answer is that it is not in the public 
interest. I can assure the House as a 
soldier that information on certain 
matters cannot be given for reasons 
of security of the country. Also, if 
we give out certain information, it will 
mean the loss of lives of several hun-
dreds and even several thousands of 
our soldiers. This we will not do. The 
hon. Member might know that the 
same question was asked about 
Kashmir for the fourth time. During 
the last session, the hon. Defence 
Minister said that he is prepared to 
give that information confidentially, 
but not in public. I can assure the 
House that not only that information, 
but any other information, we .are pre-
pared to discuss with any Member of 
the House confidentially. It is not 
just for fun that we are keeping such 

information from thehon. Members of 
this House. 

Shri Kamath: What about compen· 
sation claims? 

Major.General HimatSinhji: My bon. 
friend Shri Sondhi has already ex-
plained that. The delay is with the 
local civil authorities who examine 
each case minutely. When they finally 
decide, we shall pay. 

Shri Kamath: Can they not be 
gingered up? 

Major-General Himatsinhji: I will 
take note of that. 

Shri Jawaharlal Nehru: Sir, the 
subject that my hon. friend Pandit· 
Kunzru has raised is most interesting 
and I should really like to take the 
House into confidence as far as one 
can, because I do believe that the 
House and the country should under-
stand exactly the position and the 
difficulties that we have to face, and 
then decide ultimately. It is a qUp.s-
tion of balancing things, what one 
considers more important than the 
other, of priorities in our nation's 
activities. Obviously. defence is a very. 
high priority. Obviously also, food 
is a greater priority because people 
die of famine and there is no defence. 
So that one has to consider carefully 
how to spread out one's resources. 

This is hardly a question for Supple-
mentary Demand and I do not wish to 
take up much of the time of the House. 
But, I should like briefly to indicatll" 
how we have tried to deal with the 
matter. I may tell you that there is 
no finality about it because we are 
continually thinking, balancing, revis-
ing and changing, but always trying 
to look at it in this way: how to keep 
the most efficient army and defence 
forces from the point of VleW of 
defence and how to spend less and less 
on it. That is a difficult problem. 
Nevertheless, it has to be faced and 
we are trying to face it. 

Even two or three years back- we 
had to face it. All this time we have 
been thinking of how to reduce the 
defence expenditure because defence 
expenditure was swallowing up a very 
large part of uur income. It was 
coming in the way of all development. 
If I may say 50, it wa.s coming in the 
way of development of . our defence 
apparatus even. Because. defence does 
not consist, as I ventured to point out 
to the House, in the number of soldiers; 
that is only one aspect, a relatively 
minor aspect of defence, important 
certainly. Still a secondary aspect of 
defence consists of all kinds of things, 
including your manufacturing poten-
tial, of what you can produce for your 
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.army, whether you can produce tanks, 
. airships, or ocean-going ships, and 
many other' things. Defence does not 
-consist, as everybody knows, of people 
going with lathis and bows and 

-arrows. They have to have the latest 
-type of machines. Therefore the ques-
1;ion arises whether we can produce 
·.tlui machines or not. Otherwise, we 
.are merely borrowing or taking them 
-from somebody else who can deny 
-them at the right moment, or raise 
their prices as they like. It becomes 

-essential from the point of view of 
-defence that whatever machines you 
-use for your defence should be as far 
.as possible produced in the country, 
.quite apart from economic reasons,-
-of course, they are important-for 
-other reasons too. That again involves 
.large capital expenditure to produce 
cthe machines necessary for defence and 
$0 on. One has to balance not only 
th needs of defence with other urgent 
needs of the country, but also within 
the ambit of defence, what to spend 

'on these manufacturing, industrial and 
like processes, which go to build up 
the real background of the defence of 

,the country. 
We have faced this problem for a 

:10ng time. Three or four years back, 
we had told you that we are going to 

'<I.emobilise some part of our army and 
reduce the numbers, and try to make 

· it more mechanised, more efficient and 
'so on and so forth. We did, to some 
-extent, demobilise it slightly some 
four years ago. But, that process 

,stopped for various reasons which the 
Bouse no doubt appreciates. But, the 
'question was before us: can we afford 
.spending this very large sum of money 
-on defence forces and like services? 
It was a tremendous burden on us 

· and in view of the financial stringency 
.it became almost an intolerable bur~ 
· den. It meant depriving ourselves of 
.something else. It was impossible to 
.have everything that we wanted. The 
'House knows well that we had to cut 
-down our expenditure on development 
'Projects and so many other things 
a!ld our. help to the States and pr~ 

'vmces sunply because of the need for 
-economy in our expenditure and the 
House itself is the zealous guardian 

· of the nation's resources. But, as has 
'50 C!ften been pointed out, it must be 
reallsed that the main economy ulti-
mately.can only come from the defence 
~xpendlture. You can save, no doubt, 
'a few lakhs here or there; may be a 
~rore. or two. crores or three crores: it 
15 qUlte possiple and it should be done. 

It is also possible to save several 
· crores even from the Defence Budget· 
'but the fundamental basic problem is 
bow to save a large sum of money, a 

considerable sum of money and that 
can only come, as far as I can see, 
from the Defence Budget. But then, 
as my hon. friend the Deputy Minister 
pointed out, we cannot reduce our 
navy or air-force, they are small 
enough as they are. So we fall back 
on the army which means the reduc-
tion of the army. Now, we have to 
consider whether the reduction of the 
army means tile weakening of our 
defence appartus, because that would 
be a dangerous thing. We have to 
balance the various factors. It is a 
matter for expert opinion. Laymen 
can form an opinion, but ultimately it 
is really for the experts to _ . . 

PaJlcUt KWIZl'1l: May I put a ques-
tion to the Prime Minister if he will 
permit me to do so? 

How will the reduction in the defence 
expenditure which is debitable to 
revenue enable Government to get the 
capital required for the establishment 
of the factories which he has spoken 
of? 

Shrl lawaharlal Nehrn: I was think-
ing of the whole resources-:apital and 
revenue. I cannot go into all these 
details now. It is obvious that some 
of our capital undertakings will require 
every type of expenditure. 

I am sorry, what was I saying? 
Shri. SY8.lllllandan Sabaya: About 

reductIon of the strength of the army. 
Shrl lawabarlal Nehrn: Yes, now 

the problem, therefore, becomes one of 
maintaining the safety of the country 
as far as we can and at the same time 
not being. too much of a burden. What 
I was gomg to say is this. An hon. 
Me~ber asked whether we were con-
sulting experts. I say that at every 
stage and on every step that we take 
we are continually consulting experts' 
all the experts that we have here and 
not only a!l these experts, but als~ we 
take fu.e views of experts from foreign 
countries whom we consult for the 
purpose. We get their advice in regard 
to our army matters, and also about 
the type of defence weapons that we 
should manufacture and so on and so 
fOl,th. So we are always trying to 
gam by all ~~e advice available. After 
all, t~e decls!on involves not only 
techmcal adVice, but certain larger 
considerations. political and others and 
the. r!!sponsibility for them as for every 
deciSIOn, must ultimately rest on the 
Government. That is the position. 

-Panc!-it Kunzru asked us abDut the 
reduct!on of the army. We decided. 
not thIS year, but in the middle of the 
year 1949, to reduce the army We 
had decided that in 1946-1947. But that 
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decision was kept pending, though 
some rednctWn was made, About the 
middle of 1949, we decided to r.educe 
the army progressively. Orders were 
issued to that effect. Nevertheless, we 
.cancelled those orders some menths 
later, because of various factors, the 
existing conditions then and 80 on and 
$0 forth. Now, when the House wants 
to know ... 

Mr. D~-Speak,.r: It is 4 o'clock 
-time for the guillo'ine. 

Shri JawaharJal Nehru: Only an-
>other five minutes. 

I am speaking, subject to correction 
by the Finance Minister. When we 
made the Budget last year, we were 
!Still thinking, but the Budget was 
framed in terms of the previous deci-
sion about the reduction of the army. 
:But in fact, the army was not reduced. 
Therefore, the amount spent on it was 
more .than we had expected and the 
Supplementary Demand came up. So 
much for that poinL 
-4 P.M. 

As I was saying, we continued to 
think about it though we had suspend-
.eli the reduction, and ultimately this 
year we again decided that we IJ!Ust 
go ahead with it, but with due <:autio~. 
And we are .going ahead wlth It, 
taking every precaution, and our 
general strength has not lessened, but 
perhaps from another point of view, it 
has actually increased, because the 
larger the army we keep the less re-
sources we ·have to equip that very 
army. So we should rather haye a 
more highly equipped and more hlghly 
mobile and mechanised army than 
mel'e numbers. 

Of course, the House will realise 
that I cannot go into figures of reduc-
tien. First of all, all the figures that 
we decide upon, they are no doubt 
decisions that we give effect to, but 
they are continually revised. But I 
-can give some rough idea of what the 
reduction involves. It is. roughly 
calculated that one so!dler. cos~ 
Rs. 3.000 per annum, 1:akilli; It ~ll ill 
all. I do not say that he lS pald so 
much, but ... 

Shri Tyagi: Civilians included I 
believe? 

Shri Jawaharlal Nehru: Yes, taking 
them aU together. I do not know why 
1:be hon. Member is so hard. C!n the 
civilians. In the army, a clvlllan can 
be even more important tha~. ~he 
General of the army. The CIVIlIan 
may be a scientist of the army and he 
may be more important. e."~n t~an the 
General of the army. C!\iIlians lDclude 
all thepeepJe. from cler-ks to Xhalas~, 
:all of them. Taking it all together, It 
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works out at Rs. 3,000 per soldier per 
year. This means that if you reduee 
the army by 10,000 you save B.s. ,3 
crores, apart from everything else. 'I:bis 
is roughly the ratio of the reductiOB-
about Rs. 3 crores per 10,000 soldiel'S. 

And SO we propose to go ahead with 
this reduction. As to the type of l'&-
duction, we reduce those elements of 
the army which are not properly 
equipped and which may be consider-
ed relatively speaking, not so well 
trained as others, so that it does not 
affect really our fighting strength. It 
affects the position, if you like, from 
the point of view of our police 
strength, not our army's strength 
because those elements may be consi-
dered more as trained police forces 
than armed forces, because· we could 
·not equip them. That could not be 
done for lack of equipment. 

Tberefore, we keep in view all the 
time the safety of the country and its 
security. At the same time we have 
to bear in mind that we cannot go 
ahead unless we produce more wealth 
and reduce our expenditure. Of 
course, as we prdollce more, we l:8D 
spend more also. 

One word more. Pandit Kunzru 
asked the question, "Are we sure about 
the safety of India?" May I in a some-
what rhetorical manner ask him, which 
country in the world is sure about its 
security? I will say this that India 
today is more secure than ninety per 
cent. of the countries of the world. I 
am not saying that because of our army 
or navy or air force, of course no. I 
say so after looking at it . from the 
point of view of world policy and from 
many other points. Taking all that 
into consideration. the danger to us in 
the near future is far less than the 
danger to much more powerful coun-
tries, much more advanced countries, 
both in tfie East and the West; so 
that there is no security in the world 
except the security of a stout heart 
and a stout arm. 

Mr. Deputy-Speaker: It is five 
minutes past four. I shall now apply 
the guillotine. 

Shri Kamath: Are we not sitting 
after five? 

Mr. Deputy-Speaker: We are no 
doubt sitting after fI,'e but . 

SardarB. S. Man (Punjab): On a 
point of privilege. Sir. So far as the 
practice of applying the guillotine is 
concerned. I beg to submit that this 
is a practice which is observed when 
sufficient discussion has taken place 
and when you find, in your judgment, 
Sir, that the Opposition is applying 
certain dilatory tactics. So ·far as this 
House is concerned, wlth due respect 
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to certain usual critics, there is no 
dllatory tactics practised. These 
Supplementary Demands have not had 
su1Iicient discussion. I plead that we 
should be saved from the cruelty of 
this guillotine and we be given some 
more time for discussion. 

Mr. Deputy-Speaker: So far as the 
point of order is concerned I feel help-
less. It is a question of Government 
ftxing the time in consultation with 
the Speaker and it has been fixed 
already. I have no jurisdiction or 
discretion to extend the time. It is 
for Government and the Speaker and 
the House hereafter to fix sufficient 
time for discussion. There are no 
doubt a number of Demands and the 
amounts are large. I cannot do any-
thing more at present. 

Habu Ramnarayan Singb: Now you 
are the Malik, in the House. 

Mr. Deputy-Speaker: Demands 7, 8 
and 9 have already been passed. We 
discussed, 2, 5, 13, 22, 25, 75 and 107. 
I shall now put all the Demands other 
than those that have already been 
passed viz., 7, 8 and 9. 

The question is: 
"That the respective supple-

mentary sums not exceeding the 
amounts shown in the third column 
of the order paper, except in the 
case of heads of Demands Nos. 7, 
8 and 9 be granted to the President 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1951, in respect of the cor-
responding heads of demands en-
tered in the second column there-
of." 

The motion was adopted. 
[A. Directed by Mr. Deptity-Speaker 

the Motions fOT Demands fOT 
Grants which were adopted by 
the House are reproduced below 
-Ed. of P.P.] 

DEMAND No. 2-UmoN ExCISE 
DuTIES. 

"That a supplementary sum not 
exceeding Rs. 50,00,000 be granted 
to the President to defray the 
charges which will corne in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Union Excise Duties'." 

DEMAND No. 5.-8TAMPS. 
"That a supplementary sum not 

exceeding Rs. 8.00,000 be granted 
to the President to defray the 

. charges which will come in course 

of payment during the year ending 
the 31st d/lY of March. 1951. in 
respect of 'Stamps· ... 

DEMAND No. 13-MlNISTRY OF LAw. 
"That a supplementary SIUIl not 

exceeding Rs. ,15.93.000 be granted 
to the President to 'defray ,the 
charges which will come in course 
of payment during the year ending 
the 31st day of March. 1951. in 
respect of 'Ministry of Law·... . 

DEMAND No. 22-MImSTRY OF 
COMMUNICATIONS. 

"That a supplementary sum not 
exceeding Rs. 1,43,000 be granted 
to the {'resident to defray the 

,charges which will come in course 
of payment during the year ending 
the 31st day of March. 1951,. in 
respect of 'Ministry of Communi-
cations'." 

DEMAND No. 25--MINISTRY OF STATES. 

"That a supplementary sum not 
exceeding Rs. 62.000 be granted 
t'l the President. to defray the 
charges which will corne in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Ministry of States· ... 

DEMAND No. 28-MINISTRY OF 
REHABILITATION. 

"That a supplementary sum not 
exceeding Rs. 4,30,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Ministry of Rehabilita-
tion'." 

DEMAND No. 2B-A.-MINISTRY WITHOUT' 
PORTFOLIO. 

"That a supplementary sum not 
exceeding Rs. 20,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Ministry Without Port-
folio· ... 

DEMAND No. 31-ADMINISTRATION' 
OF JUSTICE. 

"That a supplementary sum not 
exceeding Rs. 65.000 be granted 
to the President to defray - th&-
charges which will corne in course 
of payment during the year ending: 
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the 31st day of March, 1951, in 
respect of 'Administration of 
Justice'." 

DEMAND No. 33-POLICE. 
"That a supplementary sum not 

exceeding Rs. 4,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
'respect of 'Police'." 

DEMAND No. 36-EcCLESIASTICAL. 
''That a supplementary sum not 

exceeding Rs. 2,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Ecclesiastical'." 

DEMAND No. 37-TRIBAL AREAS. 
"That a supplementary sum not 

exceeding Rs. 5,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Tribal Areas'." 

l>EMAND No. 38-ExTERNAL AFFAIRS. 
"That a supplementary sum not 

exceeding Rs. 36,69,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'External Affairs'." 

DEMAND No. 45-METEOROLOGY. 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Meteorology'." 

DEMAND No. 51-AGRICULTURE. 
"That a supplementary sum not 

exceeding Rs. 30,66,000 be granted 
to the President to defray the 
charges which will come in course 

of payment during the year ending 
the 31st day of Match, 1951, in 
respect of 'Agrieulture'." 

DEMAND No. 52--czvn. VETERINARY 
SERVICES. 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Civil Veterinary 
Services'." 

DEMAND No. 61-CENSUS. 
"That a supplementary sum not 

exceeding Rs. 22,29,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Census'." 

DEMAND No. 64-MISCELLANEOUS 
DEPARTMENTS. 

"That a supplementary sum not 
exceeding Rs. 3,59,000 be granted -
to the President to defray the 
charges which will come in course 
a! payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Miscellaneous Depart-
ments'." 

DEMAND No. 65-CtrnRENCY. 
"That a supplementary sum not! 

exceeding Rs. 90,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Currency'." 

DEMAND No. 68-CoMMumCATlONS 
(INCLUDING NATIONAL HIGHWAYS). 

"That a supplementary sum not 
exceeding Rs. 50,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Communications (in-
cluding National Highways)'." 
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DE1I<IAN'II No. 73-MrscELLANEOUS. 
"That a s~plementary sum not 

exceeding Rs. 10.05.000 be granted 
to the President to defray the 
-charges which \Vill come in course 
of payment during the year ending 
the 31st day of March. 1951. in 
respect of ·Miscellaneous· ... 

DEMAND No. 74-ExPENDITURE ON 
DIsPLACED PERSONS. -

"That a supplementary sum not 
-exceeding Rs. 7.40.00.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951 in 
respect of 'Expenditure on Dis-

placed Persons'. " 

DEMAND No. 81-RESETTLEMENT AND 
EFFECTIVE-ARMY. 

"That a supplementary sum not 
exceeding Rs. 16.55.02.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1951. in respect of 
'Defence ServiC'es-Effective--
Army'." 

DEMA)Il) No. 81-RESETTLEMENT AND 
DEVEI.OPMENT. 

"That a supplementary sum not 
exceeding Rs. 4.61.000 be granted 
to the P,,,:siden~ to defray the 
charges which wIll come in course 
-of payment during the year ending 
the 31st day of March. 1951. in 
respect of 'Resettlement and 
Development'." 

DEMAND No. 84-DELHI. 

"That a supplementary sum not 
exceeding Rs. 77.53.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March 1951 in 
respect of 'Delhi·... • • 

DEMAND No. 85-AlMER. 
"Thll:t a supplementary sum not 

~xceedlng Rs: 15.06.000 be granted 
~ the PreSident to defray the 

arges which will come In course 
ot payment during the year ending 
the 31st day of Marcil 1951 in 
ftSpect of 'Ajmer'." ' •. 

DI:MAND No. 8B-KUTCH. 

"That a supplementary sum not 
exceeding Rs. 6,23,000 be granted 
to the President to defray the 
charges which will come in course 
Qt payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Kutch'." 

DEMAND No. 87-IjIMACIIAL PRADEsH. 
"That a supplementary sum not 

exceeding Rs. 18,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Himachal Pradesh'." 

DEMAND No. 88-BlUsP;R. 
"That a supplementary sum not 

exceeding Rs. 25,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Bilaspur'." 

DEMAND No_ 91-TRIPURA. 
"That a supplementary sum not 

exceeding Rs. 9.74.000 be granted 
to. the President to defray the 
charges which will come in course 
ot payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Tripura'." 

DEMAND No. 92-ANDAMAN AND 
NICOBAR ISLANDS. 

"That a supplementary sum not 
exceeding Rs. 2.04.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March. 1951. in 
respect of 'Andaman and Nicobar 
Islands'." 

DEMAND No. 94-CAPITAL OUTLAY 
ON FORESTS. 

"That a supplementary sum not 
exceedinl! Rs. 8,70,000 be granted 
to the President to defray the 
charges which will come in course 
of paymellt -during the year ending 
the 31st day of March. 1951, in 
respect of 'Capital Outlay on 
Forests'." 
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DDwm No. 9~APlTAL OtrnAY 

ON THE INDIA SECURITY PRESS. 

"That a supplementary sum not 
exceeding &s. 3,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Capital Outlay on the 
India Security Press'." 

J)EMAND No. 96--cAPITAL OUTLAY ON 
INDIAN POSTS AND TELEGRAPHS (NOT 

MET FROM REVENUE.) 
"That a supplementary sum not 

exceeding Rs. 1,000 be granted 
to the President to defray the 
charges Which will come in course 
or payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Capital Outlay on 
Indian Posts and Telegraphs (Not 
met from Revenue)'." 

DEMAND No. 9S--CAPITAL OUTLAY ON 
INDUSTRIAL DEVELOPMENT. 

"That a supplementary sum not 
exceeding Rs. 52,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, In 
respect of 'Capital Outlay on 
Industrial Development'." 

DEMAND No. 99.--cAPITAL OuTLAY 
ON CIVIL AVIATION. 

"That a supplementary sum not 
exceeding &s. 55,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Capital Outlay on Civil 
Aviation'." 

DEMAND No. 101--cAPITAL OUTLAY 
ON CURRENCY. 

"That a supplementary sum not 
exceeding Rs. 2,63,50,000 be 
2l1Inted to the President to defray 
the charges which will come in 
course elf payment during the year 
ending the 31st day of March, 
1951, in respect of 'Capital Outlay 
on Currency'." 

DEMAND No. 102--cAPITAL OuTLAy 
ON MINTs. 

"That a supplementary sum not 
exceeding Rs. 12,00,000 be granted 
to the President . to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Capital Outlay on 
Mints'." 

DEMAND No. 107-DEFENCE CAPITAL 
OUTLAY. 

"That a supplementary sum not 
exceeding Rs. 4,63,68,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Defence Capital Out-
lay'." 

DEMAND No. 10S--cAPITAL OuTLAY 
ON SCHEMES OF STATE TRADING: 

"That a supplementary sum 110t 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect pf 'Capital Outlay on 
Schemes of State Trading'." 

DEMAND No. 109--cAPITAL OuTLAy 
ON DEVELOPMENT. 

"That a supplementary sum not 
exceeding Rs. 1,05,00,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Capital Outlay on 
Development'." 

DEMAND No. llo--INTEREST-FREE AND 
INTEREST-BEARING ADVANCES. 

"That a supplementary sum not 
exceeding Rs. 1,0r,00,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of 'Interest-free and 
Interest-bearin& Advances'." 

APPROPRIATION (No.4) BILL 
The Minister of Finance (Shri C. D. 

Deshmukh): I beg to move for leave 
to int.roduce a Bill to authorise pay-
ment and appropriation :If certain 
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further sums from and out of the' 
Consolidated Fund of India for the 
service of the year ending on the 31st 
day of March, 1951. 

Mr. Deputy-Speaker: The question' is: 
"That leave be granted to intro-

duce a Bill to authorise payment 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the year ending on the 
31st day of March, 1951." 

The motion was adopted. 
Shrl C. D. Deshmukh: Sir, I intro-

duce the Bill. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL-contd. 

Mr. Deputy-Speaker: Shall I take 
.the Employers' Liability Bill or 
People's Representation Bill. 

The Prime MinJster and MinJster 01 
Extemal Aftalrs (Shrl Jawaharlal 
Nehm): People's Representation Bill 
is a part-heard Bill. We will take that 
now. . 

The MinJster of Law (Dr. Ambed-
karl: Sir, you will remember that 
while the debate on the motion for the 
1:onsideration of the Bill was gomg on 
last time the hon. the Speaker was 
pleased to make a suggestion that the 
debate might be adjourned in order to 
give opportunity to me and the 
Members interested in part C States 
to meet together and to evolve some 
kind of a scheme over which there 
might be agreement between myself 
and the representatives of the part C 
States. 

[MR. SPEAKER in the ChaiT] 
I accepted the suggestion and there-

after had one or two meetings with 
Members of the part C States as well 
as other Members of the House who 
felt a certain amount of interest in 
this Bill. As you will recall, Sir, when 
the debate was going on, it was found 
that there were three points of differ-
ence between myself and t!te Mem-
bers who spoke for part C States. The 
three points were : 

.' 1. Indirect system of election; 
2. Nomination of ~\'lanlpur and 

Tripura; and 
3. Representation by rotation. 

I am happy to state that it has 
'become possible by exchange of views 
to arrive at a formula wherchy it has 
become possible for me to eliminate 
from the Bill the provisions l'elating 
to the indirect system of election from 
the municipalities, local bonds, 

village panchayates etc. It has also 

been possible' for me to eliminate the 
prOvision reguding the represent-, 
ation of Manipur and Tripura through 
nomination. It is only with regard to 
the third point viz., representation by 
rotation that it has not been possible 
to find a way out and it will therefore 
be a part of the original Bill. Now in 
accordance with this agreement, I 
have given notice of certain amend-
ments which are already in the hands 
of Members. It will be seen that in 
place of the indirect system of 
election, I now propose to ask the 
House to agree to assist in creating an 
electoral college by exercise of adult 
suffrage and allow these electoral 
colleges to help the representatives 
which have been allotted to them by 
schedule 4 of the Constitution. This 
system of creating an electoral college 
for the purpose of sending represent-
atives to the Upper Chamber by 
election is also proposed to be extend-
ed to Manipur and Tripura. 

. With regard to the other part of the 
Bill viz., that part which deals with 
the enactment of the Ordinance it will 
of course remain and so far as the 
debate that took place the other day 
on the provisions of the Bfn is concern-
ed, I did not find that the House was in 
any way opposed to that part of the 
Bill. Therefore, having regard to this 
position, I do not think there is lony 
necessity for' Mr. Kamath to insist 
upon his amendment to send the Bill to 
a Select Committee. It is now clear 
that the time and the date that he had 
fixed in his amendment has already 
passed and consequently the ground 
under his amendment has already been 
covered but apart from that if I had 
been called upon to speak on that nay 
on his amendment, I would no doubt 
have said that it was not possible for 
me to accept the amendment in view of 
the fact that the provisions of the Bill 
relating to the Ordinance were so 
peremptory that without delay they 
had to have their legal form which the 
Constitution requires us to ·give. I 
therefore plead that the Bill may be 
taken· into consideration without refer-
ring it to a Select Committee and that 
the amendments which I have proposed 
in the Supplementary list No. 6 to the 
Revised Consolidated List may be 
taken into consideration. 

Mr. Speaker: I'put the motion to the 
House. I believe after a long discussion, 
it is not now necessary to go on with 
further discussion of this Bill. I shall 
put it clause by clause and instead of 
having a general discussion hon. 
Members will get an opportunity of 
having their say when the clauses come 

. before the House. Let us now speclfl.. 
cally go to the very clauses to which 
Members may-have any objection. 
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Capt A. P. Singh (Vindhy..t Pradesh.\: 
Sir, I want to bring om: thing to your 
notice with your permission. 

Mr. Speaker: I find that fifteen 
Members ha\'e· spoken alread,y. 

Capt. A. P. Singh: I do not want to 
speak. I want to bring one thing to 
your notke. The Prime Miuister has 
kindly consentea in the morning that 
be would speak on the floor of the 
House about the future democratlc 
set-up of these States, and if he speaks 
then I think there would be no 
necessity for any discussion ("n this 
Bill. 

Shri Jawaharlal Nehru: The Prime 
Minister would certainly speak at the 
end provided there is no long debate. 

Shri R. K. Chaudhuri (Assam) 
rose-

Mr. Speaker: What is the p:>int he 
wants to make' He wants tr) speak~ 

Shri ~R. K. Chaudhuri: Yes. Sir, on 
one thing. that is Manipur State. 

Mr. Speaker: I think, after the agree-
ment there is hardly any scnpe. 

Sbri R. K. Chaudhuri: In that case 
il would ask the hon. Minister to with-
draw his remark that Manipur is a 
backward State. I may tell you, Sir, 
that it is not more backward than 
Assam 01· any other State. On that 
point only I wanted to speak. Since 
the han. Minister has accepted the 
present provisions. he might as well 
withdraw the remark that Manipur Is 
a backward State. 

Shri Jawaharlal Nehru: May I in-
form the hon. Member that I entirely 
disagree with my colleague if he has 
any such opinion? I conside!' Manl-
pur a more advanced State. culturally, 
than even Assam. 

Shri R. K. Chandhuri: May I add 
that it is also more cultured than 
Uttar Pradesh. 

Mr. Speaker: Order, orde!'. 
Now, there is the amendment for 

refE'rence to the ~lect Committee. 

Shri. Kamath (Madhya Pradesh): In 
view of the paucity of tiroe at the dis-
posal of the House. I 'withdraw it. 
Otherwise I would have pressed it. 
In case the Bill could go to the Select 
Committee and come back tomorrow 
or the day after, I would certainly 
press it. 

Mr. Speaker: So, do I put 1: to the 
House? 

Shri Kamaih: No, I withdraw. 

Mr. Speaker: An unconditiODlll 
withdrawal, I imagine. 

Shri Kamath: No, Sir. 
The amendment was by leave. 

withdrawn. 
Mr. Speaker: 'lhe questl.)'l is: 

"That the Bill to amend the 
Representation of the People Act, 
1950, be taken into consideration." 

The motion was adopted. 
Mr. Speaker: As thel'$ are proposed 

changes in the various clauses. hon. 
Members will be keeping a watcb 10 
that I mal' not pass over any amend-
ment. 
Clause 2.-(Amendment of the long 

title) 
Amendment made: 
For clause 2, substitute the follow-

ing: 
"2. Amendment of the long title, 

Act XLIII of 1950.-ln the long 
title of the Representation of the 
People Act, 1950 (hereinafter re-
ferred to as the said Ad), after 
the words 'the preparation of 
electoral rolls' the words and letter 
'the manner of filling seats in the 
Council of States to be filled by-
representatives of Part C States' 
shall be inserted." 

-[Dr. Ambedkar.] 
Dr. Ambedkar: It is merely to bring 

the Preamble in line with the purpose 
of the present Bill. 

Mr. Speaker: The question is: 
"That clause 2, as amended, 

stand part of the Bill." 
The motion was adopted 

Clause 2, as amended, was added to 
the Bill. 

Clause 3.-(Amendment of Section 2) 
Amendment made: 
In clause 3, for the proposed new' 

clause (cc) of section 2 of the 
Representation of the People Act. 
1950, substitute the following: 

U(cc) 'Council of States consti-
tuency' mean~ a constituency pro-
vided by order made under section 
27C for the purpose of election of 
members to the electoral college 
for any Part C State or group of 
such States referred to in section 
27A." 

-[Dr. Ambedkar.] 
Dr. Ambedkar: Sir, t.his is merely 

to bring it in line with the new scheme 
of having elections through electoral 
colleges. 
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Mr. Speaker: The questi<.ln is: 
"That clause 3, as amenrlcd, 

stand part of the Bill." 
The motion was adopted. 

Clause 3, as amended, was added 
to the Bill. 

Clause 4.-(InseTtion oj new head-
ing and new sections) 

Mr. Speaker: Here the amendment 
is that tlte clause be omittej. I do 
not put it to the House-·~he amend-
ment is a negative of the propositic>n, 
so I do not put for the present the 
proposition that clause 4 sta'ld part 
of the Bill. There is anotner amend-
ment. Of course, if I do n.lt put the 
clause itself, no question of the other 
amendment arises. 

Shri Tyagi (Uttar Prad~sh): On a 
point of order, Sir. Even the amend-
ment which seeks to delete a clause 
should be put and the sanction of the 
House obtained because ~he whole Bill 
bas come in possession of tho:! Hcuse. 
I want to seek yoqr ruling on this 
matter. 

Mr. Speaker: The regular procedure 
will be that I put the chus'.! to the 
House IIrst and those who want that 
it should be omitted will V:lte again~t 
the clause. But as the hon. Dr 
Arnbedkar had put in an amendment 
saying that the clause be omitted and 
assuming that that amim:ln,ent stands 
the chance of being carried, I thought 
I may not as well put th!! clause be-
lore the Hous~. Consequentially, it 
follows that the am'!ndment~ sought 
to be moved to clause 4 by all other 
hon. Members will fall thro~h, if I 
do not put clause 4. Now. there are 
other amendments and unless nny 
hon. Member wants to nlClve his 
amendment, I am not going to put 
clause 4. The implication of my not 
putting clause 4 will be th.u all the 
amendments tabled by a l:lrge number 
of hon. Members will fall through 
automatically. 

Shri Kamath: May I move my 
alnendment as an amendme!lt to pro-
posed clause 27C? My amendment 
relates to delimitation of ('onsti-
tuencies. and that has now been re-
numbered as clause 27C? 

Silri Tyagi: On a point l'f order Sir. 
Clause 1 not having lJeen pm ..... 

Mr. Speaker: Let r'le ~bar the fa~ts 
first. Mr. Kamath's amendment is 
No. 1 in Supplementary Lbt No. :1. 

8hri Kamath: It relates to ('~ause ~ 
wb-section (2) ()f propose-:! new 
II8Ction BC. Now, that matter has been 
comprised In 27C. May r move it now 
or at that stage? 

Mr. Speaker: He may ('onsider the 
point as we proceed further. 

Shri Tyagi: My point is . that clause 
4 should be put before the Hou!'€! for 
discussion. Then only amendment! 
could be invited. You have nc·t put 
the clause at all and you rul\'e invited 
hon. Members to say whether they 
want to move amendments or not. For 
future guidance, I want your clarifica-
tion on this issue. 

Mr. Speaker: The point is thai when 
we have got some agreed solution of 
a particular thing, it is hetter to 
clear the ground instead of taking a 
chance of a further discusslOn which 
may ultimat.ely prove fruitless and a 
waste of time. I therefore ascertained 
from hon. Members, and if I find that 
anybody 1$ going to move his amend-
ment, I shall put clause 4 and have it 
negatived. 

Shrl Tyagi: But if one of the hon., 
Members chooses to move his amend-· 
ment, the proper course for you would 
be that you put the clause first before i 
the House. 

Mr. Speaker: Certainly. I must. 
Therefore, I am enquiring. 

Sbri Kamath: May I then move it 
as an amendment to clause lOB? 

Mr. Speaker: I leave it' to the han. 
Member. 

SIu1 Kamath: I am asking you be-
cause 4 is omitted and there fore I can-
not. move it. 

Mr. Speaker: It has not yet been 
omitted. 

An HOD. Member:' It can be moved 
later on as an amendment to an 
amendment. 

Mr .. Speaker: I cannot express any 
opinion on it at this stage. I do not 
want the hon .. Memb<:!r to be put in an 
awkward position later on, saying that 
the Chair gave him a certain hope and 
then belied it. It is possible tll,Elt I 
may rule out his amendment. at that 
stage. So I cannot say a!lythm~ now. 

Shri M. A. Ayyangar (Madras): 
What I consider proper '1t this stage is 
this. The whole Bill has been taken 
into consideration, and therefore. as 
you know, at .every stage the hon. 
Minister in charge does not say, 
"Clause I be taken into consideration". 
"Clause 2 be taken into consideration" 
and so 011. You put all the clauses 
step by step. If the h ~n. Minister 
does not want a clause to be there, he 
should make a formal motion to with-
draw the clause. In that case. if his 
motion is carried all the amendments 
would fall through. Now. Dr. 
Ambedkar does not 'Vant clause 01. 
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Mr. Speaker: The Hill is introduced 
as a whole and ther~fore every dause 
is before the House. If any hon. 
Member is keen to .110ve any amend-
ment to this clause, 1 think the Chair 
is bound to put the ~lause before the 
House. 

Shri M. A. Ayyangar: Unless the 
mover withdraws. 

Mr. Speaker: He cannot withdraw 
in that manner after :.pce having plac-
ed the whole Bill before the House. 
The clause has to be negatived by the 
House. But then I was following this 
informal procedure, simply f{)r short-

_ ening· the discussion. Tha: is all. 
I take it that Mr. Kamath is not 
moving his amendment. 

Shri Kamath: That is correct. Sir. 
Mr. Speaker: That means that none 

of the amendments is going to be 
moved. The question is: 

"That clause 4 stand Pdf: of the 
Bill." 

The motion was negatived. 
Mr. Speaker: The question is: 

"That clauses 5 and 6 stand 
part of the Bill." 

The motion was negatived. 
Clauses 7 and 8 were added to the 

Bill. -Mr. Speaker: The question is: 
"That clause 9 stand part of the 

Bill." 
The motion was negatived. 

Clause 10 was added tLl the Bill. 
New clauses lOA and lOB. 

Dr. Ambedkar: Sir, I move: 
Atter clause 10, insert the following 

new clauses: 
"lOA. Amendment of section 27, 

Act XLIII of 1950.-In sub-
section (4) of section ~7 of the 
said Act, after the figure '23' the 
brackets and words • (excluding 
the Provifo)'shall be in.lerted. 

lOB. Insertion of new Part IV-
A in Act XLIII of 1950.-After 
Part IV of the said Act, the follow-
ing Part shall be inserted. 
namely: 

'PART IV-A 
Manner of filling seat. in the 

Council of States to he filled by 
representa ti ves of Purt eStates. 

27 A. Constitution of electoral 
colleges for the filling of Seats in 
the Council of States allotted to 
Part C States.-(1) For the pur-

pose of filling any seat or seats In 
the Council of States allctted to 
any Part eState c.r rroup of such 
States in the Fourth S"hedule to 
the Constitution there shall be an 
electoral college f'" each su:h 
State or group of States: 

Provided that for the purpose of 
filling the seat allotted to the· 
States of Ajmer and CJorg there 
shall be an eleetonl college only 
for the State of Ajmer: 

Provided further thai for the 
purpose of filling the seat allotted 
to the States of Tripur:l and Mani-
pur there shall be an ele •. 'toral 
collE:ge for each of the faid States. 

(2) The electoral coliege for 
each State or group of States 
specified in 1ne first column of the 
Fifth Scheduh~ shall ('onsist of the-
number ':If nembers specified in 
tbe second column thereof oppo-
site to that State or gre·up of 
State~ to be chosea by direct 
election. 

(3) The p.I:)ctoral college fir~t 
constituted under this Act for any· 
State or group of Stl'te.: shall be 
reconstituted by .'1 fre,h elC('tion 
every time when there is a 
general election held in that 
Slate or group of States (ur the· 
purpose 'If ejection of members 
to the H·luse of the Peopb. :md on 
every such reconslitutiGll the· 
electoral college. for thut State 
or group of Stav,,~ functioning 
immediately Lefore su~h reconsti-
tution shall be deemnl to Le d~­
solved and the electoral c"l1ege so 
reconstituted Ehall be the e:ecl',::,.]l 
college for ~uch State or grl'up of 
States. as the case may be. for 
the- purposes of this Ad. 

(4) Any casual vacancy in the· 
seat of a member of an eJedf'ral 
college 3ha11 be tilled by eledion 
held in the (onstituen·:y conrern-
ed in the :nanner in whi.-h the 
election of t:lat rr.ember to such 
seat was held. 

27B. Council of States consti-
tuencies.-For the purpose of 
election of members to the electo-
ral college for any State or 
group of States there shall be the 
constituencies provided by order 
under section 27C and no other 
constituencies. 

27C. Delimitation of Council of· 
States Constitl!encies.-As soon as 
may be after the commencement 
of this Act, the President shall 
by order determine--

(a) the constituencies into-
which each State or group of: 
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States specified in the first 
column of the Fifth Schedule 
shall be divided for the pur-
pose of election of members 
to the electoral college for 
such State or group of States; 

(b) the extent of each consti-
tuency; and 

(c) the number of seats allotted 
to each constituency. 

27D. Power to alter or amend 
·oTder •. -l'he President may, from 

time to time, after consulting 
the Election Commission, by 
order, alter or amend any order 
made by him under section 27C. 

27E. Procedure as to orders de-
limiting comtituenciea.-(l) The 

_ Election Commission shall,-
(a) in consultation with the 

Advisory Committee set up 
under sub-section ( 1) of 
section 13 in respect of each 
Part C State specified in the 
tlrst column of the Fifth 
Schedule, other than Bilas-
pur and Himachal Pradesh, 
formulate proposals as to the 
delimitation of constituencies 
in that State under section 
27C, and 

. (b) in consultation with the 
Advisory Committee set up 
under the said sub-section in 
respect of Himachal Pradesh, 
formulate proposals ItS to the 
delimitation of constituencies 
in the States of Bilaspur 'and 
Himachal Pradesh under 
section 27C, 

.and submit the proposals to the 
President for making the order 
under the said section 27C. 

(2) Every order made under 
. section 27C shall be laid before 
Parliament as soon as may be 
after it is made and shall be sub-

. ject to such -modifications . as 
Parliament may make on a motion 
made within twenty days from 
the date on which the order is so 
laid. 

27F. Electo,.al rolla for Council 
.of States constituencies.-(l) For 
the purpose of election of mem-
bers to the electoral college for any State or group of States there 
shall be an electoral roll for 
every Council of States consti-
tuency in that State or group of 
States. 

(2) So much of the roll or rolls 
-for any Parliamentary consti-
-tuency or constituencies for the 
'time being in force under Part 
ilII as relate to the areas com-
.prised within a Council of States 
-~stituency shall be deemed to 

be the electoral roll for that 
Council of States c;onstituency. 

27G. Termination of member-
ship of electoral college fo" certain 
disqualifications.-If a person who 
is a member of an electoral college 
becomes subject to any dis-
qua liflcation for membership of-
Parliament under the provisions 
of any law relating to corrupt 
and illegal practice» and other 
offences in connection with 
elections to Parliament, he shall 
thereupon cease to be such mem-
ber of electoral college. 

27H. Manner of filling of Seats 
in the Council of States - allotted 
to Part C States.---'save as other-
wise provided in section 27-1 the 
seat or seats in the Council of 
States allotted to any Part C 
State or group of such States in 
the Fourth Schedule to the 
constitution shall be filled by a 
person or persons elected by the 
members of the electoral college 
for such State or group of States 
in accordance with the system of 
proportional representation by 
means of the single transferable 
vote. 

27-1. Special provisions for the 
filling of the seats in the Council 
of States aLlotted to the States of 
Ajmer and Coorg and the State. 
of Tripura and Manipur.-(l) 
The seat in the Council of States 
allotted to the States of Ajmer 
and Coorg in the Fourth Schedule 
to the Constitution shall be filled 
by a person elected by the mem-
bers of the electoral college for 
the State of Ajmer and by the 
elected members of the Coorg 
Legislative Council in rotation, 
that is to say, at the first general 
election and at every second sub-
sequent biennial election the said 
seat shall be filled by a person 
elected by the members of the 
electoral college Jor the State of 
Ajmer and at the first biennial 
election and at every third subse-
quent biennial election the said 
seat shall be filled by a person 
elected by the elected members of 
the Coorg Legislati\'e Council. 

(2) The seat in the Council of 
States allotted to the States of 
Tripura and Manipur in the said 
Schedule shall be filled by a 
person elected by the members of 
the electoral college for the State 
of Tripura and by the members of 
the electoral college for the State 
of Manipur in rotation, that is to 
say, at the first general election 
anrt at every second s'lbsequent 
biennial election the said seat 
shall be filled by a person elected 
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by the members of the electoral 
coliege for the State of l'ripura 
and at the first biennial election 
and at every third subsequent 
biennial election the said seat 
shall be filled by a person elected 
by the members of the electoral 
.college for the State of Manipur. 

(3) The casual vacancy in the 
seat allotted to the States of 
Ajmer and Coorg 01' to the States 
of Tripura and Manipur shall be 

- filled by election in the State in 
which the election to fill the seat 
was -held at the last preceding 
general or biennial election, as 
the case may be. 

(4) Every election held under 
sub-section (1), sub-section (2) or 
sub-section (3) shall be held jn 
.accordance with the system of 
proportional representation by 
means of the single transferable 
vote. 

273. Replacement of electoral 
.colleges by bodies created under 
article 240 to function as legis-
latures.-Notwithstanding any-
thing contained in the foregoing 
prOVIsions of this Part-

(a) if a body is created by 
Parliament by law under arti-
cle 240 for any of the States 
specified in the first column 
of the Fifth Schedule, other 
than Bilaspur and Himachal 
Pradesh, to function as· a 
legislature for that State, 
'then after such body has been 
.constituted it shall not be 
necessary to constitute or re-
constitute any electoral 
college for th.at State and on 
the constitution of such body 
any electoral college for the 
time being functioning, for 
such State s~al1 be deemed 
to be dissolved. and section 
27H or section 271, as the case 
may be, shall in its applica-
tion to that State, have effect 
as if for any reference to the 
electoral college for such 
State in that section there 
were sUbstituted a reference 
to the body so created for 
such State. 

.(0) if any such body as afore-
said is so created for each of 
the Stlites of BUaspur and 
Himachal Pradesh, then after 
both such bodies have been 
constituted, it shall not be 
necessary to constitute or re-
constitute any electoral 
college for those States and 
on the constitution of both 
such bodies any electoral 
~ollege for the time being 

functioning for those States 
shall be deemed to be dis-
solved, and section 27H shall. 
in its application to that 
group of States, have eff~ 
as if for the reference to the 
electoral college for the said 
group of States in that section 
there were suhstituted a 
reference to the bodies so 
created for .those States; and 

(c) if any such body as afore-
said is so created for the 
State of Coorg, then on the 
constitution of such body 
section 27-1 shall, in its appli-
cation to that State, have 
effect as if for any reference 
to the Coorg Legislative 
Council in that section there 
were substituted a reference 
to the body so created for 
such State'. " 

Mr. Speaker: Amendment moved: 
After clause 10, insert the followiDg 

new clauses: 
"lOA. Amendment of section 27. 

Act XLIII of 1950.-1n sub-
section ( 4) of section 27 of the 
said Act, after the figure '23' the 
brackets and words • (excludinJ: 
the Proviso)'shall be in;erted. 

lOB. Insertion of new Part IV-
A in Act XLIII of 1950.-Atter 
Part IV of the said Act, the follow-
ing Part shall be inserted. 
namely: 

'PART IV-A 
Manner of filliru: seats in the 

Council of States to be filled by 
representatives of Part eStates. 

27 A. Constitution of electoral· 
colleges for the filling of Seats in 
the Council of States allotted to 
Part C States.-(l) For the pur-
pose of filling any seat or seats in 
the Council of States allotted to 
any Part C State or group of such 
States in the Fourth Schedule to 
the Constitution there shall be an 
electoral college f,.r each suC'h 
State or group of States: 

Provided that for tae purpose of 
filling the seat a Hotted to the 
States of Ajrner and Coor~ there 
shall be an electoral c:>llege on17 
for the State of Aimer. 

Provided furthEr that for the 
purpose of filling the s{'at allotted 
to the States of Tripura and Mani-
pur there ;hall be nn ele('tolal 
college for each of the said States. 

(2) The electonll c·olIege for 
each - State or group of States 
specified in the firs: column of the 
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Fifth Schedule shall consist of the 
number of members specified in 
the second polumn thereol oppo-
site to that State or groll~ of 
States to be choi;en by dlJ'ect 
electic5n. 

(3) The electoral ('ollege filst 
constituted under this Act for any 
State or group of St'Jtes shal: be 
reconstituted by :1 fresh ele( tlen 
every time whea there is II 
general election held in that 
state or group of States for the 
pUrPOse of ejection of members 
to the House of the People. and on 
every such reco:l;ti~lltron the 
electoral college for that State 
or group of Sta tes funC'tioning 
immediately before <u~h re~"nstj­
tution shall be Jp.(l.~le,: to be dis-
solved and the electeral college so 
reconstituted shall be the elec-rot'lIl 
college for such S~'it~ or i(rc:Jp of 
Sta~s, as '..he case may be. for 
the purpose" of thi;; Act. 

(4) Any casual vacancy in the 
seat of ~ :nember (If an eJectc'lal 
college shall be t:::p.,l by election 
held in the constituEIlCY concern-
ed in the manner in whic-h the 
election of tbat member to such 
seat was held. 

27B. Council of States cansU-
tuencies.-For the purpose of 
election of members to the electo-
rel college for any State or 
group of States there shall be the 
constituencies provided by order 
under section 27C and no other 
eonstituencies. 

27C. Delimitation of Council of 
States Constituencies.-As soon as 
lIIay be after the commencement 
at this Act. the President shall 
by orner determine--

(a) the constituencies Into 
which each State or group of 
States specified in the first 
column of the Fifth Schedule 
shall be divided for the pur-
pose of election of members 
to the electoral college for 
such State or group of States; 

(b) the extent of each consti-
tuency; and 

(c) the number of seats allotted 
to each constltu~ncy. 

27D. Power to alter or amend 
orders.-The President may, from 
time to time, after consulting 
the Election Commission, by 
order, alter or amend any order 
made by him under section 27C. 

2'7E. Procedure as to order. de-
limiting comtitu.enciea.-(1) The 
Election Commission shaIl,-

(a) in consultation with the 
Advisory Committee set up. 
under sub-section (1) of 
section 13 in respect of each 
Part C State specified h the· 
first colwnn of the Fifth 
Schedule, other than Bilas-
pur and Himachal Pradesh~ 
formulate proposais as to the 
delimitation of constituencies. 
in that State under section 
27C, and 

(b) in consultation with the 
Advisory Committee set up. 
under the said sub-section in 
respect of Himachal Pradesh, 
formulate proposals as to the 
delimitation of constituencies. 
in the States of Bilaspur and 
Himachal Pradesh under 
section 27C, 

and submit the proposais to the· 
President for making the order 
under the said section 27C. 

(2) Every order made under 
section 27C shall be laid before' 
Parliament a$ soon as may be 
after it is made and shall be sub-
ject to such mOdifications as 
~arliament may make on a motion 
made within twenty days from 
the date on which the order is Sl>· 
laid. 

27F. Electoral roUs for Council 
01 States constituencies.-(l) For 
the purpose of election of mem-
bers to the electoral college for 
any State or group of States there 
shall be an electoral roll for 
every Council of States consti-
tuency in that State or group of 
States. . 

(2) So much of the roll or rolls. 
for any Parliamentary consti-
tuency or constituencies for the· 
time being in fqrce under Part 
III as relate to the areas com-
prised within a Council of states 
constituency shall be deemed tl> 
be the electoral roll for that 
Council of States constituency. 

27G. Termination of member-
ship of electoral college for certain 
disqualifications.-If a person who 
is a member of an electoral college 
becomes subject to any dis-
QualiIication for membership of' 
Parliament under the provisions 
of any law relating to corrupt 
and illegal practices and other 
offences in connection with 
elections to Parliament, he shall 
therEupon cease to be such mem-
ber of electoral college. 

27H.Manner of filling of Seat&-
in the Council of States allotted: 
to Part C States.--Save as other-
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wise provided in section 27-1 the 
seat or seats in the Council of 
States allotted to any Part C 
State or group of such States in 
"the Fourth Schedule to the 
-constitution shall be filled by a 
;person or persons elected by the 
members of the electoral college 
for such State or group of States 
in accordance with the system of 
proportional representat.ion by 
means of the single transferable 
vote. 

27-1. Special PTOV1Bt01lS fOT the 
filling oj the seats in the CO!£ncil 
«If ,Stnte8 allotted' to the States of 
AjmeT and COOTg and t~e States 
<If TripuTa and Man'puT.-(l) 
The seat in the Council ..,f States 
;allotted to the States of Ajmer 
and Coorg in the Fourth Schedule 
to the Constitution shall be filled 
by a person elected by the mem-
bers of the electoral <"oilege for 
"the State of Ajmer and by the 
-elected members of the Coorg 
Legislative Council in rotation, 
"that is to say, at the first generol 
€lection and at every second sub-
sequent biennial election the said 
seat shall be filled by a person 
elected by the members of the 
-electoral college for the State of 
Ajmer and at the firs~ biennial 
election and at every thIrd subse-

.quent biennial election the said 
seat shall be filled by a person 
elected by the elected members of 
'the Coorg Legislative Council. 

(2) The seat in the Council of 
States allotted to the States of 
'Tripura and Manipur in the said 
Schedule shall be filled by a 
person elected by the members of 
"the electoral college for the state 
'of Tripura and by the members of 
the electoral college for the State 
of Manipur in rotation, that is to 
'say, at the first general election 
and at every second .ubsequent 
biennial election the saId seat 
shall be filled by a person elected 
'by the members of the electoral 
-college for the State of Tripnra 
and at the first biennial election 

and at every third subsequent 
1:>iennial election the said seat 
shall be filled by a person elected 
by the members of the electoral 
-college for the State of Manipur. 

(3) The casual vacancy in the 
-seat allotted to the STates of 
Ajmer and Coorg or to the St&tes 
-of Trioura and Manipur shall be 
filled by election in the State in 
which the election to fill the seat 
was held at the last preceding 
general or biennial election, as 
"the ease may be. 

(4) Every election held under 
sub-section (1), sub-section (2) or 
'sub-section (3) shall be held in 
accordance with the system of 
proportional representation by 
means of the single transferable 
vote. 

27J. Replacement of electorol 
colleges by bodies created undet-
article 240 to function as legU.-
latuTes.-N otwithstanding any-
thing contained in the foregoing 
provisions of this Part-

(a) if a body is created. by 
Parliament by law under arti-
cle 240 for any of the States 
specified in the tlrst column 
of the Fifth Schedule, other 
than Bilaspur' and Himachal 
Pradesh, to function as a 
legislature for that State, 
then after s,uch body has been 
constituted it shall not be 
necessary to constitute or re-
constitute any electoral 
college for that State and on 
the constitution of such body 
any electoral college for the 
time being functioning for 
such State shall be deemed 
to be dissolved, and section 
27H or section 27-1, as the case 
may be, shall in its applica-
tion to that State, have effect 
as if for any reference to the 
electoral coll~ge for such 
State in that section there 
were substituted a reference 
to the body so created for 
such State. 

(h) if any such body as afore-
said is so created for each (If 
the States of Bilasour and 
Himachal Pradesh, thEm after 
both such bodies have been 
constituted, it shall not be 
net-essary to constitute or re-
constitute any electoral 
("ollege for those States and 
on the constitution of both 
such bodies any electoral 
college for the time being 
functioning for those States 
shall be deemed to be dis-
solved. and section 27H shall, 
in its applicatiDn to that 
group of States, have effect 
as if for the reference to the 
electoral college for th~ said 
grouo of States in that section 
there were substituted a 
reference to the bodies so 
created for those Sjates; and 

(c) if any such body as afore-
said is so created fer the 
State of Coorg, then on the 
~onstitutiol1 of s'lch body 

section 27-1 shall, in its appli-
,cation to that State, have 
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effect as if for any reference 
to the Coorg Legislative 
Council in that section there 
were sUbstituted a reference 
to the body so created for 
such State.''' 

Bhri Kamath: Sir, I move: 
In the proposed amendment by 

Dr. Ambedkar, for the proposed 
DeW clause 27C ot the Representation 
of the People Act. 1950, substitute the 
following: 

... As soon as may be after the 
commencement of this Act, the 
Election Commiss.ion shall, in con-
sultation with the Advisory Com-

. mittee set up in respect of each 
State or group of States under 
section 13, formulate gl':!posals as 
to the delimitation (f consti-
tuencies into which each State or 
group of States shall be divided, 
the extent of each con~titllency 
and the number of seats allotted 
to each constituency, and -submit 
proposals to the President for 
makin~ the order in this con-
nection. The order shall be sub-
ject to the approval of Parlia-
ment." 
Shri Deshbandhu Gupta (Delhi): 

May I point out to you. in this ('on-
. nection that there is an amendment 

standing in my name b Supple-
mentary List No.7. 

Shri Kamath: In moving this amend-
ment, Sir, may I submit that the 
House is well aware that during the 
passage of the Represe!l~atio!l of 
People Bill during the last Budget 
Session, the House after considerable 
discussion agreed to certain advisory 
committees being set up hy the House 
under your direction. S') far as 
Parts A and B States "re concerned 
tile Members from those States to the 
Upper House at the Centre will be 
elected by the Legislative Assembly 
ot each of those States. As regards 
Part C States the new prOPo5:d is to 
create an electoral college ,vhich v,'ill 
elect a member or Menlbers from 
each State or Group of states in Part 
C. 

The point at issue is whether these 
constituencies shall be determined by 
the President without reference to 
Parliament in any manner. The 
Constitution, I believe. Jays down a 
fundamental point. that so far as the 
delimitation of constituencies in 
general is concerned. it is the Parlia-
ment's prerogative or right to have the 
last sBy in this matter. and I see no 
reason why with regard to the de-
limitation of constituencies in this 
connection also Parliament should not 
have the last word. 

In view of the fact that advisory 
committees for Part C States have-
already been set up for delimitation. 
work for the House of the People, I 
see no difficulty at all why these com-
mittees cannot collaborate with the· 
Election Commission in th.e matter of 
delimitation of constituencies, the 
number of constituencies, the extent 
of constituencies for the C()ullcil of 
States. The proposals made by the 
committees, in consultation with the 
Elerfion Commission. should go to the 
President for his approval, or for the 
decision of the matter as he may deem 
fit. And the order pass~d by him 
should come back here ~o Parliament 
for discussion and approval dUt'Ulg the 
next Budget Session. I think it will 
be in consonance with the spirit of 
the Constitution and als:! with the-
spirit of the original Act which we 
passed in the last Budget Session that 
this should be agreed to by Govern-
ment, and steps taken "to empower the 
very Committees ~t up already for 
Part C States to undertake this work. 

May I before I sit down also sub-
'mit that so far as most of the Part C 
States are concerned there iE no diffi-
culty because I think. except for 
Vindhya Pradesh, all the other States 
will send only one Member to the 
Upper Chamber at the Centrz. In 
regard to Vindhya Pradesh there 'are 
four Members to be sent to lhe Upper 
Chamber at the Centre and therefore 
the question assumes some importance, 
and Parliament and the Advisory 
Committees must undertake this 
work, and the President'3 order must 
come before the Parliament for its 
ratification or approval. 

Sir, I move this arrielldmen~ and 
commend it to the House for its 
acceptance. 

Dr. Ambedkar: Sir. I could set the 
matter right in a moment. I think 
my friend Mr. Kamath has failed to 
notice the new section 27E which 
carries out exactly what he wants, 
namely, that as in othe~ cases, the 
constituencies will be tirst formulared 
by the Election Commissioner. then 
submitted to the President, then. the 
President will issue an orde~, then the· 
order will be pl.,C'ed before 
the House. and the House shall have 
the liberty to make any changes it 
likes. After the House has expressed 
itself on the order made by the Presi-
dent. then and then only the constitu-
encies will be final. So the provision 
is there. 

Shri Kamatb: There is an exception 
with regard to Bilaspur and Himachal 
Pradesh-"other than Bilaspur and 
Himacha:l Pradesh"- I do not know' 
why. 
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Dr. Ambedkar: ProbablY they are 
combined. That is the reason why this 
reference is made. 

Mr. Speaker: I th~k there has been 
a merger. Sub-clause (b) explains 
that. 

Dr. Ambedkar: There is already 
a Committee appointed for Himachal 
Pradesh. . 

Mr. Speaker: The hon. Member will 
read sub-clause (b): 

"in l!onsultation with the Advisory 
Committee set up under the said 
sub-section in respect of Himachal 
Pradesh, formulate proposals as to 
the delimitation of constituencies 
in the states of Bilaspur and 
Himachal Pradesh". 

Dr. Ambedkar: We are treating them 
as one. . 

Shri Kamath: Then there is no Ileed 
for my amendment. I do not press it. 

Mr. Speaker: Now we come to the 
other amendment of Mr. Desnbandhu 
Gupta. 

Shri Deshbandhu Gupta: Sir, I beg 
to move: 

In the amendment by Dr. Ambedkar, 
in the proposed new clause lOB, before 
the existing first Proviso to sub.section 
(1) of the proposed new section 27 A of 
the Representation of the People Act, 
1950, insert the following new Proviso: 

"Provided that for the purpose 
of filling the seat allotted to the 
State of Delhi, the elected memo 
bers of all local bodies such as 

. Municipal Committees, District 
Board and notified area committees 
and members elected to the Chief 
Commissioner's Advisory Council 
and the House of People shall form 
the electoral college". 
Sir, in moving this amendment I 

wish to draw the attention of the 
House to a resolution which was passed 
two days back by the Chief Commis-
sioner's Advisory Council. The reso-
lution says: 

"With regard to the Representa-
tion of the People (Amendment) 
Bill, 1950. the Council is unani-
mously of the opinion that in the 
absence of an elected Legislative 
Assembly of the State of Delhi, the 
proper machinery for electing a 

. representative to the Council of 
States in the State of DeIhl would 
be an electoral college ~nsisting of 
all the elected members of the 
local bodies such as the Munici-
palities, District Board and notified 
area committees and members 

elected to the Advisory Cmmcll 
and.. to the House of the People". 
This was the resolution. It went on-, 

further: 
"The proposal to' have an elec-

toral college specially elected on 
the basis of adult franchise for the 
purpose is not acceptable to the 
Council. The Council stresses that 
the setting up of such an electoral 
college is wholly unnecessary in 
the State of Delhi where represen-
tative local bodies already exist". 
Sir. an impression has been created" 

that this is a retrograde view which 
the Advisory Council has taken. My 
attention has been drawn in this con-
nection to an editorial which has been 
published by the "Hindustari Timesw 
this morning in which it has adversely 
commented on this resolution of the 
Chief Commissioner's Advisory Coun-
cil. I am a bit surprised that a paper' 
like the Hindustan Times ... 

Shri Jnani Ram (Bihar): On a 1>Oint 
of order, Sir, is the hon. Memrn,r en-
titled to r<!ad newspapers? 

Mr. Speaker: Order, order. He 
need not look to him. He may look to 
the Chair. He is not reading a news-
paper. He is quoting something. 

Shri Jnani Ram: My opinion is ...... 
Mr. Speaker: The hon. Member's 

opinion so far as the point of order is 
concerned can only be conveyed to 
the Chair but not further expressed. 

Shri Raj Bahadur (Rajasthan): Is 
it in order for a Member to quote the 
opinion of an editorial of a paper and 
begin rebutting it or refuting it? -

Mr. Speaker: It is an opinion ex-
pressed publidy and I do not see any 
reason why it should not be either 
supported or controverted. Of course, 
the length and details and the occasion 
are things which may be decided .on 
the facts of each individual case. But 
as a general rule, it cannot be said 
that public opinion expressed through 
the press cannot be referred to in the 
House. 

Sbri Tyagi: Sir, the point of order 
raised was whether "newspaper 
reading" was proper. If news-
paper reading is allowed, Mem~ 
bers might read newspapers. I would 
like to know whether it is allowed. 

Mr. Speaker: The distinction is very 
clear. The point of order was not. 
that. In that sense, the reading of 
papers is not allowed. That is very 
clear. . 
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Shri Deshbandhu Gupta: Sir, I had 
only read the text of the resolution. I 
was referring to the editorial of the 
~'Hindustan Times" to which my 
,attention had been drawn. I do not 
propose to be lon~. I ju~t ~anted to 
bring out that an unpresslOn IS sought 
to be created that this view taken by 
the Chief Commissioner's Advisory 
Council is Ii retrograde view. I am 
really surprised that a paper of the 

,standing of the "Hindustan Times" 
,should be EO m(.jnformed, particularly 
about local matters. In commenting on 
this resolution it has started on the 
assumption that the Chief Commis-
sioner's Advisory Council is a nomi-
nated body. It should have· known 

'that it is not a nominated body. It is an 
indirectly elected body by the local 
bodies. There are only three nomina-
tions on the Council. 

Mr. Speaker: We are not here to 
·controvert that view. 

Sbri Desbbanclhu Gupta: Because, in 
the amendment itself the right is given 
in respect of the electoral college and 

'the Chief Commissioner's Advisory 
'Council is also included. The a~sump­
tion wa~ that it was a nominated body 
and therefore its opinion was retro-
grade. So I wanted to refer to that. 

The reason why the Chief Commis-
sioner's Advisory Council thought it 
fit that it would be wholly unnecessary 
to have an electoral college of 30 or 
40 members here in Delhi for the p,ur-
pose of electing thi~ one member to 
the Council of State, is that in the 
very same meeting two days back the 
'Chief Commissioner's Advisory Coun-
cil passed a resolution and the Chief 
Commissioner gave an assurance that 
fresh elections to local bodies. to the 
Delhi Municipality, to the District 
B:>ard and other municipal bodies is 
going to take place before the second 
half of the next year, and that means, 
in any case. before the elections to the 

'Upper House takes place. I do wish 
and it is also well-known. Sir, that 
these elections to the local bodies will 
be based on adult franchise. The re-
wlt will be that we will have within 
six months' time in Delhi about 150 

'elected members to these local bodies 
on the basis of adult franchise and ins-
tead of coverting that body of 150 
members elected on adult franchise, 
to ask that there should be 30 mem-
bers elected to the electoral college 
would be wholly llnnecess~.ry. More-

'over it would be less democratic be-
cause we will have 3 Dersons to elect 
one member whereas we will be hav-
ing 150 or more :nem~rs to elect one 

'member to the Council of State. I 
'wanted to remove that misunderstand-
ing. 

Another point which I would like 
to make in this connection is that a 
doubt has been expressed that since 
my amendment ,restricts tile right of 
vote only to elected members-and at 
the moment the New Delhi Munici-
pality happens to be a wholly nomi-
nated body, a doubt has .been express-
ed that if these were elected, the re-
sult will be that N(;w Delhi would be 
deprived of this right to vote in the 
election. I want to make it clear that 
it is not so. In the first place, my 
amendment, ['s it has emerged, refers 
to municipal committees. We, have no 
right to anticipate that by the time the 
election to the Upper House takes p.1ace 
the New Delhi Municipality will re-
main a wholly nominated body. It 
may be that the Prime Minister or the 
Government may change their view 
and introduce an element of election 
even in New Delhi Municipality. If 
that is so, this amendment'covers that. 
(InteTruption). Supposing the ,New 
Delhi Municipality remains as it is, 
then we. have provided here "elected 
members of the Chief Commissioner's 
Advisory Council and members elected 
to the House of People". There would 
be 4 members elected to the House 
of People by the whole pro-
vince and New Delhi as much as 
Old Delhi could have exercised this 
right in electing those 4 members. Then 
,,!!'~in. the Chief Commissioner's Ad-
visory Council, as it is constituted to-
day. has been elected by non-official 
members of the New Delhi Munieipa-
lity as well as by the elected members 
of the Old Delhi Municipality,; they 
have already got their representation 
in the Chief Commissioner's Advisory 
Council: but none would be happier 
than I if by the time this election takes 
place. the New Delhi Municipality gets 
an election of elected members. and 
for that reason. therefore this atT'.end-
ment is an enabling ameridment: it 
does not deprive them of their right. 
5 P.M. 

I may also tell the House that with 
regard to the New Delhi Municipality, 
all that we could do nerhaDs would be 
that non-official members of that Muni-
cinality might also be included in this 
electorate. They must know that 
there are only fI members who are no-
minated non-officials in the New 
Delhi Municipality. I do n6t know if 
this House is of the opinion to have 
nominated members part of the elec-
torate. I am perfectly willing to_have 
these 8 men included in the electorate; 
I have not the slightest objection but 
the Chief Commissioner's Advisory 
Council could not do it becau~e there 
was a auestion of principle involved. It 
is the Government nominating 8 or 9 
members and those 9 members have 
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to be given a right of vote in the selec-
tion of a m~mber to the Council of 
State and that would be not quite demo-
cratic. Therefore it is that we have 
restricted the right of vote' only to the 
elected members. Sir, if the Govern-
Inent feels that we might have these 8 
or 9 non-official members of the New 
Delhi Municipality also included in 
this list, I have personally not the 
slightest objection but the objection 
would be from the point of principle 
bE'cause nominated members to be 
g!ven the right of vote is something too 
difficult to define. I do not wish to 
take any mare time of the House, Sir. 
I only wish to make one more obser-
~ation. I was unfortunately ill at the 
tIme when general discussion took 
place and I could not place the point 
of view of the people of Delhi and I 
hope the hon. Prime Minister will make 
a. statement-because I was warned 
this morning that by taking recourse 
to this amendment or by not hayjng 
an electoral college Delhi's future in-
terests might be prejudiced. This 
amendment of mine is wholly from a 
practical point of view and it is a 
better amendment and that is the rea-
son I proposed this and I hope Delhi's 
interests will not stand prejudiced in 
any way when Government decides to 
give any element of democracy or res-
ponsible Government to Part C States. 
Delhi's interests will not be ignored. I 
have ful! faith in the Prime Minister 
and our Government that Delhi will 
/!et its due when Government decides to 
introduce an element of responsible 
Government in Part C States. With 
these words, Sir, I move my amend-
ment. 

Mt". Speaket": Amendment moved: 

In the amendment by Dr. Ambedkar, 
in the proposed new clause lOB, before 
the existing first Proviso to sub-section 
(I) (If the proposed new section 27A of 
the Representation of the People Act, 
1950, insert the fol!owing new Proviso: 

"Provided that for the purpose 
of filling the seat allotted to the 

. State of Delhi. the elected mem-
bers of a~ local bodies such as 
Municipal Committees. District' 
Board Hnrl notified area committees 
and members elected to the Chief 
Commissioner's Advi~ory Council 
:-md the House of People shall 
form the electoral col!ege." 
Dr. Ambedkar: With regart! to the 

amendment moved by my hon. friend, 
Shri Deshbandhu Gupta. there are one 
or two points to which I would like to 
make a reference. In a way this 
amendment read with the other proyj-
sions which the House has now passed 
"for the purpose of making provision 

268 PS 

Bill 
for elected representatives of Part C 
States to the Upper Chamber" appears 
to be somewhat incongruous. There 
we are creating an electoral college 
elected by adult suffrage. Here we are 
retaining the original scheme contain-
ed in the Bill, namely, that the repre-
sentation should be by indirect means 
through local authorities, but I do not 
think that is a very grave objection to 
the acceptance of this proposal in view 
of the fact that my hon. friend, Shri 
Deshbandhu Gupta, told us this morn-
ing that all these bodies are in a verT 
short period going to be democratized 
and are likely to be elected by adult 
suffrage. In view of that, it is a mere 
matter of fancy, it seems to me, whe-
ther you would take the municipality 
or the local board as a basis for elec-
tion or whether you would go down 
and dilute it further and make it as the 
basis for election. Therefore funda-
mental1y I l:.ave no objection to his 
proposal. 

There are two other points to which 
I would like to make a reference. In 
view of the fact that he is makin, 
local authorities as instruments for 
election, it does appear that there. are 
certain local authorities in the Delhi 
province where the members are not 
elected but are noininated. Take, for 
instance, the New Delhi Municipality. 
I understand that there is a very large 
element of nomination there and I do 
not suppose that my hon. friend, Shri 
Deshbandhu Gupta, will insist that the 
persons who are nominated to the 
Delhi Municipality although they have 
not been elected by adult suffrage are 
from the point of view of intelUgence, 
from the point of civic sense going to 
be in any way inferior to persons 
eledted by other municipalities. I 
would therefore suggest that I should 
be quite prepared to accept his amend-
ment proyjded he agrees to delete the 
word 'elected' from his clause. 

The second thing that I would sug-
gest to him. which I think is a mere 
matter of drafting aesthetics. is that" 
It would be better if his proposition 
was to be put in as sub-clause (5) of 
section 27A rather than as a proviso. 
I have gone through the whole tbinIt. 
It seems to me that it would be much 
neater to put this as sub-clause (5). 
Subject to this, I have no objection to 
accept it. 

Shri Deshbandhu Gupta: May I 
point out, Sir. that I want to have one 
clarification from the hon. Ministet". 
When he says that I should agree to 
delete the word 'elected'. does he rea-
lise that there is a big element of no-
mination in other local bodies also? 
If the. idea is only to have representa-
tion for New Delhi, which is a whol17 
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[Shri Deshbandhu Gupta] 
nominated body, then, the purpose 
would be better served by having non-
official members of the New Delhi 
municipal committee. There are 7 or 
8 members. In Old Delhi, there are 
50 elected and 10 nominated members. 
In Shahdara there are 10 elected and 
5 nominated members. Does he want 
that all these nominated Members also 
should be given the right to vote? 

Dr. Ambedkar: I do not see any 
reason to make any discrimination. 

Shrl Deshbandhu Gupta: I stick to 
the word 'elected' But, I am prepared 
to include non-official members of the 

. New Delhi municipality. 
Dr. Ambedkar: All right. 
Mr. Speaker: That clarifies the posi-

tion ·now. There are so many points. 
Let us take one by one and see whe-
ther there is agreement. In case there 
is no agreement, hon. Members will be 
entitled to ventilate their views. Here, 
it appears that the hon. Minister seems 
to be inclined to accept the word 'non-
official'. If that satisfies the hon. 
Member ..... . 

Shrl Deshbandhu Gupta: Not 'non-
offiC'ial' in the place of 'elected'. It 
should be 'elected members of muni-
cipal committees and non-official mem-
bers of the New Delhi municipal 
committee'. -

Mr. Speaker: If he says 'non-official', 
does it not practically mean elected? 

Shrl Deshbandhu Gupta: I will not 
accept it. The position in Delhi is this, 
as also in the local bodies in Shahdara, 
Mehrauli and even in Old Delhi Muni-
cipal Committee ...... 

Mr. Speaker: What I had in mind is 
this. Is it his case that there are offi-
cial Members who are elected'! 

Shrl Deshbandhn Gupta: There are 
offidal members who are nominated. 

Mr. Speaker: Therefore, if he accepts 
'non-official members' that means the 
same thing. 

Shrl Deshbandhu Gupta: No, Sir. 
There are two types of nominations, 
officials as well as non-officials in all 
local bodies. In the New Delhi Muni-
cipal committee, it is a wholly nominat-
ed body both officials and non-officials. 
The Idea is to restrict it to elected 
-members of other local bodies and non-
official members of the New Delhi 
municipal committee. 

ShrI 80ndhi (Punjab): W~ will have 
non-olllcials of the Delhi Municipality 
along with ...... 

Mr. Speaker: No arguments, please. 
Shri Hussain'Imam (Bihar): Sir, I do 

not wish to come into the agreement be-
ing arrived at between Government 
and the hon. Member. But, I do feel 
that there is an injustice being done. ill 
this way. The present strength of the 
local bodies is not in proportion to the 
population therein. Whereas the origin-
al provision of the hon. Dr. Ambedkar 

provides for a just distribution of vot-
ing rights, by means of this amendment 
which Mr. Deshbandhu Guuta has 
brought, what is happening is that 
certain parts will get preference and 
weight. I have serious objection to 
this. When you put the original 
motion, I thought it was coming into the 
original motion and I had no idea of this 
amendment being moved by iVlr. Desh-
bandhu Gupta. My objection is this. 
Under the old system, thi.rty people 
come in on an equitable distribution of 
llDPulation whereas now what happens 
is that the Old Delhi Municipality will 
get predominance. The old provision 
was a more equitable distribution of 
the electoral rights than the present 
compromise. 

Shri Tyagi: I want to know, Sir, if 
this is the only point under considera-
tion or the whole amendment. I have 
some comments on other points. not on 
this point. May I proceed, Sir? 

Mr. Speaker: What does the hon. 
Member want to say? 

Shri Tyagi:· What I wanted to say 
did not pertain to Delhi. It was in 

-conne"tion with the main amendment 
of Dr.' Ambedkar.1 want to know if I 
can 1iscuss that. 

Mr. Speaker: That, we may discuss 
later on, when we come to that. 

Shri Tyagi: I have nothing to say 
about Delhi. If Mr. Deshbandhu 
Gupta's scheme is accepted. the vill-
agers will suffer because theIr number 
in the district boards is very small and 
proportionately, they will not be able 
to exercise their rights. 

Dr. R. U. Singh (Uttar i'radesh)": ~e 
han. Dr. Ambedkar has accepted In 
substance what Mr. Deshbandhu 
Gupta has said. I must say frankly 
that I am surprised that he has. Even 
when I had the original amend~ent 
of Dr. Ambedkar. I was surprised 
that aQ¥ exception should ha.ve been 
made at all. If you are creatmg elec-
toral colleges for Part C States. you 
should have created electoral colleges 
for all Part C States. I wanted to 
be assured of the position of ~e 
Coorg Legislative Council. What is 
the. percentage of population that. 
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goes to elect the Coorg Legisla-
tive Council? I have not been 
able to get the latest figures. As 
far as my information goes, that per-
centage of population is very low. I 
had my objections to Coorg being 
treated differently and I was going to 
say that. Now, I find that another 
peculiar situation is being created in 
the matter of representation of Part C 
States in the Council of States. Here, 
we find in the Schedule the number 
of members of the electoral Colleges 
mentioned. I do not know on what 
basis this figure has been arrived at. 
But, . we accept that the figure 
as it is proposed, is a fair 
figure. -I am prepared to accept that 
the number of members fixed for each 
electoral college is the proper number. 
Now, Sir, as regards Ajmer, Bhopal, 
Bilaspur. Himachal Pradesh, Manipur, 
Tripura, etc., we find that electoral 
colleges are being created to be elect-
ed by adult franchise, whereas so far 
as Delhi is concerned, we find that 
there is going to be differential treat-
ment. I suggest very strongly that e\'en 
now Dr. Ambedkar might revise his 
views both in regard to Coorg and 
Delhi. If we must have electoral 
colleges, we will have it. This is a 
hotch-potch arrangement and I do 
think that the House will not accept 
what Mr. Deshbandhu Gupta has pro-
posed as it is unsound in a humber of 
ways. I suggest a reconsideration of 
this question. 

Shri B. Das (Orissa): Sir, I am 
surprised that special provisions are 
sought to be made in respect of the 
capital of India. I have always main-
tained that Old Delhi should be attach-
ed to the Punjab and New Delbi 
shOUld be treated on a different foot-
ing. Delhi was treated by the prede-
cessor Government as a completely re-
served area and no election was allow-
ed, so that the Government of India 
could rule over Delhi as an Excluded 
Area of India. I do not very much 
like the solution which my hon. friend 
Mr. Deshbandhu Gupta has brought 
forward. It does not solve the prob-
lem. To give special treatment to the 
area which contains the capital of In-
dia is a disgrace. Today, the Govern-
ment is our own Government. The 
Government officials ought to exer-
cise their votes. They are helping us 
in the administration of the country. 
We begin to doubt their votea. Why 
should we do that? Of course, I was 
not an admirer of the Government 
officials at that time. But, every Gov-
ernment official is a citizen and he 
should be permitted- to elect members to 
the electoral college and that electoral 
college will elect members. It is dis-
graceful to the Constitution of India 

that the capital of India should seek 
special weightage for selecting a Mem-
ber to the Council of States and it 
must not be encouraged. 

Mr. Speaker: So then, I am afraid, 
looking at the trend of the discussion, 
I must put the amendment of Mr. 
Deshbandhu Gupta to the House. 

Dr. R. U. Singh: Bu! Sir, my c:uestions 
have not been answered. I wanted to 
know two things. What is 'the basis 
on which the Legislative Councils will 
be elected as the populations electing 
the members will be very low. And 
secondly, whether the hon. Minister 
will be pleased, in view of the points 
that I had stressed, to reconsider the 
position. As I said it is intrinsically 
wrong and this is a hotch-potch 
arrangemenit for which there is no 
justification. I would like to hear 
what Dr. Ambedkar has to say. 

Mr. Speaker: Has the hon. Law 
Minister followed the point which the 
hon. Member is raising? 

Dr. Ambedkar: Some hon. Members 
have always felt that I am one of th" 
hardest nuts in the Cabinet. I now 
find the advantage of being a hard 
nut. To be yielding to all people, all 
and sundry, lands one in the difficulty 
in which I find myself now. If I had 
decided to stick to the original posi-
tion, probably I might not have been 
in _the difficulty in which I find myself 
now. 

But having accepted the position on 
the assurance, of course, that the elec-
tions to these municipal bodies are 
going to be based upon adult suffrage, 
I do not think that there was any 
very great principle involved, In 
accepting the suggestion made by my 
friend Mr. Deshbandhu Gupta. 

Secondly, as hon. Members will see, 
this scheme may not even come Into 
operation, because in the amendInent 
that I have moved, I have made pro-
vision that if Parliament provides by 
law for the creation of legislative 
bodies as it is done in other Part B 
and Part A States, elections then will 
take place on the basis of the newly 
created bodies. Having regard to these 
facts, I am not disposed to attach very 
great importance to the decision, whe-
ther it is taken one way or the other. 
because I feel that if there is enough 
pressure and if there is enough time, 
Parliament may be persuaded before 
the elections come, to take upon itself 
the responsibility of having legisla-
tures, giving effect to Article 240. 
Therefore. for the present, what I 
would insist is that the word "elected" 
be removed. And probablY, I would 
like that with regard 'to New Dellii 
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[Dr. Ambedkar] 
where. I understand there is a ve~ 
large element of nomination, I would 
restrict the representation of New 
Delhi to non-official persons. With 
that I think the House should be con-
tent, for the moment. 

, Shri Sondhi: What about the non-
official members of other bodies? We 
should not discriminate between one 
body and another. 

Dr. Ambedkar: With regard to other 
bodies in other Part C States we need 
not go into it very much no~ because 
we are creating electoral colleges on 
the basis of ..... . 

S~ri Sondhi: I was referring to un-
officlal members who are nominated to 
other bodies. The hon. Member re-
ferred only to nominated members in 
New Delhi. We cannot discriminate 
between them. 

Dr. Ambedkar: Under the new 
scheme probably the non-official ele-
ments will disappear. 

Mr. Speaker: Let us not carry on 
the discussion any further. 

Shri Deshbandhu Gupta: The hon. 
Law Minister said that the word 
"elected" .should go and be replaced 
by "non-official body" for Delhi and 
New Delhi. Is that his desire? 

Dr. Ambedkar: Yes, that would sim-
plify the matters. 

Shri Tyag:l: But it has to be made 
clear that the Law Minister has 
accepted this on condition and in the 
hope that the new elections will be on. 
the basis of adult suffrllBe and that 
they will be conducted in time for the 
general elections. But in this provi-
sion. there is no such statement. 
What happens If the election on adult 
franchise basis ts postponed? Par-
liament cannot go on the statements 
made by the Deputy-Commissioners or 
the Chief Commissioners. We must 
put it here that this concession is 
given in the case of municipal and 
other bodies on condition that the new 
elections are conducted on the basis 
of adult franchise. This must be put 
in clearly here. Otherwise, If it is not 
put in here. the result would be that 
old boards w/lich were elected many 
years ago would be sending their 
members. and we know that in these 
old boards a large part of the new 
populations are not represented or re-
flected at aU. Not to give them repre-
sentation will be very wrong. 

Shrl Kamath: Sir. I would like to 
briDe to your notice that Dr. Ambedkar 

a little while ago referred to hon. Mem-
bers as "all and sundry". I do not 
knew if it is quite proper. It may not 
be unparliamentary. but it is not dig-
nified. I believe. So I request you to 
give your views, if not your ruling on 
this point. 

Mr. Speaker: I do not give that ex-
pression any vulgar meaning. And he 
did not mean Members of Parliament. 
So many people come before the 
Ministers over this and that. and the 
words "all arid sundry" do not apply 
s·olely to Members of Parliament. At 
any rate no han. Member need think 
that the cap fits him. 

Shri B. Das: Sir. the han. Health 
Minister who controls the Delhi Muni-
cipal bodies has not been present here 
to assist us. Could we not decide this 
question later with her assistance also? 

Mr. Speaker: It was not expected 
that, after informal conferences and 
after postponing the question for the 
purpose of the conference, this point 
will be again discussed. I have been 
expecting a spirit of give and take. 
just a little giving-in here and there. 
After all. humanly it is impossible to 
do absolute justice to everyone. Let 
us try to do as much justice as we 
can. And so I proceed further. Now 
how does the position stand? Do I 
put the amendment to the House? 

Dr. Ambedkar: It is suggested that 
inste;id of the word "elected" we may 
have the words "Members other than 
om.cials". 

Sbri DesbbandhU Gupta: I accept 
this change. 

Mr. Speaker: Let there be no more 
discussion, but let us get through with 
the Bill. Otherwise han. Members 
will not get sufficient time to-morrow 
for the other Bills. My difficul ty 
comes now. How am I to put the 
amendment? 

Order. order, let· there be less noise 
in the House. 

Tbe Minister of Transport and Rail-
ways (Shri Gopalaswami): I would 

like to suggest to the Law Minister 
the desirability of omitting the words 
"such as". I think we ought to say " ... 
members of Municipal Committees, 
District Board and notified area Com-
mittees". K we put in the wor~ "such 
as" it would mean as if there were 
other categories of local bodies to 
which you want to refer. 

Shri Deshbandhu Gupta: The rea-
son for having those words is, there 
is the Delhi Improvement Trust. 
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Dr. Ambedkar: But in my copy 1 
do not find the words. 

Mr. Speaker: Mr. Deshbandhu 
Gupta may withdraw his amendment 
and the hon. Minister may move hi~ 
amendment. 

Dr. Ambedkar: 1 am accepting it 
with certain modifications, and putting 
it as sub-clause (5) of article 27-1. 

Mr. Speaker: Is the hon. Member 
Deshbandhu Gupta agreeable to this 

. course? 
Shri Deshbandhu Gupta: Yes. 
The amendment was, by leave, 

withdrawn. 
Dr. R. U. Singh: Sir, 1 raised the 

question of Coorg and it has not been 
answered. 

Mr. Speaker: Any Member may 
raise any question but the Minister 
need not answer every question. We 
must now proceed with the business 
in a reasonable manner as quickly as 
possible. The ML'lister is substantial-
ly accepting the amendment. 

Dr. Ambedkar: J. propose the amend-
ment of which 1 have given notice just 
now. It is purely nominal and conse-
quential and 1 propose to 'include 
Deshbandhu Gupta's amendment also 
in my amendment. 

Mr. Speaker: In the case of these 
amendments, it is better that we read 
them. 1 find a little difficulty because 
these are not circulated to hon. Mem-
bers. Therefore the alternative cour-
ses open to us are either the amend-
ments are read in the House or we 
postpone this clause and take up the 
next clause and keep this pending. 
There remains only one clause-clause 
11. Then there is a further amend-
ment by Dr. Ambedkar in respect of 
the schedule. That may be disposed of. 

Shri Jawaharlal Nehru: Why not 
have the amendments read out? 

Mr. Speaker: After disposal of 
clause 11 and the amendment of Dr. 
Ambedkar givin~ a new clause, the 
whole ground Wlll be clear and there 
will remain nothing except the amend-
ments. At this stage, we put this 
matter just aside for a few minutes--
not till tomorrow necessarily. 1 go to 
clause 11. 

Shri Dwivedi (Vindhya' Pradesh): 
There are some amendments to Clause 
11A. 

Mr. Speaker: That 1 am just putting 
off. It is rather unfortunate that hon. 
Members are engaged in talking and 
do not follow the proceedings. 

The question is: 
"That clause 11 stand part of the 

Bill". 
The motion was' adopted. 

Clause 11 was added to the Bill. 
New Clause llA 

Dr. Ambedkar: I beg to move: 
After clause 11, insert the following 

new clause: 
"llA. Addition of new Fifth 

Schedule to Act XLIII of 1950.-
After the Fourth Schedule to the 
said Act, the following Schedule 
shall be added, namely: 

'THE FIFTH SCHEDULE 
[See sections 27A(2), 27C(a), 

27E(1) and 27J(a)] 

Number of Members of Electoral 
, CoUeges 

Name of State Number of 
members 

2 
1. Ajmer 20 
2. Bhopal 20 
3. Bilaspur and Himachal 

Pradesh 25 
4. Kutch 20 
3. Manipur 20 
6. Tripura 20 
7. Vindhya I:'radesh 110' .. 

Mr. Speaker: Amendment moved: 
After Clause 11, insert the followlng 

new clause: 
"11A. Addition of new Fifth 

Schedule to Act XLIII of 1950.-
After the Fourth Schedule to the 
said Act, the following Schedule 
shall be added, namely.:-

'THE FIFTH SCHEDULE 
[See sections 27A(2), 27C(a)', 

27E(1) and 27J(a)] 

Number of Members of ElectOral 
Co!legea 

Name of 'State 
1 

1. Ajmer 
2. Bhopal. 

'Number of 
members 

2 
20 
2B. 

3. Bilaspur and Himachal 
Pradesh. 

4. Kutch. 
5. Manipur 
6. Ttipura 
7. Vindhya Pradesh 

25 
- 20 

20 
20 
50'" 
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Shri Dwivecli: I beg to move: 
In the .amendment by Dr. Ambedkar 

in the proposed new clause 11A, 
for the proposed Fifth Schedule of the 
Representation of the People Ac.t, 
1950, substitute the following: 

"THE FIFTH SCHEDULE 
[See sections 27 A(2), 27C(a), 

27E(I) and 27J(a)] 

Number of Members of Electoral 
Colleges 

N arqe of State 

1. Ajmer 
2. Bhopal 

Number of 
Members 

2 

30 
30 

3. Bilaspur ;pld Himachal 
PradeSh 

4. Kutch 
5. Manipur 
6. Tripura 
7. Vindhya Pradesh 

42 
30 
30 
30 
60" 

In the morning I had a talk with 
Dr. Ambedkar along with certain 
other representatives of Part C States 
and we suggested to him that if a 
small Electoral College is created 
there will be difficulty and smaller 
the electoral college, it is likely to 
give some cause for corruption. It 
was therefore suggested that there 
sbould be bigger electoral Coll(!ge and 
this ·suggestion was accepted by Dr. 
Ambcdkar. Therefore this amend-
ment was proposed by me and others. 
Sir I move. 

Mr. Speaker: Amendment moved: 
In the amendment by Dr. Ambed-

kar in the proposed new clause 11A, 
fl7l' the proposed Fifth Schedule of the 
Representation of the People Act, 
1950, substitute the following: 

"THE FIFTH SCHEDULE 
[See sections 27A(2), 27C(a), 

27E(l) and 27J(a)] 

Number of Members of Electoral 
• Colleges 

Name of State 

1 
1. Ajmer 
2. Bhopal 

Number of 
Members 

2 
30 
30 

3. Bilaspur and Himachal 
Pradesh 

4. Kutch 
5. Manipur 
6. Tripura 
1. Vlndhya Pradesh 

42 
30 
30 
30 
60" 

Dr. Ambedkar: Sir, I accept the 
amendment. 

" Mr. Speaker: Are there any other 
amendments to this particular «;lause? 

Dr. Ambedkar: Yes, they at'e just 
formal re-numbering the letters etc. 

Mr. Speaker: That we shall take up 
later. If i.his amendment is accepted 
I will put to the House the amended 
clause. 

Shri Kamath: The first schedlile to 
the Representation of People Act 1950 
has listed Andaman and Nicobar 
Islands among the Part C States. I 
do not know what its position is now. 

Mr. Speaker: It has already been 
cleared in the opening address that 
there is nothing there. It is a penal 
settlement only. So I will put the 
amendment to vote. The question is: 

In the amendment by Dr. Ambed-
kar in the proposed new clause 11A 
for the proposed Fifth Schedule of th~ 
Representation of the Pe<Jple Act 
1950, substitute the following: ' 

"THE FIFTH SCHEDULE 
[See sections 27 A(2), 27C(a), 

27E(l) and 27J(a)] 

Number of Members of Electoral 
Colleges 

Name of State Number of 
Members 

1 
1. Ajmer 
2. Bhopal 
3. Bilaspur and Himachal 

2 
30 
30 

Pradesh 42 
4. Kutch 30 
5 Manipur 30 
6. Tripura 30 
7. Vindhya Pradesh 60" 

The motion was adopted. 
Mr. Speaker: The question is: 

After clause 11 insert !,pe following 
new clause: 

"l1A. Addition of new Fifth 
Schedule to Act XLIII of 1950.-
After the Fourth Schedule to the 
said Act, the following Schedule 
shall be added, namely: 
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'THE FIFTH SCHEDULE 
[See sections 27A(2), 27C(a), 

27E(1) and 27J(a)] 
lVumber oj Members oj Electoral 

Colleges 
Name of State 

1 

Number of 
members 

2 
1: Ajmer 
2. Bhopal 
3. Bilaspur and Himachal 

Pradesh 
4. Kutch 
5. Manipur 
6. Tripura 
7. Vindhya Pradesh 

The motion was adopted. 
Mr. Speaker: The question is: 

30 
30 

42 
30 
30 
30 
60'" 

"That New Clause llA stand 
part of the Bill". 
The motion \\Cas adopted. 
New Clause llA was added to the 

Bill. 
Mr. Speaker: There is no other 

clause to be taken up excepting 10··B. 
An Hon. Member: There are formal 

amendments. 
Mr. Speaker: Formal amendments 

like re-numbering and re-Iettering will 
be taken up at the end. 

Dr. Ambedkar: Clause 12 has not 
been put. 

Mr. Speaker: Yes, clause 12 remains. 
Clause 12 was added to the Bili. 

Dr. Ambedkar: Sir, I do not know 
whether you have put to the House 
my amendment No. 2 in Supplemen-
tary List No.7, regarding the addition 
of a new clause 27-J. It has been 
taken as moved but it has not been 
put and accepted. 

Mr. Speaker: That has to be put. 
It will be a part of 10-B. 

Dr. Ambedkar: Yes, but it is on a 
separate list-that was why I was 
wondering ........ . 

Mr. Speaker: Clause 1()..B was held 
over. I shall put that in due course 
after disposing of the other amend-
ments, but it is just possible that I 
may forget, in which case hon. Mem-
bers will invite my attention to it. 

Now do we proceed to clause 10-B? 

Some Hon. Members: Let us finish 
it. 

Mr. Speaker: If it is the desire of. 
Members to finish it, I have no objec-
tion. 

Some Hon. Members: No, Sir, we 
shall adjourn now. 

Mr. Speaker: I myself have been 
feeling a little diffident about it. 
Though the amendment may be for-
mal, yet it is a long amendment and 
hon. Members should have an oppor-
tunity of ~eeing and studying it. 
Therefore, we might now adjourn and 
re-assemble tomorrow at 2 P.M. And 
I may say that the longer we discuss 
this tomorrow the shorter the time 
for the other Bill because the guillo-
tine for the other Bill will be applied 
at 6 P.M. sharp. We are not sittjng 
day after tomorrow. 

The House then adjourned till Two 
of the Clock on Fridall. the 22nd 
December. 1950. 




